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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 556 OF 2023

IN THE MATTER OF:

Arun Tiwari ....  Applicant
-Versus-

State of Uttar Pradesh & Ors ....  Respondents

AFFIDAVIT OF MR. YOGESH MAHAJAN, CHIEF EXECUTIVE
OFFICER OF RESPONDENT NO. 6, PLACING ON RECORD
SUBSEQUENT FACTS

I, Yogesh Mahajan, aged about 40 years, son of Mr. Anil Kumar, being
the Chief Executive Officer of Gawar Construction Ltd. (Respondent No.6),
having its office at SF-01, JMD Galleria, Sector 48, Sohna Road, Gurugram-
122001, Haryana, do hereby solemnly afﬁrrﬁ and state as under-

1, I state that I am the Chief Executive Officer of Respondent No.6
Company, and I am in charge and responsible for the conduct of day-to-day
operations and the functioning of Respondent No.6 Company. I am duly
authorized to represent Respondent No.6 by a Resolution passed by its Board

of Directors on 08.04.2023. A copy of the Board Resolution passed by

Respondent No.6 is annexed as Annexure-1.

Tribunal.
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3. Before proceeding, it would be apposite to briefly state certain facts in

respect of the said Project:

3.1  Uttar Pradesh Expressways Industrial Development Authority (in short
“UPEIDA”) is the Project Proponent for the said Project i.e. a 296.07
km 04 Lane access-controlled expressway starting in district Chitrakoot
and ending near village Kudrail in district Etawah of Uttar Pradesh.

3.2 The responsibility of obtaining approvals including Environmental
Clearance (in short “EC”) for the Project lies with UPEIDA, which in
fact was duly discharged by UPEIDA and the same is evident from the
EC granted by the State Level Impact Assessment Authority, Uttar
Pradesh by its letter dated 23.11.2019 (at Page Nos. 450 to 455 of the

record). Further, even the submission of semi-annual compliance reports
in terms of the EC and submitting a comprehensive Environmental
Impact Assessment was the responsibility of UPEIDA and the same, to
the best of the knowledge of the Respondent No.6, was done by
UPEIDA.

3.3  The Respondent No.6 was merely one of the four contractors awarded
the tender to build the said Project in a total of six packages. The

allegation of excessive soil mining is in respect of the works carried out

3.4  As regards Package IV, the Respondent No.6 was issued a

Intent on 28.11.2019 and a detailed agreement was executed
UPEIDA and Respondent No.6 on 20.12.2019. The Respondent No 6
commenced construction work in respect of Package IV on 15.01.2020
and the same was duly completed to the satisfaction of UPEIDA, on
28.07.2022.
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3.5  Further, since the construction work would require ordinary earth/soil,
the Respondent No.6 obtained mining permissions from the District
Mining Officer, Jalaun (at Page Nos. 497 to 887 of the record). The first

mining permission was granted on 27.04.2020 and the last permission

was granted on 15.03.2022. Accordingly, all the mining activities were

carried out with, prior permission, only.

3.6  Importantly, Respondent No.6 was not required to obtain a separate EC
for the work undertaken by them, since the EC for the entire Project was

obtained by UPEIDA, the Project Proponent.

4. I further say that the above proceedings were instituted based on a letter
dated 12.06.2023 submitted by the Applicant to this Hon’ble Tribunal, alleging
that during construction of the Project, the Respondent No.6 had inter alia

engaged in illegal soil mining and consequent damage to the roads, etc.

5. I state that in response to the false and misconceived allegations raised
by the Applicant, the Respondent No. 6 has filed its detailed reply dated
29.04.2024 (at Page Nos. 420 to 941 of the record) and Additional reply dated
14.08.2024 (at Page Nos. 12635 to 1343 of the record). | say that the contents of
these replies may kindly be treated as part of the present Affidavit and the same

are not being repeated for the sake of brevity.

6. I state that this Hon’ble Tribunal by its Order dated 06.05.2024 had inter
alia directed the CPCB, to conduct an inspection to ascertain the extent of
legal/illegal mining done by the Respondent No.6 during construction of the

Project.

In the meantime, CPCB by its letter dated 28.10.2024 (at Page No. 1662
#i¢ record) directed the Uttar Pradesh Pollution Control Board (in short
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realization of environmental compensation, if so leviable. Further directions for

the preparation of a remediation plan were also passed by CPCB.

8. Further, the CPCB addressed a letter dated 28.10.2024 to the Secretary,
Department of Environment, Govt. of Uttar Pradesh (at Page No. 1666 of the

record) inter alia calling upon them, to initiate appropriate punitive actions

under the Mines and Minerals (Development and Regulation) Act, 1957.

9. I say that pursuant to the above said letters issued by the CPCB, the
Regional Office of UPPCB by its letter dated 26.11.2024 (at Page No. 1668 of
the record) inter alia informed the CPCB that-

a. UPPCB by its letters dated 06.11.2024 (at Page No. 1669 of the record)
and 14.11.2024 (at Page No. 1670 of the record) had called upon the
District Mining Officer, Jalaun (in short “DMO”) to ascertain whether the

Respondent No. 6 has illegally mined from the mining areas and if so, the

quantity so mined,

b. The UPPCB issued a Show Cause Notice dated 21.11.2024 (at Page No.
1675 of the record) to the Respondent No.6 and called upon them to show

cause as to why environmental compensation of Rs. 1,33,25,000/- should

not be levied on Respondent No.6,

c. UPPCB by another letter dated 26.11.2024 (at Page No. 1677 of the
record) had also called upon Respondent No. 6 to submit a remediation

plan of all the illegal mining sites related to the Project.~. . o W~

\ "?‘_D
the DMO to the Respondent No. 6 (at Page No. 1672 of the record) in~

reference was made to 32 Notices all dated 10.02.2021 which were allegedly .
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issued to the Respondent No. 6 by the DMO for mining soil, in excess of the

permissible limits in different villages around the Project area, as stated therein.

11. 1 further state that in UPPCB’s said letter dated 08.11.2024, it was
alleged by the DMO that the Respondent No. 6 had failed to respond to the 32
Notices as referred to therein and further the DMO called upon the Respondent
No. 6 (by way of a last opportunity) to submit its response to the said 32 Notices
within a period of 15 days failing which appropriate action under the provisions
of the Uttar Pradesh Minor Minerals (Concession) Rules, 2021 would be taken
against the Respondent No. 6.

Re: Penalty for alleged mining in excess of the permissible limits

12. I state that in response to the DMO’s letter dated 08.11.20204 (at Page
No. 1672 of the record), the Respondent No. 6 by its letter dated 29.11.2024

inter alia clarified (a) it had not done any illegal mining () the mining works

had been done by a sub-contractor of the Respondent No.6 and (¢) denied
receiving the alleged 32 notices dated 10.02.2021. It was also submitted that the
Respondent No.6 did not wish to pursue adversarial litigation and thus, without
any admission of wrongdoing and without prejudice to its rights, requested the
DMO to consider compounding the alleged offence of illegal mining. A copy of
Respondent No. 6’s letter dated 29.11.2024 is annexed as Annexure-2.

13. I state that pursuant to the above-said letter dated 29.11.2024 hy

Respondent No. 6, the DMO by its Order dated 04.12.2024 computed the
penalty payable by Respondent No. 6 as Rs. 1,29,50,000/- and Respondent No.

"V/;,, A9312.2024, and without prejudice to its rights, the sub-contractor of the
“di& GG_‘}I",‘,?/

Respondent No. 6 deposited the amount of Rs. 1,29,50,000/- on 09.12.2024<77
o
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with the Uttar Pradesh Treasury. The said position was also communicated to
the DMO vide letter dated 12.12.2024 sent by Respondent No.6. A copy of the
Treasury Challan along with the bank account statement of the Respondent No.
6’s sub-contractor, evidencing payment and GCL’s letter dated 12.12.2024 is

annexed as Annexure-4 (colly).

15. I further state that the above compliance on the part of Respondent No.
6 has also been duly recorded by the DMO in its letter dated 13.12.2024
addressed to UPPCB. In this letter dated 13.12.2024 it is also specifically stated
that site visits were undertaken on 39 sites by a team of the DMO. The alleged
mining is stated to have occurred 3 years ago. The sites are the personal land
holdings of farmers and agricultural work has been ongoing on these sites. The
letter specifically clarifies that the DMO’s team enquired from many farmers
about any extra/illegal mining. However, neither did the farmers make any
complaint nor give any statement that any illegal mining had occurred. The
letter further states that it is impossible to fairly ascertain whether any illegal
mining had been carried out since there is no record/proof of the level/height at
the time of grant of license which can be used as a benchmark and compare
today’s level/position. Thus, even as per this letter, it is admitted that there is no
specific proof or finding that (a) there has been any illegal mining or that (5)
Respondent No.6 has committed any illegal mining. A copy of the said letter
dated 13.12.2024 is annexed as Annexure-5.

16. I further state that since Respondent No. 6 (through sub-contractor) had

resolved.
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Re: Imposition of Environmental Compensation.:

17. I further say that in response to UPPCB’s Show Cause Notice dated
21.11.2024 (at_Page No. 1675 of the record) imposing penalty on the
Respondent No. 6 in the form of Environmental Compensation, the Respondent

No.6 by its letter dated 15.12.2024 initially requested a period of two weeks’

time to respond to the show cause notice. A copy of Respondent No.6’s letter

dated 15.12.2024 is annexed as Annexure-6.

18. I state that thereafter, Respondent No. 6 by its letter dated 26.12.2024 to
the UPPCB categorically stated that the construction of the Project was
completed in due compliance with all relevant approvals/permissions/ consent
and further that no environmental degradation as alleged was caused by the

Respondent No. 6 during construction of the said Project.

19. It was also brought to the notice of UPPCB that an amount of Rs.
1,29,50,000/-, adjudged as penalty by the DMO for alleged illegal mining, was
already paid on behalf of the Respondent No. 6 by the sub-contractor; hence the
issue stood resolved. A copy of the letter dated 26.12.2024 addressed by
Respondent No.6 to UPPCB is annexed as Annexure-7.

20. I further say that in response to the Respondent No. 6’s letter dated
26.12.2024, UPPCB by its letter dated 10.03.2025 erroneously rejected the
submissions made by the Respondent No. 6 and, without any basis, confirmed
the imposition of Environmental Compensation of Rs. 1,33,25,000/- on the
Respondent No. 6. A copy of the letter dated 10.03.2025 is annexed as

Annexure-8.
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had been taken into consideration while calculating Environmental
Compensation. The relevant observations from the Order dated 21.03.2025 are

extracted below for ready reference:

“4. It has been pointed out that EC of Rs. 1,34,25,000/- was imposed upon
the Project Proponent-Respondent no. 6 by order dated 10.03.2025 by the
UP PCB (Page 2047) but it could not be demonstrated that while

calculating the EC the extent of illegal mining by the Respondent No. 6

was taken into account. Learned counsel for the UP PCB submits that this
issue will be duly considered by the UP PCB and a fresh report will be
filed before the Tribunal within two weeks. The UP PCB in the said report

will also disclose the restoration measures taken to ensure the area where

illegal mining was done is restored to its original position.”

(Emphasis supplied)

22.  Pursuant to the above observations of this Hon’ble Tribunal, UPPCB by
its Notice dated 12.06.2025 called upon Respondent No. 6 to show cause as to
why an amount of Rs.27,33,51,090/- not be imposed on the Respondent No. 6
as Environmental Compensation for the alleged illegal mining. Pertinently, the
opinion of a few ‘vehicle drivers’was the basis for assuming the rate of ordinary
earth as Rs. 100 per cubic meter for calculating the Environmental
Compensation payable by Respondent No.6. Furthermore, there were no
specifics or particulars of the environmental degradation allegedly caused by

the Respondent No. 6 due to the alleged excessive mining nor any rcfcrencg:t%n

any lawful adjudication wherein it has been held, after hearing Re
No.6, that there has been any illegal mining by the Respondent No 6‘:'
the Show Cause Notice dated 12.06.2025 issued by UPPCB is ‘__

Annexure-9.
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Respondent No. 6 which would necessitate imposition of Environmental
Compensation- citing the absence of any specifics or lawful adjudication. By
this letter, Respondent No.6 also objected to the arbitrary basis of calculation of
the Environmental Compensation by taking the value of ordinary earth as Rs.
100 per cubic meter. Further, Respondent No.6 brought to the notice of UPPCB
that in terms of Uttar Pradesh Minor Minerals (Concession) (Forty Fifth
Amendment) Rules, 2018 the royalty payable on ordinary earth is *NIL’. Hence,
not only were there no specifics or adjudication of GCL having committed any
illegal mining which would justify the levy of EC, even the entire basis for
arriving at the Environmental Compensation of Rs.27,33,51,090/- was

€rroneous.

24.  The Respondent No. 6, without prejudice to its contentions, also brought
to the notice of UPPCB that as per the Schedule of Rates as notified by the
Public Works Department, Government of Uttar Pradesh w.e.f. 01.05.2025, the
market rate of ordinary earth is Rs. 12 per cubic meter. However, it was clarified
that even the said rate of Rs. 12 per cubic meter would not be applicable at the
relevant time when the alleged infractions were done by the Respondent No.6
and hence at the highest the rate of ordinary earth could be taken as Rs. 3 per
cubic meter. Copies of the letter dated 30.06.2025 addressed by the Respondent
No. 6 and the Schedule of Rates notified by the Public Works Department are

annexed as Annexure-10 and Annexure-11, respectively.

25.  Pursuant to the Respondent No. 6’s above-said letter dated 30.06.2025,

UPPCB by its Notice/Order dated 09.07.2025 imposed Environmental

Compensation of Rs. 2,76,99,195/- on the Respondent No. 6. I say that the

5 o, UPPCB while arriving at the above amount, erroneously took the rate of
@\! . OF 7

\?&y earth as Rs. 7 per cubic meter based on the Analysis of Rate forming




2068 10

26. 1 further say that in response to the letter dated 09.07.2025 by the
UPPCB, the Respondent No. 6 sent a letter dated 15.07.2025 and brought to the
notice of UPPCB that the Order dated 09.07.2025 passed by UPPCB failed to
take into consideration the various contentions raised by the Respondent No. 6
in its letter dated 30.06.2025. More importantly, no particulars of alleged
environmental degradation were furnished to the Respondent No. 6 coupled
with the fact that the Respondent No.6 through the sub-contractor had already
paid the penalty of Rs. 1,29,50,000/- imposed by the DMO towards the alleged
excessive mining, and the said issue had attained finality. However, without
admission of any wrongdoing, to prevent prolonged litigation and to bring a
quietus to the entire issue, and without prejudice to its rights, the Respondent
No.6 through the sub-contractor (who did the mining works) deposited the
amount of Rs. 2,76,99,195/- imposed by the UPPCB as Environmental
Compensation. These facts were informed to the UPPCB by the letter dated
15.07.2025 sent by the Respondent No.6.A copy of the Respondent No.6’s letter
dated 15.07.2025 along with the proof of deposit of the Environmental

Compensation is annexed as Annexure- 13.

Re: Submission of Remediation Plan by Respondent No. 6

27.  As mentioned above, the UPPCB by its letter dated 26.11.2024 (at Page

No. 1677 of the record) called upon Respondent No.6 to submit a remediation

plan with respect to the sites where allegedly illegal mining was carried ou__t_by\
F\\:\‘. an 3 .
Respondent No. 6. % 20,

to the DMO. A copy of the letter dated 30.01.2025 submitted by the Respondent
No.6 to UPPCB is annexed as Annexure-14.
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29. I further state that the UPPCB by its letter dated 10.03.2025, after being
duly satisfied by the proposed steps for remediation suggested by Respondent
No.6, had approved the remediation plan submitted by the Respondent No.6. A
copy of the letter dated 10.03.2025 issued by UPPCB is annexed as Annexure-
15.

30. I further state that even the DMO by its letter dated 19.02.2025 has
conveyed its approval for the remediation plan subject to the Respondent No.6
fulfilling the conditions which may be imposed by UPPCB. A copy of the letter
dated 19.02.2025 issued by the DMO is annexed as Annexure-16.

31. I further state that pursuant to the approval of the remediation plan by
UPPCB as well as DMO, the Respondent No.6 has taken all necessary steps to
ensure proper execution of the plan. I further say that the Respondent No.6 has
already started with the execution of the remediation plan in respect of 41 sites,

and, as on date, made substantial progress as detailed below:

a.  Work has been successfully completed at 13 locations in line with
the approved remediation plan. The said position was
communicated to UPPCB by letter dated 18.06.2025 bearing Ref
No. 3801- providing specific coordinates, Gata Numbers and
photographic documentation. A copy of the letter dated 18.06.2025
bearing ref no. 3801 complete with annexures is annexed as

Annexure 17.

b.  Work has also been completed at 5 other sites, as per the approved
4 remediation plan. The said position was communicated to UPPCB
by letter dated 16.07.2025 bearing ref no. 3822- providing specific
coordinates, Gata Numbers and photographic documentation. A
, \ copy of the letter dated 16.07.2025 bearing ref no. 3822 complete

with annexures is annexed as Annexure 18.

2069
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amount of Rs. 2,76,99,195/- towards Environmental Compensation as imp

12

c.  At09sites, local landowners are obstructing the remedial works and
have not permitted access. Despite repeated requests, they have
declined to give written confirmation of their objection, due to
which the Respondent No.6 is currently unable to proceed at these
locations despite undertaking several efforts to do so. The
Respondent No. 6 has sent a letter dated 16.07.2025 bearing ref no.
3823 to the UPPCB informing them of this position. A copy of the
letter dated 16.07.2025 bearing ref no. 3823 is annexed as
Annexure 19.

d. For the remaining 14 sites, the Respondent No.6 has already
procured the requisite plant species and vegetation materials and
deployed necessary labour at site. However, persistent monsoon
spells have led to adverse working conditions, restricting site
access and posing operational challenges for field labour teams.
The Respondent No.6 shall implement the measures even at these
sites, when the monsoon subsides and the weather conditions
permit the works to be carried out. It is submitted that as soon as
the above measures are implemented at the remaining sites, the
Respondent No.6 shall be intimate the UPPCB/DMO.

32. I further most respectfully state and reiterate that the entire construction

work undertaken by Respondent No. 6 was in due compliance with the

Respondent No.6’s contentions (i.e. that no excessive mining wa

by Respondent No.6 and no environmental degradation was C‘C
e AP
Respondent No.6), the sub-contractor of Respondent No.6 who did thé

quietus to the issue has paid (@) an amount of Rs. 1,29,50,000/- as compounding

fee determined by the DMO, Jalaun towards excessive mining and (b) an
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by UPPCB. Further, Respondent No.6 has also submitted a remediation plan
which has been duly approved by UPPCB and Respondent No.6 is acting to
implement this plan and has made good progress, as detailed above. For the
remaining remedial measures where landowners are willing to get executed the

remedial plan, the Respondent No.6 undertakes to complete the work.

33. In light of the above, it is most humbly and respectfully submitted that
Respondent No.6 has duly complied with the requisitions of the UPPCB and
the DMO and accordingly pray that the present Original Application be

No.6.

VERIFICATION

Verified at Gurugram on this _lﬁ’u"day of July 2025 that the contents of the
foregoing Affidavit are true and correct to the best of my knowledge and belief.
No part of the Affidavit is false and nothing material has been concealed

therefrom.

ATTESTED

WAS MALIK] ADVOCATE
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MEXVRE ~ |
GAWAR CONSTRUCTION LIMITED

§F-01, IMD Galleria,
Sector-48, Sohna Road,
Gurugram - 122001 (Haryana)
Moh.: +91-7303504855

W R Ph.: (0124) 4854000
AR WY A TS - Fax : (0124) 4854001/02
S TR TION LR H TR Wab ‘ www.gawar,in

E-mail © gci@gawar.in

An IS0 2001:201" Certifiad Company
CIN ;: U70109HR2008PL.C037773

GCL/2023-24/DT-08.04.2023/BR-14

CERTIFIED TRUE COPY OF THE RESOLUTION PASSED IN THE MEETING OF THE BOARD OF
DIRECTORS OF GAWAR CONSTRUCTION LIMITED (CIN: U70109HR2008PLCO37773) DULY
HELD ON SATURDAY, 8™ DAY OF APRIL 2023 AT THE CORPORATE OFFICE OF THE
COMPANY AT SF-01, JMD GALLERIA, SEC-48, SOHNA ROAD, GURUGRAM-1Z2001, HARYANA

“RESOLVED THAT Mr. Yogesh Mahajan, Chief Executive Officer of the Company be and is hereby

authorized to do the following acts, deeds and things on behalf of the Company:

¢ To execute, file, authenticate and sign, digitally or manually, various forms, papers, returns
and decuments under Company Act, 2013 or under any other Acts, with ROC, Regional
Director, Ministry of Corporate Affair, Central Government and/or any other prescribed
authority, as and when required for the business of the Company and to execute day to day
working in this behalf;

o Torepresent the Company in the General Meetings of other body corporates, if eligible, and to
vote, appoint proxy and to sign and file any documents or forms in this behalf;

e To sign, digitally or manually, execute, deliver, submit the documents/papers, agreements,
contracts, deeds, certificates, registration, slips or other relevant documents, as and when
required, in relation to any work, matter, case or issue, with the Central Government, State
Government, National Highway Authorities, Central or State Government Authorities,
Municipal Bodies, Corporation, local authorities and any other concern or department as may
be beneficial for the interest of the company as and when required.

« To re-present the Company before the Govt./Semi-Govt./Revenue Authorities or any other
authorities such as Goods and Service Tax Department, Sales Tax Department, Income Tax
Department, MCA, Court or any other authorities/department and to execute, sign, file and
submit any document, papers or forms in this behalf;

s To execute, sign, file and submit any document, paper, deed, agreement, extracts for and on
behalf of Company and to do all the correspondence with various authoritiesas and when
required for the fulfillment of objects of the Company.

» to make necessary appiication and to give necessary power of attorney {s), undertakings (s),
deeds, papers and all other documents efc, necessary for the purpose of legal/farbitration
proceedings of the Company and for all matters incidental thereto as may be considered
necessary and expedient on behaif of the company and authorized to sign and execute any of
the above mentioned documents, carry out modifications or amendments thereto,

+ To delegate the above said authority/authorities to any other person/persons and /or to any
official/officials of the companythrough issue of Power of Attorney or Authority letter as and
when required for the fulfillment of objects of the Company.

For Gawar Constructi®on Limite

clor

Regd. Office : DSS - 378, ety 19047 - 128005 {(Haryana)
Ph.: (01662} 246117, 250361 Fax (01662) 248885




15

Resolved Further that all acts, deeds, things, matters, etc. as aforestated shall be deemed to be
valid and enforceable only if they are consistent with the instant resolution as may be relevant in
this case and that the Board shall not be responsible for any iliegal and invalid acts and any acts
beyond the scope of the aforestated powers done by the said official /authorized person and such
invalid, illegal acts, and acts done beyond the scope of powers granted in this Resolution shall not
bind the Company against any third parties or before any authorities in any manner and that the
Board shall not be answerable in that behalf.

Further Resolved that all the Directors of the Company be and are hereby, jointly or severally,
authorized to execute, sign and file the relevant forms, deeds, any document or papers and to do
all the acts and deeds and things which are necessary or expedient for this resolution.

Further Resolved that a certified true copy of this resolution be furnished as may be required
under the signature of any of the Director/Chief Executive Officer/Chief Financial

Officer/Company Secretary, severally, of the Company.”

Certified to be true copy
FOR GAWAR CONSTRUCTION LIMITED

For Gawar Consiructicfy Limitkd

Rakesh Kumar
Director

DIN: 02082036
Add: 19, Park Drive, Sector-47, Malibu Towne,
South City-11, Gurgaon, Haryana-122018

ector
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GAWAR CONSTRUCTION LIMITED
SF-01, JMD Gallerla,
Sector-48, Sohna Road,
Gurugram - 122001 (Haryana)
Mob.: +81-7303504555

G A W A R Ph.: {0124) 4854000
CORETRUS TION LigT ED Fax : (0124) 4854001/02
Web.! www.gawar.in

E-mail : gcl@gawar.in

An IS0 9001:2015 Cedified Company
CIN : U70109HR2008PLCO37773

Date:29" November 2024

To

The Mining Officer,
District Jataun- Uttar Pradesh

Sub: Reply to notice dated November 8, 2024 (received by us on November 23, 2024}

Dear sir,

We, Gawar Construction Ltd. (“GCL"/ “we” / “us”/ “our” as the context may apply} draw
your kind attention to the captioned Subject.

A notice dated November 8, 2024 bearing refererice no. 1877 along with 32 notices dated
February 10, 2021 {ref nos. 192910 1960) {the “Notice”) were served on our office only on
November 23, 2024, Our reply to the Notice (“Reply”) is set out below for the kind
consideration of your good offices:

1. Save and except matters of record, and unless expressly admitted, we specifically
deny the contents of the Notice and all the supporting documents/enclosures
shared along with it- espectatly the 32 (Thirty two) notices dated February 10,

2021,

2, First and foremost, we humbly submit that we had no knowledge, belief or
impression of any illegal mining being carried out. The mining works in the present
project were carried cut by our sub-contractor M/s. Adarsh Badli Construction
Pvt. Ltd (“Adarsh”), having its office at D-403, GH-45, Alakhananda, GHS,
Gurugram {HR.) and not by us.

3. We categorically deny any allegation of illegal mining by us and humbly submit
that no penalty and/or liability ought to be imposed on us.

4. Furthermore, tho Motico undor Roply rofore to 32 (thirty two) noticoe datod
February 10, 2021 (bearing reference nos. 1829 to 1960} addressed to the ‘project
manager and calts on the ‘project manager’ to respond to the said notices with 15
days- as a last opportunity. We humbly submit that we were never served these
referred notices dated February 10, 2021 at the contemporaneous time in 2021 or 4,
at all. In fact, we came to know of these referred notices dated February 10, 2090
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An 150 8001:2015 Certified Company
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on November 23, 2024 i.e. when the present Notice under Reply was served on
our office. We also enquired from our project manager vis g vis service of the said
referred 32 notices dated February 10, 2021, who confirmed that the said nolices
were never served at the contemporaneous time,

5. We are a prudent contractor which prides itself on timely execution of projects
and extending all cooperation with authorities. But we never received the said
notices dated February 10, 2021. Had we received the said notices any time
earlier, we would have certainly replied to the notices.

6. Nonetheless, since our company is business driven, we do not wish to prolong this
matter or escalate it to adversarial litigation. While we are firm in our position that
we have not committed any wrongdoing we would like to amicably resolve the
matter - making it clear that there has been no wrongdoing on our part.

7. We believe that there is a provision of compounding under the mines act and
hence, would request that the present matter may be compounded as well- with
aview to amicably resolve the matter. We seek amicable resolution of the matter
arising out of the Notice (dated November 8, 2024), referred 32 notices dated
February 10, 2021 and any other notice/communication which is not in the
knowledge of GCL and all eavironmental/mining issues related to works in
Package IV {KM 149 to 200) of the "Bundelkhand Expressway” 04 Lane {extendible
to 06 lane) access controlled expressway starting in District Chitrakoot and ending
near village Kudrail in district Etawah.

8. Hence, without prejudice to our rights, we would request you to kindly consider
the request for compounding and passing finat adjudication in the name of our
sub-contractor M/s. Adarsh. It is hereby prayed before your good-self to levy
minimum amount of penalty while passing the order for compounding keeping the
abovementioned facts into consideration.

9. Itis a settled position of {aw that compounding a charge does not amount to
admission of guilt or a conviction. The purpose of compounding is to prevent
litigation and encourage early settlement of issues. In fact, the consequence of
compounding is acquittal. It is in the background that the present Reply is bgé

Page 2 0f 3 W

Regd. Office : DSS - 378, Sector 16-17, Hisar - 125005 (Haryana)
Ph.: (01662) 246117, 250361, Fax : (01662) 248885




1 8 CAWAR CONSTRUCTION LIMITED

SF-01, IMD Galleria,

Sector-48, Sohna Road,

Gurugram - 122001 (Haryana)

Mob.: +81-7303504555

w Ph.: {0124) 4854000
AR Fax : (0124) 4854001/02
Web.: www.gawar.in

E-mail : gcl@gawar.in

An 1S0O 9001:2015 Certified Company
CIN : U70108HR2008PLCO37773

submitted as a request for compounding/amicable settlement, We crave leave
and reserve our right to submit a detailed reply to the Notice and also cantest any
proceedings should our present reguest for compounding/settlement not be
considered favourably for any reason.

10. The presant Reply is without prejudice to our rights and remedies under law and
equity and does not amount to nor shall be construed as any admission of guilt or
wrongdoing. We reiterate and reaffirm our position that we have not committed
any wrongful/itlegal mining {as referred or otherwise).

We hope you consider our request favourably and will be happy to cooperate with your
good offices on this,

Yours sincerely.

For Gawar Construction Limited

Authorized signatory

1o mLo:{bn

[y o)
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CHALLAN
(3relg @ T uTg B ITRT, I0W0)

Government of Uttar Pradesh
Uttar PradeshTreasury Form-209(1) - Challan for Depositing Money
[To be submitted through Net-Payment]
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[Challan No.: AKV240027534

hallan Date:o9/12/2024

[assessment Year:2024-2025

Tax Period: ONETIME

Name of the Bank:

[Gawar Construction Limited

Depositor Address:

Head

Description

Serial No.| Amount (in Rs.)

085300800010000

3 Ut

12950000.00

Totals of the above heads

12950000.00

A SUM OF Rs. 12950000.00 AGAINST THE HEADS MENTIONED ABOVE --[ THROUGH NET-PAYMENT
TRANSACTION ]~ ON HAS BEEN DEPOSITED BY THE DEPQSITOR.
{Depositor Remarks->Letter No 1990 Khanij MMC 30 Dated 04 Dec 2024 Illegal Soil Excavation}
THE BANK REFERENCE NO. RECEIVED AFTER THE TRANSACTION IS : CPAENVXLSS, Scroll Date:-09/12/2024

https:/rajkosh.up.nic.in/PayGateway/EPayChallanCopy.aspx

n
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+/ YES BANK
Statement of account: 010584600001807
Period: 09 Dec 2024 - 09 Dec 2024
ADARSHBADLI CONSTRUCTION Your Branch details:
PRIVATE LIMITED Name: SECTOR-14 GURGAON, HARYANA
GH45 D 403 ALAKHANANDA Address; GROUND FLOOR, SCO 25,
CO GHS GURGAON VIDHI PLAZA, SEC 14,
GURGAON 122011 HUDA MARKET,
HARYANA INDIA HARYANA
iioblle No: Registered INDIA
Emall: Registered
Cust ID; 153595941 IFSC Code: YESBOOO0105 MICR Code: 110532022
Transaction details for your account number 010584600001807 (CURRENT) (Currency - INR}
Primary Holder; ADARSHBADLI CONSTRUCTION A/C Opening Date: 17/01/2022 Account Variant/ Deseription: CC ACCOUNT - BUSINESS/
PRIVATE LIMITED RETAIL BANKING
Nominee Details: Not Registered Account Status: ACTIVE Joint Holder's Names:
Tra;:}s:':tion Value Date Cheque No/Reference No Description Withdrawals Deposit Running Balance
09 Do 2024 | 09 Dec 2024 YESOR4344637240200 RTGS Cr-HDFCO000240- 9.832,160.00 -84,743,545.07
IGAWARCONSTRUCTIONLTD-
IADARSHBADLICONSTRUCTIONPRIVATELIMIT-
HDFCRS2024 1 209690304 16
09 Dec 2024 | 09 Dec 2024 1000017 1220241 209003 200046212 [MET TXN: BILLDESK FOR ALL CORPORATES 12,950,0060.00 0773354500
ZYBCSDROOTVEKAND UIPCYTR
Opening Balance: -94,615,765.07 Fotal Withdrawals: |2,950,000.08 Total Deposits: $,832,160.00 Closing Balance: -97,733,545.07
OD Limit: 106,000,000, 00 Uncleared Amount: {.00 Sweep in: 0.00

For Non-Resident customers: Please verify your address and condact details registered with us. If you want 1o updale your contact and address delails, kindly visit the nearest branch 1o update the
necessary details along with vabd KY'C documents o avail easy aceess of information & alerls refaled o your accounls,

For Resident customers: Tn order to ensure you receive imporlant informationfalerts related to yout accounts, we request you to please verify your address and cortact defails registered with us. You
can ¢lick here hijp:/fyesonline.yesbank co.in/ 1o updale your address and / or email 1D online or through our WhatsApp Banking service {give a missed call at +91-829-120-1200). [n case you necd to
update your mobile number, please visit the nearest Yos Bank Branch.

Mandatory disclaimer
Closing Balance figure includes funds nol clear, hold amounts if any.
Under Goods and Services Tax (GSTh applicable from 15t July 2017, the existing service lax on our banking services rendered has been replaced by a GST rate of 18%. For any assistance required,

please conlact a YES BANK branch official.

_ YES TOUCH PhoneBanking Nurnber:
:F 1800 £200 {Tolt Free for Moblte & Landiines in Indiay +91 22 4935 0000 {When calling from Cutside India)
Toll Free number from USA: 18333800149 | Canada 18334910559 | UK: 8000482153 | UAE: 80003570251

(_ CIN. LESI90MHI003PLEI434) )

SMS “Mulp" space <CUST D>

----- to ¥91 95522 20020 N
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Customer id: 24201846
Primary Account Holder Name: ADARSHBADLI CONSTRUCTION PRIVATE LIMITED

Transaction details for your account number 010584600001307 (CURRENT) (Currency - INR)

Primary Holder: ADARSHBADLI CONSTRUCTION AfC Opening Date: 17/01/2022 Account Variant/ Description: CC ACCOUNT - BUSINESS/
PRIVATE LIMITED RETAIL BANKING
Noming¢e Derails: Not Registered Account Status: ACTIVE Joint Holder's names:
Transaction codes in your account statement
ATWICSW/ATD/ATI - ATM Withdrawal OBD fOBC - Mobile Funds Transfier
AFD / AFC - ATM Funds Transfer PCD - Purchased
R- RET - UTR - Rewrned RTGS R - UTR - RTGS Transaction

Please review the information provided in the statement. [n case of any discrepancy, please inform the bank immediately.

* Reward points acemed on your card ineludes cxpired poinis
To redeem your Rewardz points, logon 10 www.YesRewardz com or call YES Rewardz cestomer care 1500 1200

YES TOUCH PhoneBanking Number:
Fif 1800 1200 {Toll Free for Mobile & Landiines in India)  +91 2 4935 0000 {When calling from Outside Indis)
+ Toll Free eanber from USA: 18333800149 | Canada: 18334210559 | UK: 8000459153 | UAE: 800035702510

(CIN- 165 19MH200IPLCI43249 )

SMS “Help” ¢pace <CUST 1D 'Y
10 491 95522 20020 N
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Mining Departroent, Jalaun lias granted 162 mining permissions for mining of soil
from 79 villages in district jalaun (total area- 2336.46 acres and total quantity- 17001696 m’ ) for
package-IV & V in Jalaun District with 889 mining pits to M/s Gawar Construction Limited.
These mining permissions were granted between December, 2020 to Aprit 2022,
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CPCB visited 39 mining permission arca with 157 mining pits/area and
photograph taken during visit of area is annexed as Annexure-8 Duc to heavy rain, approach
road to remaining mining sites was not assessable. Hence, visit of remaining sites could not
possible.
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T 4T AT 9T )

R v WM, P § o wge P g we 9 @ fag
H&I-7.15 ¥ feraq ao fRear war 8-

It was observed that Due to undulated geographical condition of mining areas the
quantification/measurement was very difficult during the field visit. ‘

A v o3, AP § e weuvr P A g wiee vA @ favg e
7.45 ¥ W e O & 5 & o difore RefY S srade @ @ SR &F @1 dnrde
faman < @few 2

% @ 03 o of A fear war o1, SR i & Rl o foh o 8
i Wy | eag @ e B R ¥ SR ol 8 v R oy @ wWe g el g
fordt opdy w1 1 Rieraa G o w8 T e ¥ 9 @ g9 A T B orgen WEGRY @
qm SE 4ft o7 Weilfae Ry v araiRe Sarg /oas @ @R A8 BN @ R
TEHT B Ol G99 WIS TR 339 @9 P AT IO U9 W ieeT fhar W g
76 21 iR 7 & 77 Rer Ry w1 o 9um R 5 9@ wee @ aRiRed &1 e g
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RS

yfaferf— 1—wewr wha, 309 weyr Prsior 1, Ry
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MVNVEXURE ~ 6

w " Gurgao

e i fraeal Ph,: {0124) 4854000
Construction Limited o Vo e Fox. (01 }485323lﬂﬁ
CIN: U70109HRA008PLCOS7773 g ! - Web: wie g
GOL/Bundetkhand/F-509/AE/FY2024-25/3849 Date: 15.12.2024
To
The Reglonal Offlcer,

Uttar Pradesh Pollution Contro! Board,
Jhansl, U.p.

Sub: Development of Bundelikhand Expressway (Package-IV) From Baroli Kharka (Dist.
Hamirpur) to Saslabad (Dist. Jataun) (Km 149+000 to Km 200+000) in the State of Uttar
Pradesh on EPC Basis, Request for Extenslon of Tlme__to Submit Reply-Reg.

Ref:
1. Your !.etter No. HZOOOSIC-ZINGT-SMIM, dated 21.11.2024

Deaar slr.

This is to bnng to your kmd notice that We received the above-referenced letter at our stte

office on 24.11. 2024 and at our head ofﬂce on 03.12,2024,

The ietter refers to prevlous nouces issued regafdmg environmental non-compliance and
calculation of penalties. We are diligently reviewing the details of these instances, including
the assessed cpmpgngation and other observations mentionsd therein,

However, considering the nead to cbmbile accurate data snd a detalled response addressing

all points raised, we request your kind indulgence to grant us two weeks’ time, i.e., until
31 12 2024, to submit ourreply.

We trust this is to your satisfact:on and ere happy to cooperate with your good ofﬁces shoutd
anything etse be required

Withregards S | B

For Gawar COnstruction L!mited

Authorlzed Signatory

Enc:

Copyto:

1. Gawar Constructlon Limited, H.O., Gurugram. Haryana

i
B

Begd. Oftice: DSBS - 378, Sector 1a-17, Hisar - 125001 {Hatyana)
Ph.: {01662} 246117, 254341 Fax (01662) 246285

GAWAR CONSTRUCTION LIMITED

SF-01, JMD nge"g
: v 48, Sohna Raad,
C- A\VA R ‘ﬁ%&é Se.c-:ormcm (Haryana)
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 MNEXURE T

GAWAR CONSTRUCTION LIMITED

| . 2 3
&,\MW‘ SF-01, JMD Gajleri
3 \v R ‘ /&fb’\ ’;t Sector-48, Sohnaar«‘liggg'
C ﬂ. A“ i A \ Gurgaon - 122001 (Haryana,

. IS Ph.: (0124) 48€4g
Construction Limited | o ool _ Fax (0126) absgmedd
CIN: U70109HR2008PLC03T773 (o gy PRI AE Web: www.gawar.in
: : . . E-mail: gAd@gawar in
GCL/Bundelkhand/F-509/AE/FY2024-25/3658 il . Date: 26.12.2024
To, } ,f

The Chief Environmental Officer
Uttar Pradesh Poliution Controt Board Circle-2
Lucknow, Uttar Pradesh

Sub:‘ Development of Bundelkhand Expressway {Package-IV) From Baroli Kharka (Dist.
Hamirpur) to Saalabad (Dist. Jalaun) (Km 149+000 to Km 200+000) in the State of Uttar
Pradesh on EPC Basis. Environmentat Compensation-Reg.

_ Ref:

1. Your letter No. H20005/C-2/NGT/684/24 dated 21.11.2024,
2. Your letter no. H20203/¢-2/684/24 dt 26.11.2024, _
8. Ourletter No. GCL/Bundelkhand/F-509/AE/FY2024-25/3649 dt. 15.12.2024

Dear Sir,

We (Gawar Construction Limited, or in short “GCL”) are in receipt of the referenced letter
bearing No. H20005/C-2/NGT/684/24 dated 21.11.2024 (in short “referenced Letter”)
received on 26.11.2024. Upon receipt, GCL sought time to file our response by 30.12.2024
and in compliance thereof, it is submitting a detailed response to the referenced Letter, for
your kind consideration:

" 1. At the outset, GCL statés and submits that the devetopment of Bundetkhand
Expressway (Package- iV} Baroli Kharka (District-Hamirpur) to Saalabad {District -
Jataun) (KM 149+0 To 200+000), State-UP {ih short, the “Project”) was completed after
obtaining all relevant approvats/permissions/consent. GCL as a responsible corporate
entity, has always complied with all appticable laws including in comptetion of the
Project, inctuding laws/ regulations/directives in retation to environment,

2. GCL have obtained CTEs {enclosed as Annexure 1) as well as CTOs (enclosed as
Annexure 2) for the Hot Mix Plant and Ready Mix Plant installed by us i.e. Gawar
Construction Limited for Package IV from Baroli Kharka (District-Hamirpur) to Saalabad
{District -Jalaun) (KM 149+0 To 200+000) of Bundelkhand Expressway.

3. Also, the Uttar Pradesh Expressways industrial Development Authority (in short
“UREIDA"), as the Project Proponent had obtained Environmental Clearance {in short
“EC*"} for the entire Bundelkhand Expressway Project from SEIAA, UP by Lettelt No.
407/Parya/SEAC/4632-5156/2018 dated 23.11.2019 (enclosed as Annexure 3). Since,
GCL had undertaken only a part of the Bundelkhand Expressway Project, no separate
(W 1s'required to be obtaihed by GUL, tor the wurk urdw laker: and compiotod by GCL,
96 2-Contractor of the Project Proponent i.e., UPEIDA,

Regu-Tice: DS - 78, Sactor 16-17, Misat ~ 125001 (Haryana)
Ph (18673 246117, 250361 Fax' (01662) 248885
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Further, it Is expressly statod In the Spaelfic Conditions to the EC obtalned by UPEIDA
{at St. No- §2) that!

wseparate NOC and consent of the UPPCB shall be obtained with regards to
asphalt plants, crushers, batching plants, hot mix plants etc.".

in accordance with the 'above condition, GCL as a Contractor of UPEIDA had obtained
NOC and consent from the UPPBC for “asphalt plants, crushars, batching plants, hot
mix plants etc.” set up by us, for undertaking the portion of Bundelkhand Expressway

Project, given to us (as & Contractor) by UPEIDA, as the Praject Proponent {Annexure 1
and Annexure 2 above),

5. In addition, at 8. No. 24 of the Specific Conditions to the EC granted in favour of the
UPEIDA, it is specifically mentioned as follows: :

“The project proponent shatl obtain Consent to Establish / operate under the
provistons of Air {Prevention & Control of Poliution) Act, 1981 and Water
{Prevention & Control of Pollution) Act, 1974 from the concerned State
Pollution Control/Committee”. :

It is relevant to state that the UPEIDA as the Project Proponent, had submitted &
comprehensive EIA Report for Bundelkhand Expressway 04 Lane Expressway
Expandable to 06 Lane. In table 1.2 of the report under heading ‘Summary of Statutory
Clearance Requirement of the project’ (retevant page attached as Annexure 4). Itis
categorically stated -that the NOC/Consent under Air & Water Act for Highway
alignment, was to be obtained from UPPCB at pre-construction stage by the UPEIDA.

6. Therefore, being a Contractor {and not as the Project Proponent), GCL is_notrequired to
obtain CTE/CTO for the entire Bundelkhand Expressway Project. Since GCL’s scope is
limited to obtaining CTE/CTO for Hot mix plant, Ready Mix plant, etc. for the Package IV
only of the entire project, GCL has complied with the condition applicable to them.

7. The referenced Notice alleges that unauthorized earthwork excavation was undertaken
by GCL for the work assigned to them by UPEIDA, without obtaining CTE/CTO from
UPPCB. In advertently the workers at site, had carried out earthwork excavation and
excessive mining, in few sites. The same was investigated in detaits by the concerned

' Mining Officer and the issue stands resoived; hence thers is no basis for raising the
same issue again (for details please ses Annexure 5).

8. It is also brought to your kind attention that earthwork for construction of highway
projects is exempted from the purview of EC Regulations by OM bearing No. Notification
S.0. 1224(E). dated 28th March, 2020 issued by the MOEFCC which incidentally
corresponds to the period of execution of the Bundelkhand Expressway Project. Hence,
there was no requirement for obtaining EC/CTE/CTO by GCL for the earthwork.

9, ltis also stated in the referenced Notice that environmental degradation has occurred
during earthwork excavation. it is humbly submitted that no gnvironmentat _degtadatiop

.. has been caused by GCL. Periodical sampling reports for Air, water, noise and soil
SUgtaarly demonstrates that att parameters were within permissible limits {copies of few

s
of‘t‘?:? reports are enclosed as Annexure §).
T

Afice: DSS - 378, Saclor 1617, Hisar - 126001 (Haryana)
TTIOAGRZY 245117 250364 Tax (G1662) 248085
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. 11a

12.

13.

":::.By the referenced Not_ice, Environmag':ompensation has been calculated on the

pasis of formula derived by Central Pollution Control Board. At the outset we
respectfully submit that el necessary approvals have been obtained by UPEIDA a;:s the
Project Proponent and GCL has obtained relevant approvals, as appticable to them
Hence, the work undortaken by GCL as g Contractor of UPEIDA as the Pr0]ec;
Proponent, is in comptlance with afl necessary approvals, consequently there jg
environmental damage; hence there is no basis for
. Compensation. Further, insofar of inadvertent earthwork excavation and excessiv

mining, at few sites, already compensation of Rs. 1, 29, 50,000/- was imposed and th:
same has been deposited by GCL on 09,12,2024 {Annexure 7). Hence, there is no basis
for proposal to impose Environmental Compensation, for the second ti‘me.

In addition, the proposat to impoée Environmental Com

_ } pensation is erroneous and
without basis, as the CPCB in 1ts report has specifically mentioned that the following
cas__e§mn_bez__c_o.n_sidamd,toﬂevyingEnwironmental_Cqmpansaﬂon_ (EC):

a) Discharges in violation of consent cond

_ es | itions, mainly prescribed standards /
consent limits,

b} Not c':omplyir.tg' with the directions lssued, such as direction for closure due to
non-instaltation of OCEMS, non-adherence to the action plans submitted etc.

¢) Intentional avoidance of data"smeiséion or data manipulation by tampering
the Ontin_e Continuous Emission / Effluent Monitoring systems.

d) Accidental discharges tasting for short durations resuiting into damage to the
environment. ‘

e} Intentional discharges to the environment -- land, water and air resulting into
acute injury or damage to the environment. .

- ) ' Injection of tre_atéd)partially treated/ untrested effluentsto gri)und water

In our respectful submission the activities carried out by GCL, doesn’t fall undsr any of
the above mentioned situation; thersfore invocation of CPCB formula for propogal to
impose Environmental Compensation, is inapplicable in the present case and any
imposition woutd run contrary to CPCB formule.

In addition, by the referenced Letter, we have also been directed to prepare a remediat
plan for the inadvertent earthwork excavation and excessive mining, at few sites. G(}L is
in the process of preparing a remedial ptan and we would be submitting the same within

15 days, for your consideration and approval,

In view of the above stated submissions and the fact that (i) GCL has obzai“_.ed CTEs as
well as CTOs for Hot Mix Plant and Ready Mix Plant installed by them, {ii) GCL has
complied with the Mining Rules as mining of earth was conducted after oht_aining d:ui
permission from concerned department, (iil) GCL has Jnot causeq any envu;onmaemn ::f
degradation as the activities carried out by GCL was diligently momtor'ed b}; !t_& ;’% ot 1s
. experts, and GCL has maintained wholesomeness of air, water and sail, ani (:; £C, the
—-not required to obtain EC since UPEIDA as the Project Proponent has obtaine s
LT ced Show Cause Notice issued to GCL, may kindly be withdrawn.

Tha S ce: DSS - 376, Sector 16-17, Misar - 125001 (Haryana)

G621 246117, 250381 Fav: (01662) 240855
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In the event, your good-self needs any further clarification and/or if your good-setf
proposes to proceed further based on the referenced SCN, it is prayed that GCL Mmay
be grante_d a personal hearing, with advance notice.

With regards

For Gawar Construction Limited

Copyto:

1. The District Maglstrate, Jalaun- for information please

2. Regionat Offlcer, Uttar Pradesh Pollution Control Board, Jhansl- for information
please :

3. Gawar Construction Limited, H.0., Gurugram, Haryana
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3o AMNEXURE-S
S TRe UueT A 98

. .~ UTTAR PRADESH POLLUTION CONTROL BOARD
g @ L8 U — s
Ref. No H'20 / /‘{qﬁ'-‘- J/ (V&7 65 "'/ 23 Date pipyry e 25~
¥ar ¥ el
i TR wgae fafRs
THOTGO—1, WOTHOG0 TAREI, Yaew-48, WET s,
I, sRar)

fav- fadt TR weREET faPRe, Teomo-1, Sowiodin TSRYL WEew-48, WEA VT, TSI,
sRaw & fawg valeeia afvgfl RNy f5d o & wa §) _

HEIY,

o WS wRa s, ¢ Reh F aiftr lovo wEm 556 /2024 {reu R @ SaR
w3 4 arewiia wREeET e TR pewgme RiPRe, THoUwo-1, Sogiodle TARAT, Hae-4s,
W W8, TSI, BRI ERT oy fredl @ g a1y (o Famor aerr Prafw) sffers, 1981
HIR-21 %mmﬁ%ﬂmwaﬁﬁsﬁ;&%mqﬁmwmmommﬁ
Beiw 31122002 o0 R ol omfa q066 Rl # Rrere o ¥g IR gewew B wwie
VHE20005 /-2 / WH0R0EI0-684 / 24, Riip—21.112024 ERT W0 1,33,25,000 (501 T o SNW W@
TN TR ) @ skl syl sRRRT RR wm &g e gl AR wrd R war oy
TR BRI FARAT WM AT 21112024 B IRWT ¥ AW gN FQAAZA RAIF 20022025 B TR
fan 1 B, R wom stw Preag &

e 2. GCL have obtained CTEs {enclosed as Annexure 1} as well as CTOs (enclosed as Annexure 2) for the Hot Mix Plant
and Ready Mix Plant installed by us i.e. Gawar Constructicn Limited for Package IV from Barall Kharka {District-Hamirpur) to

Saslabad {District-Falaun} {KM 149+0 To 200-000) of Bundelkhand Expressway,
w8, Further, it is expressly stated in the Specific Conditions to the EC obtained by UPEIDA {at Sr. No. 52) that:
“Separate NGC gnd consent of the UPPCE shall he obtolned with rogarda to asghsit plants, crushers, batching plants,

hot mir plants ofc.”
In accordance with the abova condition, GCL as a Contractor of UPEIDA had obtained NOC and consent from the UPPBC

for "asphait plants, crushers, batching plants, hot mix plants etc.” set up by us, for undertaking the portion of Bundelkhand

Expressway Project, given to us (as a Contractor) by UPEIDA, as the Project Proponent..........
13 In view of the above stated submisstons and the fact that {1} OCL has obtained GTEs as well as CTOs for Hot

Mix Prant and Danily Mix Plant instafled by them, (1) OCE has complied with ttre Minlng Rules as mining of earth was conducted
aftor attaining dun permission from concerned department, {il} GCL has net caused any environmental degradation as the
activities carried out by GCL was diligently monitored by its team of experts, and GCL has maintained wholesomeness of alr,
water and soll, and {iv) GCL is not required to obtain £C since UPEIDA as the Praject Proponent has obtained £€..... .

aﬁhwﬁ%w%ﬁ:mmmﬁa—&a%ﬁmHEMnﬁﬁwwgg
mg(wgﬂwﬁamammavr)a@ﬁm 1981 B GR-21 B IR TOU DS § WEAly W &
T &1 oT: e gRI R e warerTe 7 B §Y FreaRa fear sir 8
AR R 21112024 B uRiew S & @R, A0 P ux o 07.03.2025

3101.202:‘1;WWQWMHWWW?FWWZMMON ¥ affa fag w02 & smmta
w0 B % amuem @ @ 4 dwd R weegewd s, qmotwo—1, SowHodlo TR
FaN—48, TETN Vs, TEHIW, TRAPT g U WS § PR @A ¥ wedly e T B o @
gRare R 16012020 W Ro 31,:§sz2 & B sraﬁr;mfa é(;si; feal @ fawrer m&:{a&
qataria afrgff aftdRT w3 T, GG @ U 21.41.2024 BRI
Ffes A mﬁgqqéuﬁu‘?gmﬁw#vmmwmm.wom-tﬁowaoﬁﬂm

gﬂﬂa RGO T W0 1,33,25,000/~ (W0 T wAE HhW AW IRy FIR AH)

aifergfet

% mﬁ?;ﬁ”mmzﬁﬁ@ﬁwm%l

ek

T.C.-12 V, vibhuti Khand, Gomti Nagar,

;";23; {22;10?;@ s, e tucknow - 226 010

! 0522-2720828, 2720831 phone : 0522-2720828, 2730331
gu : 0522-2720764, 2720676 Fax 1 0622-2720764, 2720676
i buin Email  :info@uppeh.in
. Rristynaerp Wehbsite : www,uppch.com Sy

AIHIFT : www.uppcb.com
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am: el o, 9 @ w3 RAis 07032025 T 31012025 ERT RIS W watavdnr
afagff R R o oY St gy amen o e wR ¥ e AR TR @
fafide, Twovmo-1, Somiodo TRW JAgev4e, WET s, M, BRI W R wo
1.33.25,000 /(%0 (& TAS AW oI vedrg g W19) vy afgfd @ w9 F affa farar
e @ e Prifr R s & R e wafandve afgf @ s Rerar 15 R § fratiRea
Payment Gateway ¥d RIRRor & A & oo fban wmn gfYea Rew o

Payment Gateway- http://erp.eshiksa net/DirectFeesy3/UPPCB

Nature of Potlution-Air Pollution

EC imposed in Compliance-UPPCB Order
wer aftvard & argfey & Prfer

e gafaeor {ga—2)
nfafaf — ;

1. Frenfirrd, smeim o oo v amavas awfad 3g e
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-

e TR S TGV FRioraTs
UTTAR PRADESH POLLUTION CONTROL BOARD
N I e ,
NN ! T.C/12V, Vibhutl Khand Gomfi Nagar, Lucknow —226010
m“ ‘mb Phone: 2720831, 2720828 Fax: 0522 - 2720764

ARt R e s,

THON0-1, HOTHOLI0 Tefal, arex-48, Te U,

TRATg-122001 (BRamm)

%l 5§0-0124-4854000 & $3e1 gcl@gawar.in

aa%ﬁ-«#w f@ﬁ-&ammm’mmo:ﬁow@rﬁw%m [T s,
Wuzom GRAITT PaT SRAT G & PRI g SR I IR

wmg%m@mﬁamwﬁaam) s, 1981 @uryeite) B urr-2(k) &

%%mmﬂﬁ W%wﬁaw:zmszozsﬂmgw BRa sy
4 foredt 3§ DT SNORO T 556/2024 (1] FAAI 11 TR qﬂ FeRt
TR , THOTHO- 1, SIOUIOEI0 i, ﬂ-«mw ma@ TH19-122001

e ¥ T O PRI a8 & TiE GM-13011/10/2024-LAW-HO-CPCB-HO-
CPCB-HO/5802 (e 28.10.2020 SR USH 1S B 1] (HgNor Fawer qar i) sifafem,
1981 & €T 18(1)@)%&%%%&53@%@

ii. to inltiate actions immediately for appropriate punitive action as applicable under
the law, including Jevying and realization of environmental compensation, for violation of
provisions of environmental laws as mentioned in above paragraphs, after duly following
the principie of natural j stme

ug & w0 g v, ¥ et @ Haﬂgwﬁwaﬁmmﬁé:ﬁﬂs
W#MWm%ﬁﬁmqﬁwﬁ%mﬁﬂ %ﬁwfwmﬁ?&aﬁqaraﬁa

TRY A @9 Y W ¥ Seawy -1, W00
TARYT, VFER-48, Vg A, Twiiia-122001 (aﬁamm T a’ré § @25504/@&-
ool 664/2025, i 10,03 2025 FRTH0 1,33,25,000/- gafeeiy axferifier & =it

|
_ U5 R0 I sRa sifdrasu, 4% Rl % 9o Siogo WO sssfaozsmﬁammwe

qmﬁoqamﬁmﬁﬁan%wﬁ% 21.03.2025 & FETT 319 Frrad &:-

".....It has been pointed out that EC of Rs- 1,34,25,000/- Was imposed upon the
Project Proponent - Respondent no. 6 by order dated 10-03 2025 by the UP PCB (Page
2047) but it could not be demonstrated that while calculating the EC the extent of iliegal
mining by the Respondent No. 6 was taken into account. Learned counsel for the
UPPCB submits that this issue will be duly considered by the UPPCB and a fresh report

will be filed before the Tribunal within two weeks...

7% 5 it vemor e 1, aﬁﬁaﬁmmﬁaw%gqﬁmﬁamﬁmﬁ%m#
HrtefdteT ﬁ?ﬂﬁ-ZQ 01.2020 ¢i¥F Recommendations on Scale of Compensation to deal
with the cases of illegal sand mining &R &t Wit 8, W 9fifa Approach-2% IFER
gufawofia # Tor g o g faffa o T -

Environmental Compensation = Dx (t+RF+DF)
Where D = Market Value of illegally Mined Material
RF = Risk Factor
DF = Deterrence Factor

75 % 1o R B s, aﬁﬁﬁﬂmmﬁﬁmmaﬁa@m | T 1€ & Al
wrafer, Fidt & U= fRia-04.04.2025 & wieepT I yiaroid egfd siwe o o &g Bidt @

17581180/ 2025

mail: info i - Web Site: www.uppcb.in
..%é%.? Vs NC;T‘E’ zﬂ%up&c}pzs a "~ Datedlg.':?;‘;’?g



2093

UPPCB-CRCLOMISC/1991/2025-CHR2-UPPCR 3 5 1/181180,2025
Ll

IR &g B mmﬁm TG T SUBRY, TSI BT O ST 1o | TS
¥ foreT @i ARAT % 9 04.04.2025 TRT &G FRAT N7 16 TR USY e
TRT G whet e B o 641/86-2018-153 (¥)/2017 IGTS  Retie-

23.03.2018 3RT So¥o Iu@fsr (erefiaai Geme) 2018§RTW
(Wﬁ@mwﬁ@(wﬁ%aﬂ)ﬁwﬁaﬁ@mﬁa ‘F-’T
Wmﬁﬁmiﬂm%wﬁmmaﬁﬁmm rmrf%mas
22osaozsaﬁwamahmwﬁmnmwwﬁaﬁ@mmaﬁ@awmé
ammﬁwﬁfammmmww%m ~100/- EFHER &t <X & HraRe
wadt |

w%m#s;g‘aw Wﬁmﬁmﬂﬁﬁgﬁw 12, 2024%%@(%%@ szﬁeﬁfrw
e g @ G amm 88483
M&wﬁ@mmwm@%lwﬁu S
sy wm &g wiswir g & ﬁqﬁhﬂmmzsomozosﬂ%
Recommendations on Scale of Gompensanon {0 deal with the cases of |llegal sand
mining R 6 wft §, S aftia Approach-2

¥ gafauity afiyf w0 27335109%%% it &, ﬁw** & =

SR
118848300, 3IROYHQ  7ET-1 qa@&oqmoﬁwos T
7% 5 SWIs afvlg gef % &l e, sidt & v Rai® 2705202531-«

gRATeT AT ey W mﬂqg{m -1, I gﬂo TR, FaTR-4 ;
!!'\'ﬁ‘lli’! 122001 (eRgm arr LT E-‘-Fl' ENES EO 27 33 109
T s

ﬂﬂﬁ%‘r , e T, gt B R W) et
maﬁgﬁwﬁ “azﬁa; ™
aﬁaammm 7 fReft F WIS 3N0T0 WO 556/2023 I TR 9 R

gocﬂoqamr‘-rmﬁa f&maamoazozs%maqmﬁmasaﬁhaWWW

M%ﬁz 48, BT S, gmamzom m“@

qufazuﬂu&rf%rgﬁar@v‘:ﬁa%& ﬁwawww

1, w%w‘rggﬁwﬁaﬁwmgﬁgﬁﬁé@ THOGHO-1, tﬁoa%q@o@oﬁﬁm i;a;‘a;
AT g, TITE-122001 (gﬁznun famg w0 27335109 TR

mﬁa%mﬁmwmwmmé? 15%%%%3@&@%&&6@
s ) R F 5s & Rivg IRwRER wfwly S SRR av & wnl, Rreat

TRRINIG W §TE W 31 TarT @ BF

I & AR GRSFT A9 TR geagae ARISS, TH0UH0-1, S0WI0L0 T, daes-
48, BT U, THITE-122001 (GRAVN) & g W54 1S & WP TH20005/E- 20 0)-
684/24 Rstip ~ 21.11.2024 % wreaw A Pl ®RU gAY Afew 4 T 25504/
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GAWAR CONSTRUCTION LIMITED
SF-01, JMD Galleria,
Sector-48, Schna Road,

. ‘ ‘ b . 48
Construction Limited . sa9r s ayana)

P , s Ph.: {0124} 4854000
CIN: U701 09HR2008PLCO3777!
. R2008FLLCO37773 Fax : {0124} 4854001/02

Without Prejifdibe www.gawar.in

-mail | gcl@gawar.in
BY EMAIL, SPEED POST & REGD. POST A/D

June 30, 2025
1o,
Chief Environmental Officer,
Uttar Pradesh Pollution Control Board, Circle-2
T.C/12V, Vibhuti Khand Gomti Nagar,
Lucknow- 2260140

Sub: Reply to Show Cause Notice dated 12.06.2025 bearing No. 29157/C-2f
NGT- 684/25 (in short “Notice”), imposing Environmental Compensation for
alleged unauthorized extraction of earthwork

Sir,

We, Gawar Construction Ltimited (in short "GCL”) having our office at SF-01, JMD
Galleria Sector 48, Sohna Road, Gurugram-122001, Haryana are in receipt of the
referenced Notice. Unless specifically admitted, the contents of the Notice are denied
in their entirety. No part of the Notice shall be admitted, even for want of specific
traversal, In response, we submit the following for your kind consideration:

At the outset, we deny any environmental degradation have been caused due to
carrying out any mining. We submit that the Natice is premised on the erroneous
assumption that GCL has caused envirohmental damage. However, as is clear from
a bare perusal, there are no particulars or any specifics of any kind to support these
allegations. The timing of the notice may alsc be noted. The Notice under reply is
dated 12.06.2025 i.e. nearly 3 years after GCL finished the works. As more fully
detailed herein, GCL operated with prior ECs, requisite permits and had completed
the works as far back as July 2022, having been on-site from around June 2020,
Admittedly, there is no material from the contemporaneocus time which demonstrates
any wrongdoing by GCL. Furthermore, there has been no adjudication in accordance
with {aw which has heid that GCL has caused any environmental degradation. In the
absence of any material on record from the contemporaneous time, nor any
adjudication in the matter proposed levy of Environmentai Compensation of INR 27,33
Crores (in short “Environmental Compensation”) is misconceived, without basis and
contrary to settled legal principles that Hability can only be in accordance with law and
as per procedure established by law. Without any materials on record or any

1
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adjudication, there arises no question of imposition of any liability. Without prejudice
and in addition to the aforesaid, the process of computing the liability is vitiated by
arbitrariness, The “value” of soil used in the calculations of Environmental
Compensation is unfair, contrary to applicable legal provisions and without any
objective basis. In fact, it is admitted in the Notice that the value is based on the alleged
opinion of "vehicle owners” / "drivers” allegedly in this business. it is respectfully
submitted that without any materials nor adjudication by a lawful authority, no liability
can.be imposed, Even otherwise, the liability cannot be imposed in such an arbifrary
ranner.

1. Before dealing with the Notice on merits, we wish to place on record the
undisputed background facts:

21 Uttar Pradesh Uttar Pradesh Expressways [ndusirial Development Authority
(in short “UPEIDA") is the Project Proponent of the "Bundelkhand
Expressway” i.e. 206.07km 04 Lane {extendible to 06 lane) access-controlled
expressway starting in District Chitrakoot, and ending near village Kudrail in
district Etawah (in short the “Project”).

2,2° The entire responsibility of obtaining the requisite approvals, including
Environmental Clearance (in short the “EC”) for the Project was that of UPEIDA,
which is clearly set out in the agreement executed by GCL with UPEIDA.

2.3  Infact, the responsibilities was discharged by UPEIDA and the EC for the entire
Projesct was granted by State Level Environment Impact Assessment Authority,
Uttar Pradesh to UPEIDA by lefter dated 23.11.2019. Consequently, GCL,
which was only one out of the four contractors, to whom the work for
construction of the Project was enirusted, was not required to obtain a separate
EC, since the work undertaken by the Contractors including GCL., was for and
on behalf of UPEIDA.. A copy of the EC obtained by UPEIDA for the entire
Project, dated 23.11.2019 is enclosed as Annexure- A,

2.4  For carrying out its scope of work with respect to the Project (Package 1V), GCL
obtained Consent to Establish (in short the "CTE") as well as Consent to
Operate (in short the “CTQ”) for Hot Mix Plant and Ready Mix Plant installed by
GCL. Importantly, in terms of Sr. No. 52 of the Specific Conditions of EC
obtained by UPEIDA, clearly provides that separate NOC and consent of the
UPPCB shall be obtained for the asphalt plants, crushers, batching plants, hot
mix plants, etc., which as stated above was obtained from UPPCB, Copies of
the CTE and CTO obtained by GCL are enclosed as Annexure-B and
Annexure-C, respectively.
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2.5  We further submit that the construction work for Package [V of the Project by
us, commenced on 1501.2020 and was satisfactority completed by
28.07.2022,

2. However, the Notice alleges that GCL had engaged in the construction of the
Project without obtaining the requisite approvals from the UPPCRB, and further that
GCL had carried out unauthorised excavation of earthwork. These are bald
altegations/assumptions and there has been no adjudication of any kind which
supports this.

3. in this regard, it is submitted that the said allegation is contrary to record, as
stated above. Admittedly, UPEIDA as the Project Proponent had obtained the EC.
Further, GCL had obtained the CTE and CTO from UPPCRE and other than the same,
no other approval was required to be taken by GCL from UPPCB.

4, In fact, in terms of Office Memorandum bearing No. Notification 5.0. 1224(E)
dated 28.03.2020 issued by the Ministry of Environment, Forest and Climate Change,
Govt. of India, earthwork for construction of highway projects is exempted from the
purview of EC Regulations. Despite the same, EC was obtained by UPEIDA for the
entire Project,

5. We deny the allegation that GCL has excavated any earthworks in excess. The
allegation is an erroneous assumption, not based on any adiudication whatsoever. It
is submitted that GCL has extracted earthworks as per prior approval/consent.

6. We further state that this matter has already been settled/compounded in terms
of letter dated 29.11.2024 (by GCL) whereby GCL categorically denied any
wrongdoing and clarified that it did not wish to prolong the matter. Hence, without any
admission of wrongdoing by GCL, GCL requested that the matter may be
compounded and the levy (if any) may be charged on the sub-contractor, who was on
site at the time. Vide letier dated 04.12.2024, the Ld. District Mining Officer, Jalaun
accepted the said request and imposed a levy of INR 1,29,50,000/-. This amount was
duly paid by the sub-contractor on 09.12.2024 and a letter of the same date was sent
to Ld. District Mining Officer, Jalaun informing him of this position.

7 Hence, imposition of Environmental Compensation for excessive mining by the
referenced Notice (for which compounding order has been issued by the respective
Mining Officer, Jalaun), is without any basis and ought to be withdrawn, since the issue
has already been put to rest. It bears repetition that apart from assumptions and
allegations, there is neither any material on record from the contemporaneous time,
nor any adjudication which finds any iflegal or excessive mining by GCL. Moreover,
for argument's sake, if an excess quantity of earth has been extracted by our Sub-
Contractor, the Mining Department has already compounded the matter, and the
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compounded ameount of $1,29,50,000/- The said amount has been deposited by our
Sub-Contracter with the Mining Deparment. A copy of the proof of deposit of the
compounding fees of Rs. 1,28,560,000/- is enclosed as Annexure-D. GCL has
submitied a restoration plan, which has been accepted and GCL is executing the same
as intimated to RO Jhansi, via letter No. GCL/Bundelkhand/F-509/AEFY2025-
26/3801 dated 18" June 2025. The restoration plan, current site status, and inspection
repott of the mining sites for verification of work are enclosed as Annexure-E,

3, Hence, we respectfuily submit that there is no environmental degradation, and
specifically, no any degradation which has been caused by or can be atfributed to GCL
in any manner whatsoever. The proposed imposition of Environmental Compensation
of INR 27.33 Crores sought to be imposed on GCL by the referenced Notice, for
alleged environmental degradation, is without basis. In this regard, we respectfully
state that no environmental degradation has been caused by GCL due to the
excessive mining, which is evident from the fact that no particulars of any acts of GCL,
with respect to the alleged envirocnmental degradation have been furnished. We further
state that the periodical sampling reports for the construction period for Ambient Air
Quatity , clearly demonstrate that all parameters were within the prescribed limits and
hence no environmental damage was caused by GCL which would warrant imposition
of Environmental Compensation. Copies of few Sampling Reports of the relevant
period as enclosed as Annexure-F,

We further state that the proposed Environmental Compensation of INR. 27.33 Crores
has been arrived at in a completely arbitrary manner, bases on conjectures,
assumptions and surmises and has no fair or objective basis.. This is apparent, first
and foremost, from the value of soil which forms the basis of computing the
Environmental Compensation viz. INR 100/ cubic meter. Admittedly, the value INR
100 per cubic meter is based on the opinion of a few vehicle drivers, who are allegedly
engaged in the business of transportation of earthwork. This is clearly guesswork at
best and cannot be the basis for imposing an EC in accordance with law. Apart from
this, it is also imperative fo refer to fact that royalty payable on ordinary earth is ‘Nif in
terms of the Uttar Pradesh Minor Minerals (Concession) (Forty Fifth Amendment)
Rules, 2018, Thus, the value (which itself has been arrived at without basis} is contrary
to the statutory provisions in force.

in this background, we humbly submit that since the royalty payable on ordinary earth
is ‘Nil', any calculations as proposed by your goodself for arriving at the Environmental
Compensation payable, taking the market value of ordinary earth as Rs. 100 per cubic
meter is without any legal basis. In any event, the alleged opinion of the few vehicle
drivers cannot form the basis to arrive at market value. This marked value, which has
itself been arrived in an arbitrary manner cannot then form the basis of imposition of
liability under law. It is most respectfully submitted that this cannot be considered as

o\
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“procedure established by law” and falls foul of the constitutional guarantee of fairness
in decision making by State/quasi judicial authorities.

9, In fact, without prejudice to the above submissions ie., no environmental
degradation has been caused by GCL and that the basis for calculating the
Environmental Compensation by taking the market value of earthwork as Rs. 100/-
per cubic meter is erroneous and misconceived, we respectfully submit that the market
value of earthwork taken as Rs. 100/-, is contrary to the Schedule of Rates as notified
by the Public Works Department, Government of Uttar Pradesh w.ef. 01.05.2025.
Since this rate is effective from 01.05.2025, it includes inflation up to that date,
whereas our work was executed during the period from Sth January 2020 to 28th July
2022. Therefore, the applicable rate during our execution period, excluding inflation,
would be significantly lower than Rs. 12 per cubic meter. This rate of Rs, 12 includes
cost components such as carriage, loading, unloading, and stacking at the worksite.
Even considering the minimum of these charges—loading Rs. 2, unloading Rs. 1.5,
carriage Rs. 4.5, and stacking Rs. 1—the total comes to Rs. ¢ per cubic meter, Hence,
the net cost of earth would be Rs. 12 - Rs. 9 = Rs. 3 per cubic meter. Thus, even if
Environmentat Compensation (EC) had been imposed as per law, the market rate of
earth ought 1¢ have been considered as Rs. 3 per cubic meter.

10.  In light of the above submissions, we respectfully submit that there is no basis
for imposing any EC on GCL. Even otherwise, the calculation of the alleged
Environmental Compensation by taking the market value of ordinary earth as Rs. 100
per cubic meter is arbitrary erroneous, devaid of merits and deserves to be set aside.
Therefore, your goodself may consider withdrawing the Notice more patticularly in
light of the fact that no environmental degradation has been caused by GCl. and the
entire construction of the Project carried out by GCL was in line with the requisite
appravals and in accordance with law.

11.  In case your goodself are not satisfied with the present Reply and are of the
apinion that the Notice would not be withdrawn, we request your goodself to grant us
an opportunity of personal hearing, with an advance notice of atieast two weeks so
as to enable us to assist your goodself.
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" \ .-State Level Env

ironment Impact Assessment Authority, Uttar Pradesh

Directorate of Environment, U.P.
Vineet Khand-1, Gomti Nagar, Lucknow - 226 010
Phone ; 91-522-2300 541, Fax :91-522-2300 543
E-mail ; doeuplko@yahoo.com

Website : wwi.seiaaup.in

Gu\)
o, g‘CF:Ca\j) C -
Shri Awanish Kumar Awasthi, . :
. . g
Chief Executive Officers,
M/s UP Expressway Industrial Development Authority,
¢-13, 2™ Floor, Paryatan Bhawan,
VipinKhand, Gomti Nagar, )
Lucknow- 226010 ROER-% 1:2. Y45
Ref. N A D e ATy SEAC/4632-5156/2018 pate: 3 November, 2019

Sub: Environmental Clearance for Proposed Construction of #4 Lane Bundelkhand Expressway fexpandable 10 06

lane) in District-Chitrakoot, Banda, Hamirpur, Mahoba, Jalaun, Auralya and Etawah, U.P., MJs Uttar Pradesh
Expressway Industrial Developme ority {UPEIDA),

Dear Sir,

Please refer to your application/tetters 09-01-2019, 14-01-2019, 04-1-2019, 26-02-2019, 08-10-2019, 24-
10-2019, 04-11-2019 & 09-10-2019 addressed to the Chairman/Secretary, State level Environment Impact
Assassment Authority (SEIAA} and Director, Directorate of Environment Govt. of UP on the subject as abova. The
State Level Expert Appraisal Committee considered the matter in its meetings held on dated 06/11/2019 and SEIAA
in its meeting dated 22/11/2019.

A presentation was made by the project proponent Shri Manoj Kumar Gupta, Superintending Engineer,
UPEIDA atong with their consultant M/s Vardan Enwironet, The proponent, through the documents submitted and
the presentation made, informed the committee that:-

1. The environmental clearance is sought for Construction of 04 Lane Bundelkhand Expressway (expandable
to 06 jane) In District-Chitrakoot, Banda, Hamirpur, Mahoba, Jalaun, Auraiya and Etawah, U.P,, M/s Uttar
Pradesh Expressway Industrial Development Authority {UPEIDA}

2. Terms of reference in the matter were issued by SEIAA, ULP. vide letter no. 26/Parya/SEAC/4632/2018,

dated 10/05/2015.
EiA report submitted by the project proponent on 24/10/2019,

4. The proposed expressway will be having 4-Lane (Expandable to & lane) configuration starting from Ch. (-}
04790 at Jhansi-Allahabad Road Junction (Near Chitrakoot} and terminates at Ch. 295+280 {at Agra-
Lucknow Expressway) in Etawah.

5. High speed connectivity starts from Km 266.6 of NH 76/new NH 35 (Varanasi- Banda road), near
Bnaratkoop to km 133.778 of Agra-Lucknow Expressway near village Kudrail in Etawah district.

6. Salient features of the project:

Design Speed 120 Km

L
h

Width of Carrlageway 7.5m both sides (242 Lanes) along with 3.0m Paved shoulder
and 2.0m Earthen shoulder on either side,
Width of ROW 110m
Width of Median 5.8m raised median Inciuding 0.75m edge strip on both sides
Service Road 3.75m wide carriageway in staggered manner on one side
Safety Features Metal beam Crash Barrier on Shoulders and Median, Road, Studs, ROW Fencing,

Pavement Marking, Cautlon and Slogan Boards, Anti-Glare Screens on Curves,
Advanced Traffic Management System

Wayside Amenities 4 Location
Tolf Plazas At Start and End of Expressway and at 4 Nos. Double Trumpet interchange
locations

7. Key structure of the project:
sl. No. | Type of Structures . Proposed no.
1 interchange i o 13




i
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Ec for Construction of 04 Lane Bundelkhand Expressway (gxpanda

hle to 06 [ane} jn District-Chitrakoot, Banadz, Hamwu
Industrial Development Authority (UPEIDA),

b

2 Major Bridga 14 " ]
3 Minor Bridge 266 ._.4
4 Vehicular Underpass 12 ]
S Light Vehicular Underpass 97
6 Pedestrian Underpass 98
7 RoB 4 -
8 Tolf Plaza 6
9 Wayside Amenities 4
10 Fly Over 18 |
8. Land Acquisition for Expressway:
¢ Total Districts: 7 Districts viz. Chitrakoot, Banda, Mahoba, Hamirpur, Jalaun,
Auralya & Etawah
* Total Tehsils: _ 17 no~. {as in Table below)
*  Villages to be affected: 182 ' _
s  Total land to be acquired: 3618.771 Hectare (approx.}
¢ lLand already acquired: 3321.0206 Hectare {As on 18.08.2019)
¢ Fund Allocated for LA: 2512 Crore (approx.}
9. 270,000 Nos. of trees will be planted as Compensatory Plantation and environmenta! enhancement. @
19. Estimated Cost of the Project: INR 8869.52 Crotes.
11. Raw Material/ Fuel Requirement details:
Raw Quantity per | Unit | Source (in case of | Mode of | Distance of Source | Type of Linkage |
Material Annum/ import, please specify | Transport | from Project Site {in | {Linkage / Fuel
JFuel Total country and Name of Kilo meters} Supply
Quantity for the por: from which {in case of import, | Agreement / e-
construction) Raw Materfal / Fuel is distance from the | auction / Mol /
receiver} port from which { LOA / Captive /
the raw material /| Open market [/
fuel is received) Others)
Soil 7,00,00,000 | Cum | Nearby Borrow Area | Road 0.002-2.00Kkm {Lead | The contrector
Varies) will make tne
Sand 9,00,000 Cum_{ Sand Quarties Road Within 1-2 km necessary
Cement 7,00,000 Cum | Authorized Vendors | Road - material supply J
at Loca’ leve! agreement with
Aggregates | 78,00,000 Cum | Approved Quarry | Road 2-26 Km {Lead | the  authorised
sltes varies) vendor  during 5
Bitumen 1,30,000 - | MT | Authorized Vendors | Road - construction
Sieel - - oo 160,060 o [-MT - 1 Authgrizad Vendors Road - : period -
Fly Ash 7| 10,00,000 ~ { Cum { Power Piants with | Road 90-170 Km ({lead
s 300 km radius varies)
Plastic 1300 MT | Authorized Vendors Road -
Waste .
Water 13,270 KLD | SW/GW Road . After  obtaining
permission from
the  regulatory
authorities

12, The project proposal falls under category-7{f) of EIA Notification, 2006 (as amended).

Based on the recommendations of the State Level Expert Appraisal Committee Meeting {SEAC) held on 12/09/2019
& 06/11/2019 the State Level Environment Impact Assessment Authority {SEIAA) in Rts Met_:ting held 22-11-2019
decided to grant the Environmental Clearance for proposed project along with subject to the effective

" implementation of the following general & specific conditions:-
A. General Conditions:

1, A comprehensive E!A shall be undertaken ta

king into view conglitions stipulated in this clearance also and

. submitted to this Authority within 02 years of commencement of the project. The comprehensive EIA study
should also include:

I, The detailed im
Interpreting the incremental CPQF-G r
. The specific target groupint e‘};pédorg‘j‘

pact analysis unﬂe@scup

—————,

WEOTIR

&

%ratlon of the'

Y

E.‘ gf}iﬂ rk particularly the impact on ambient air quality
) Qari ous parameters based on air quality maodels,
A

i li“_.!_ii;ectio 5.
i
e,
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Hl.. Critica) traffic analysis for the construction and the operation phases based on eco-friendly fuels in
order to formulate an action plan to keep the surrounding air quality confirming to its present
tevel/the prescribed norms.

IV, Efforts to utilize the fly ash to the maximum level and the natural clay/soll to the minimum level
should be made.

2, Permission for any tree felling shall be tsken from Forest Department as per law, in addition to the
proposed compensatory plantation {3 Trees planted for every tree cut) it shalf be ensured that adequate
plantation on both sides of proposed expressway shall be undertaken with shade giving, ecologically
friendly, sound absorbing and native species of trees to attenuate probable air and noise pollution. A
densely populated green belt in both sides of the expressway shall be developed. .

3. The implementation of the environmental management plan should be reviewed every 06 months by the
project proponents and the Action Taken Report should be submitted to this authority, UPPCB, and the
concerning District Magistrate,

4. The project proponent will set up separate environmental management cell for effective implementation
of the EMP etc as well  as stipulated  environmental safeguards under the supervision of 2 Senior
Experienced Executive, )

5. Full support should be extended to concerned officers/autharities by the project proponents during their
inspection of the project for monitoring purposes by furnishing full details and action plan, including
action taken reports in respect of mitigative measures and other Environmental protection activities.

6. A Six Monthly monitoring report should be submitted to the Autharity regarding the implementation of the
stipulated conditions.

7. The E.LA. Authority or any other competent authority may stipulate any other conditions or environmentai

- safeguards, subsequently, if deemed necessary, which should be complied with.

8. First ald centers along the highway should be Identified with referral facliity for nearby trauma centers for
causality management, .

9. Regular nolse {evels should be monitored during construction and operation phase,

10. The date and place of sampling of water testing should be provided along with the quallty of water as
suitable for drinking purposes alongwith compliance report.

. Specific Conditions: :

1. Project proponent shall carryout the analysis for aquatic and terrestriaf of soif and for surface water as well
- as subsurface water samples for environmental parameters/ contaminants effecting the ecological system,

Water and soif test samples shall be coffected and be analyzed for at feast of two site statians of the
river/natural water bodies, distance admeasuring approximately 100mt apart from one another., and
likewise for subsurface water, at least two subsurface water sample shall be collected from both bank side
of the river/ natural water badies, trans distance admeasuring approximately S00mt., apart in the traverse
journey of Expressway road/bridge width.

2. Project proponent shall assess the impact of Expressway road/bridge construction on migratory birds

under the direction and supervision of Chief Wildiife Warden of Govt. of U.P.

Conservation measures shall be adopted to preserve aquatic and terrestrial fauna.

Blo-diversity in terms of flora and fauna shalfl be maintained.

State Environmental impact Assessment Authority reserves the right to add additional safeguard measures

- . subsequently, If found necessary, and to take action iftluding the revoking of the environmental clearance

under the provisions of the Environmental {Protection) Act, 1986, to ensure effective implementation of
the suggested safeguard measures in a time bound and satisfactory manner,

6. Status of compliance to the varlous stipulated environmenta! conditions and environmental safeguards will
be upioaded by the project proponent in its website.

7. Source of water-required water shall be met by rivers and canals wherever it is possible. in no other option
borewell may be recommended after obtaining permission competent authority.

8. Felling of trees only after obtaining NOC from the competent authority.

9, Vehicle having PUC certificate should be use.

10. Safe drinking water for fabours should be provided.

11. 100 PPM, ¥ivlieimuat be achleverd.

12. Continuous onfine AAQ monitoring at every 100 KM Interval to by dune,

13, Trauma center alongwith refreshment center at every 50 KM to be provided. -

14. Drainage line and provision of lighting an both side of the road side should be provided.

15. Traffic light signal at each crossing and at diversion point to be provided.

16. Name of approaching town with mileage sign to be provided,

17. Mining permission from competent authority sh_pu!d 8'5:) be taken.

S
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18.

18,

20.

2L

22,
23.

24,

25,

26.

27.

28,

29,

30.

31.

32.

33,
34

35,
36.

37.

38.
39,

44

Jalaun, av Industrial Development Authority {UPEID
alau MM%M’DA%W_&QML'ﬂmgi&m(%im{uﬂ?é active channel, flow and direction rivers
The construction work shall be undertaken in a manner tha
coming under proposal should not be disturbed. The active channel width shall be as cert.iﬁecf by Central
Water Commission and shal keep Into account the flood flows also. The project in all its phases shall
ensure that there is #o such activity that may affect/result in change of flow {guantity and direction) of
river ot silting of the river or its tributaries,
The use of plastic waste in the construction of the tighway shall be explored, It is suggested that the
crusher’s dust can be used along with plastic waste in construction of road.
The fly ash generating potential of the surrounding areas shall be estimated and its use shalt be explored in
the proposed expressway, '
The project proponent shall obtain forest clearance under the provisions of Forest (Conservation)
Act, 1986, in case of the diverslon of forest land for non-forest purpose involved in the project.
The project proponent shall obtain clearance from the National Board for Wildlife, if applicable.
The project proponent shall prepare 2 Site-Specific Conservation Plan & Wildlife Management Plan and
approved by the Chief Wildlife Warden. The recommendations of the approved Site-Specific Conservation
Plan / Wildiife Management Plan shall be implemented in consultation with the State Forest Department.
The implementation report shall be furnished along with the six-monthly compliance report. {in case of the
presence of schedule-1 species in the study area),
The project proponent shall obtain Consent to Establish / Operate under the provisions of Air {Prevention 4.
& Contral of Pollution) Act, 1981 and the Water (Prevention & Control of Pollution) Act, 1974 from the@%‘.
concerned State pollution Contral Board/ Committee. ;
The project proponent shall obtain the necessary permission from the Central Ground Water Authority, in :
case of drawl of ground water / from the competent authority concerned in case of drawl of surface water
required for the project. ;
All potable water sources near the right of way should be such that they meet drinking water criteria as ;-
prescribed. Necessary water recharge facilities shall be constructed near each potable water statiort.
Ground and surface water sources (including rivers and cannels} will be used to meet the water ;'
requirement during construction phase of the project road subject to permission from the competent :
concerned authorities. Ways to minimize the water consumption including use of stored rain water should
be explored and included in the comprehensive EIA as indicated in condition no. 1.
it shall be ensured that the alignment and other project areas are more than 05 Km away from {i}
Protected areas notified under the Wild Life (Protection Act, 1972 {ii} Critically potluted areas as notified by
the Central Pollution Control Board from time to time {iii} Notified Eco-Sensitive areas {iv) Inter-State
boundaries and international boundaries.
For any extraction of ground water, prior permission from CGWB shalt be taken.
Construction material shall be so handled that wastes do not find their way into water bodies, Wastes shall
be suitably collected and treated as per standards. Necessary consents shall be obtained from the
competent authority in this regards. o
Separate Environmental Clearances as applicable shall be obtained for any subsidiary activities tike rest ™
areas, automobile repair shops etc planned in the project area as per EIA notification.
Measures should be taken to protect the ponds along the propased alignment that may likely to be
affected. Wetlands within the study area of the project shoutd be identified and it shall be ensured that
there Is no eco-degradation of these wetlands as a result of the project. Details shall be submitted with the
comprehensive E.LA.
The CNG station should be established for proper functioning of vehicles to control potlution on the
proposed highway.
The operation and maintenance of dust monitoring to be reviewed after every six months.
Raln water harvesting sites should be developed where ever possible as per norms.
The project proponent should obtain necessary permission from the State Irrigation Department before
drawing water from the river sources for the purpose of the proposed construction activity. Prior ;
permission from the concerned Authotity should be taken for any abstraction of groundwater. g
Noise barriers should be provided at appropriate locations particularly in the areas where the alignment
passes through inhabited areas, so as to ensure that the noise levels do not exceed the prescribed
standards and comply with provisions given under Noise Rules 2000 {as amended) for silence 20ne as
defined under the rules.
Rest areas with facilities like toilets and refreshiment may be Included along the expressway.
Provision of trauma center/medical faclilties Is ta be' grovided on this expressway within convenient
distance. o -

s e AWl e e o e T
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£« for Construction of D4 Lane Bundelkhand Expressway {expandable to 06 lane) in District-Chitrakoot, §anada, Hamitpur, Mahoba,
Ialaun, Auraiya and Etawah, U.P. at Pradesh Ex sway [ndustrial Develo nt Authority (UPEL

40. 1t is suggested that in between two ways of the road the height of the divider on both side of the green
verge should be such that no traffic like motorcycle, cycle, and tractor can cross over. It is also suggested
that it will be better if in between two roads strong railing could be provided with sufficient height.

41, Overloading factor should be adequately incorporated during design and construction of the expressway.

42. Adequate drainage structures should be provided along the entire length of expressway so that no
conditions of water stagnation are created. Near the settlement areas, drainage structures shall be
covered.,

43, Relocation of temples and other cultural properties like mosques, schools, hospitals etc, along the
proposed alignment, shall be taken-up only after permission from competent authority/tocal
administration.

44. Suitable measures shall be taken to educate highway users on the risk of HIV and human trafficking.
Environmental and safety awareness drives through hoardings shoutd also be promoted.

45. On every toll barriers Weigh Bridge is to be instalied to check the load of the trucks and restrict the over
ioaded vehicles and comply as per the capacity design of the road,

46. Separate clearances from the competent authority shall be obtained regarding acquisition of water bodies,
forest land, cultural sites etc. Such clearances shall take into consideration minimum impact options.

47. Sand and aggregates shall be obtained from approved quarries only. Borrow areas shall have the approval
of the competent authorities.

48, Acquisition of land should be as prescr:bed under Govt, Rules.

49. Dredged material from road side ditches should be suitably disposed as not to cause any environmental
problem, Necessary permission shall be obtained from the competent authority In this regard.

50. Consent for discharge of effiuents from workers camp and other construction activity should be obtained
from competent authority.

51, Borrow pits should be so selected so as to have minimum loss of productive land.

52. Separate NOC and consent of the UPPCB shall be obtained with regards to asphalt plants, crushers,
batching plants, hot mix plants etc.

53. Landfill sites for earth, stone or other construction material shall be duly approved by the competent

- authority.

54. The alignment shall be so maintained that there is no Archeological or cultural property in the project area.

55, The proposal should conform to Regional Development Plan for the area and if non conforming, suitable
permission should be taken before construction from the competent authority.

56. Adequate provision for infrastructure facilities Including water supply, fuel and sanitation must be ensured
for construction workers during the construction phase of the project in order to avoid any damage to
environment.

57. Appropriate measures must be taken while undertaking digging activities to avoid any likely degradation of
water quality and other incidents.

58. Borrow pits for earth, quarry sites for road construction material and dump sites must be identified
keeping In view the following:

a} No excavation or dumping on private property is carried out without consent of the owner.

b} No excavation or dumping should be allowed on wetlands, forest areas, protected or prohibited Jand

or other ecclogically valuable or sensitive locations.

¢} Excavation work should be done in consultation with the Soil Conservation and Watershed

Development Agencles working In the area.

d} Construction spoils including bituminous material and other hazardous materials must not be allowed
to contaminate water courses and the dump sites for such materials must be secured so that .they
should not leach into the ground water, and necessary permission from the UPPCB be obtained.

e} During the earthwork on embankments care is to be taken regarding environmental pollution. The

adequate number of sprinkles should be used during the operation period.

59. Adequate precautions and norms should be followed during transportation of the construction material so
that it does not affect the environment adversely.

60. Borrow pits and other scars created during the road construction should be properly leveled and treated.

61. Possibility of use of non conventionat energy sources may be explored.

62. Municipal solid waste & Hazardous waste shall not be used in the construction of the express way.

63. Automatic traffic signal is to be provided at all crossing functioning during day and night.

64, During foggy weather the vehicular traffic may be held with parking facilities to avoid accidents.
Concealing factual data and information or submission of false/fabricated data and failure to comply with

any of the conditions stipufated In the Prior Environmental Clearance attract action under the provision of
Environmental (Protection} Act, 1986.

PageSof &
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E¢ for Congst { 04 Lane Dundeikhand Exprossway {expandable to 06 jane) in District-Chitrakoot, Banada, Hamirpur, Mahoba, .
ngaun, Auralya and Etawah, 1.0, M/s Uttar Pradesh Expressway Industrial Davelopment Authority (UPEIDAY,

This Environmental Clearonce is subject to ownership of the site by the project proponents in
confirmation with approved Master Plon for Chitrakoot, Banda, Hamirpur, Mahoba, Jalaun, Auraiya and Etawah. In
case of violation; it would not be effective and would automatically be stand cancelled,

The project proponent has to ensure that the proposed site in not a part of any no- development zone as
required/prescribed/indentified under law. In case of the violation this permission shall automatically deemed to
be cancelled. Also, in the event of any dispute on ownership or land use of the proposed site, this Clearance shall
automatically deemed to be cancelled.

Further project proponent has to submit the regular 6 monthly compliance report regarding general &
specific conditions as specified in the E.C. letter and comply the provision of EIA notification 2006 {as Amended].

These stipulations would be enforced among others under the provisions of Water (Prevention and
Control of Pollution) Act, 1974, the Air {Prevention and Contro) of Pollution) Act, 1981, the Environment
{Protection} Act, 1986, the Public liability (Insurance} Act, 1991 and EIA Notrf;catlon 2006 including the

amendments and rules made thereafter,

(Ashish’ 'nwarn
Member Secratary, SEIAA

Capy with gnglogure for information and necessary agsign to:

1. The Principal Secretary, Department of Environment, Govt. of Uhitar Pradesh, Lucknow.
2. Advisor, IA Division, Ministry of Environment, Forests & Climate Change, Govt. of India, Indira Paryavaran

Bhawan, Jor Bagh Road, Aligan], New Delhi,
3. Additional Director, Regional Office, Ministry of Environment & Forests, {Centra! Region), Kendriya Shawan,

Sth Floor, Sector-H, Aliganj, Lucknow,
4, District Magistrate Chitrakoot, Banda, Hamirpur, Mahoba, Jalaun, Auraiya and Etawah.
5. The Member Secretary, U.P. Pollution Control Board, TC-12V, Paryavaran Bhawan, Vibhuti Khand, Gomiti

Nagar, Lucknow.
& CopytoWeb Master/ guard file.

{Ashish Tiwari}
Member Secretary, SEIAA
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UTTAR PRADESH POLLUTION CONTROL BOARD

Validity Period :12/05/2020 To 31/12/2020

Ref No. - 94976/UPPCB/Jhansi{lUPPCBRO)/CTE/JALAUN/2020 Dated:- 18/05/2020
To,

Shri PANKAJ SHARMA

M/s GAWAR CONSTRUCTION LIMITED

BHUKHAND SANKYA -541, 543 AT VILLAGE HARDOI GUJJAR KM-12, ORA] KONCH
ROAD, PARGANA ORAI, TEHSIL-ORAI JALAUN,285001

JALAUN

Sub:  Consent to Establish for New Unit/Expansion/Diversification under the provisions of
Water (Prevention and control of pollution) Act, 1974 as amended and Air (Prevention
and control of Polution) Act, 1981 as amended.

Please refer to your Application Form No.- 8588644 dated - 12/05/2020. After examining the
application with respect to pollution angle, Consent to Establish (CTE) is granted subject to the compliance
of following conditions :

1. Consent to Establish is being issued for following specific details :
A- Site along with geo-coordinates :
B- Main Raw Material :

Main Raw Material Details
Name of Raw Material Raw Material Unit Name Raw Material Quantity
BITUMEN (MT/HR) Metric Tonnes/Hour 6.3
AGGREGATE (MT/HR) Metric Tonnes/Hour 79.2
DUST (MT/HR) Metric Tonnes/Hour 34.5
BITUMEN,LDO,DISEL Metric Tonnes/Day 120
(MT/DAY)
CEMENT (MT/DAY) Metric Tonnes/Day 60.8
AGGREGATE (MT/DAY) Metric Tonnes/Day 187
SAND (MT/DAY) Metric Tonnes/Day 99.5
ADMIXTURE (MT/DAY) Metric Tonnes/Day 0.8
WATER (KLD) Kilo Liters/Day 240
EMULSION (MT/HR) Metric Tonnes/Hour 6.3
C- Product with capacity :
Product Detail
Name of Product Product Quantity
HOT MIX PLANT (MT/HR) 120
READY-MIX CONCRETE PLANT (MT/DAY) 366

D- By-Product if any with capacity :
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By Product Detail
Name of By Product Unit Name Licence Product Install Product
Capacity Capacity
NA Metric Tonnes/Day 0 0

2. Water Requirement {in KLD) and its Source :
Source of Water Details

Source Type Name of Source Quantity (KL/D)
Ground Water (within BORING 240.0
premises)

3. Quantity of effluent (In KI1.D) :

Effluent Details
Source Consumption Quantity (KL/D)
Domestic 1.0
Industrial 3.0

4. Fuel used in the equipment/machinery Name and Quantity (per day) :

Fuel Consumption Details

Fuel Consumption(tpd/kld) Use
Diesel .025 180.0"2 KVA D.G. SET
5 For any change in above mentioned parameters, it will be mandatory to obtain Consent to Establish

again. No further expansion or modification in the plant shall be carried out without prior approval
of U.P. Pollution Control Board.

For any change in above mentioned parameters, it will be mandatory to obtain Consent to Establish
again. No further expansion or modification in the plant shall be carried out without prior approval
of U.P. Pollution Control Board.

2, You are directed to furnish the progress of Establishment of plant and machinery, green belt,
Effluent Treatment Plant and Air pollution control devices, by 10th day of completion of subsequent
quarter in the Board,

3. Copy of the work order/purchase order, regarding instruction and supply of proposed Effluent
Treatment Plant/Sewerage Treatment Plant /Air Pollution control System shall be submitted by the
industry till 31/12/2020 to the Board.

4, Industry will not start its operation, unless CTO is obtained under water (Prevention and control of
Pollution) Act, 1974 and Air (Prevention and control of Pellution)Act, 1981 from the Board.

5. [t is mandatory to submit Air and Water consent Application,complete in all respect, four months
before start of operation, to the U.P. Pollution Control Board.

0. Legal action under water (Prevention and control of Pollution) Act, 1974 and Air (Prevention and

Control of Pollution) Act, 1981 may be initiated against the industry With out any prior
information,in case of non compliance of above conditions.

Specific Conditions:
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1. The Industry shall obtained consent to Operate before trial of Hotmix & Ready Mix Grit
production.

2. The operation such like mixing of grit with cement and sand and bituminized grit shall be in the
way that the process emission generated from the premises should not effect the surrounding
environment as well as near by population.

3. The emission generated from the operation of hotmix plant shall be controlled by the APCS such
as wet scrubber with lime treatment arrangement for neutralization of scrubbed waste water which is
inbuilt with hotmix plant machinery having reverse air flow type bag filters — 480 Nos with duct to
control the dust emission etc.

4. The Board reserves the right to revoke to this consent to establish if any direction or condition
shall not complied by the owner.

5. The D.G. Set installation and operation which is proposed having capacity 180.0 KVA of 02 Nos
along with canopy and proper stack having height 3.5 meter above the roof top level is permitted
with the direction that any type of emission will not be the cause of public nuisance and
environmental deterioration. The canopy and proper exhaust stack shall maintained according to
resides and other human settlement of near by area.

6. The generated solid waste/cotton submerged with Oil/Grease should not be littered in any case.
These type of waste should be handover to the authorized recycles or CHWTSDF, With previous
permission of UPPCB and obtaining the hazardous authorization is mandatory.

7. Hazardous material such as used lubricant oil, scraped mobil and dieseal filters shall stored at safe
place with in premises and it will transferred to board approved TSDF as per specific norms of
board.

8 A display board of 6 fit x 4 fit size in two language hindi and english showing the quantity of
HWM, Consent, HAZ waste authorization status description etc.

9. The Industry shall install rain water harvesting system to recharge the ground water strata.

10.The water will be used for domestic and industrial purpose and the generated domestic effluent
will be treated through septic tank followed by soak pit. There should be no any discharge of
industrial effluent from the industrial premises.

11.The air emission generated during the emulsified bitumen heating, mixing with concrete and dust
operation with the furnace should be controlled through installed M.S. Stack having height 15.0
meter from the ground level and attached with wet scrubber.

12.The said N.O.C. is valid for the period upto Dec 2020 from today or till the commissioning of the
industry whichever is earlier,

Please note that consent to Establish will be revoked, in case of, non compliance ot any of the above
mentioned conditions. Board reserves its right for amendment or cancellation of any of the
conditions specified above. Industry is directed to submit its first compliance report regarding above
mentioned specific and general conditions till 18/06/2020 in this office. Ensure to submit the
regular compliance report otherwise this Consent to Establish will be revoked.

REGIONAL OFFICER
U.P. POLLUTION CONTROL BOARD, JHANSI

Dated:- 18/05/2020
Copy To -

CEO-2, U.P. POLLUTION CONTROL BOARD, LUCKNOW

REGIONAL OFFICER
U.P. POLLUTION CONTROL BOARD, JHANSI
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UTTAR PRADESH POLLUTION CONTROL BOARD

"«‘%\?{w Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppch.com, Website: www.uppcb.com
CONSENT ORDER
Ref No. - 108349/ UPPCB/Jhansi{LAB)/CTO/air/JALAUN/2020 Dated : 31/10/2020
To,

Shri PANKAJ SHARMA

M/s GAWAR CONSTRUCTION LIMITED

BHUKHAND SANKYA -541, 543 AT VILLAGE HARDOI GUJJAR KM-12, ORA1 KONCH
ROAD, PARGANA ORAI, TEHSIL-ORAIJALAUN,285001

JALAUN

Sub: Consent under section 21/22 of the Air (Prevention and control of Pollution) Act, 1981 (as amended)
to M/s. GAWAR CONSTRUCTION LIMITED

Reference Application No. 9912735 Dated : 31/10/2020

.

With reference to the application for consent for emission of air pollutants from the plant of M/s
GAWAR CONSTRUCTION LIMITED. under Air Act 1981. It is being authorised for said
emissions, as per the standards, in environment, by the Board as per enclosed conditions .

This consent is valid for the period from 23/10/2020 to 31/07/2022 .

Inspite of the conditions and provisions mentioned in this consent order UP Pollution Control Board
reserves its right and powers to reconsider/amend any or all conditions under section 21 (6) of the
Air (Previntion and Controt of Pollution) Act, 1981 as amended.

This consent is being issued with the permission of competent authority .

W

For and on behalf of U.P. Pollution Control Board

REGIONAL OFFICER
U.P. POLLUTION CONTROL BOARD, JHANSI

Enclosed : As above
(condition of consent):

Copy to:  CEO-2,U.P. POLLUTION CONTROL BOARD, LUCKNOW

REGIONAL OFFICER
U.P. POLLUTION CONTROL BOARD, JHANSI
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U.P. Pollution Control Board

Dated : 31/10/2020
CONDITIONS OF CONSENT

1. This consent is valid only for the approved production capacity of HOT MIX PLANT-120 MT/HR,
READY-MIX CONCRETE PLANT-366 MT/DAY.

2. This consent is valid only for products and quantity mentioned above. Industry shall obtain prior
approval before making any modification in product/ process /fuel/ plant machinery failing which
consent would be deemed void.

3(ay The maximum rate of emission of flue gas should not be more than the emission norms for the
stacks.
3(by Air Pollution Source Details.
Air Pollution Source Details
S.No Air Polution | Type of Fuel Stack No. Parameters Height
Source
1 D.G SET HSD 1 Particulate 5.5 METER
180.0*2 KVA Matter ABOVE
RCOF TOP
2 D.G SET HSD 1 Particulate 5.5 METER
360.0 KVA Matter ABQOVE
ROOF TOP
3(¢c) The emissions by various stacks into the environment should be as per the norms of the Board .
Emission Quality Details Detail
S.No Stack No ‘ Parameter Standard

4. Quantity of other pollutants should also be as per the norms prescribed by the Board/MOEF & CC/or
otherwise mandatory .

5. The equipment for air pollution control system and monitoring ,as proposed by the industry and
approved by the Board should be installed in their premises itself .

6. The modification or installation in the existing pollution control equipments should be done only by
prior approval of Board .

7. The operation of air pollution control system and maintenance be done in such a way that the

quantity of pollutants should be in accordance with the standards prescribed by the Board/MoEF &
CC/or otherwise mandatory .

8. Unit should do provisions for fugitive emissions chimney/stack as per the norms of the Board/MOEF
& CC/or otherwise mandatory .
9. The unit should submit the stack emissions monitoring report within one month from issuance of

consent order along with the point wise compliance report of the consent order . Further quarterly
monitering report should be submitted .

The Unit will file the renewal application at least 2 months prior to the expiry of this Order,
Specific Conditions:
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1. The operation of the industry should be in the such a way that the process emission generated from
the industry should not effect the surrounding environment as well as population.

2.The emission generated from the operation of the industry should be within prescribed board
norms.

3.The industry should obtained the NOC as well as consent from the board for any expansion of the
industry or installation new plant are machinery.

4.The D.G. Set 03 numbers having capacity 180.0*2 KVA and 360.0 KV A should be equipped with
canopy and for the generated emission the height of the exhaust stack should be as per board norms.
5. The operation such like mixing of grit with cement and sand and bituminized grit shall be in the
way that the process emission generated from the premises should not effect the surrounding
environment as well as near by population.

6.The emission generated from the operation of Hot mix plant shall be controlled by the APCS such
as wet scrubber with lime treatment arrangement for neutralization of scrubbed waste water which is
inbuilt with hotmix plant machinery having reverse air flow type bag filters — 480 Nos with duct to
control the dust emission etc.

7.The air emission generated during the emulsified bitumen heating, mixing with concrete and dust
operation with the furnace should be controlled through installed M.S. Stack height from the ground
level with operation of wet scrubber.

8.The industry shall submit balance sheet / certificate of C.A regarding its gross fixed assets at the
end of each financial year to the Regional Office, Jhansi.

0.The generated solid waste/cotton submerged with Oil/Grease should not be littered in any case.
These type of waste should be handover to the authorized recyclers or CHWTSDF

8.The Board reserves the right to revoke the consent granted to the industry at any time in case the
industry is found violating any of the conditions of the consent under Water (Prevention & Control
of Pollution) Act, 1974 as amended time to time.

Issued with the permission of competent authority .

For and on behalf of U.P. Pollution Control Board .

. Digitaity signed b
NIRANJA N_ ngaim;gsﬁmn:;\
- Date: 2020.10.31
SHARMA 1;091:14+05'30'
REGIONAL OFFICER
U.P.POLLUTION CONTROL BOARD, JHANSI
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UTTAR PRADESH POLLUTION CONTROL BOARD

UPPC!

@*?a"gﬁ Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
" Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppch.com, Website: www.uppeb.com
CONSENT ORDER
Ref No. - Dated : 31/10/2020
108355/UPPCB/Jhansi{LAB)/CTO/water/JALAU
N/2020
To,

Shri PANKAJ SHARMA

M/s GAWAR CONSTRUCTION LIMITED

BHUKHAND SANKYA -541, 543 AT VILLAGE HARDOI GUJJAR KM-12, ORAI KONCH
ROAD, PARGANA ORAI, TEHSIL-ORAILJALAUN,285001

JALAUN

Sub:  Consent under Section 25/26 of The Water (Prevention and control of Pollution) Act, 1974
(as amended) for discharge of effluent to M/s. GAWAR CONSTRUCTION LIMITED

Reference Application No :9912975 Dated :31/10/2020

[a—

For disposal of effluent into water body or drain or land under The Water (Prevention and control of
Pollution) Act, 1974 as amended (here in after referred as the act ) M/s. GAWAR CONSTRUCTION
LIMITED is hereby authorized by the board for discharge of their industrial effluent generated
through ETP for irrigation/river through drain and disposal of domestic effluent through septic
tant/soak pit subject to general and special conditions mentioned in the annexure ,in refrence to their
foresaid application .

This consent is valid for the period from 29/10/2020 to 31/07/2022 .

In spite of the conditions and provisions mentioned in this consent order UP Pollution Control Board
reserves its right and powers to reconsider/amend any or all conditions under section 27(2) of the
Water (Previntion and Controt of Pollution) Act, 1974 as amended .

w N

This consent is being issued with the permission of competent authority .

For and on behalf of U.P. Pollution Control Board
NIRANJAN et

SHARMA ) E;t;;;pzo,wsi 13201:40

REGIONAL OFFICER

U.P. POLLUTION CONTROL BOARD, JHANSI

Enclosed : As above
(condition of consent):

Copy to:  CEO-2, U.P., POLLUTION CONTROL BOARD, LUCKNOW ‘. Digitally signed by
NIRANJAN __ _NIRANJAN SHARMA
SHARMA ~ Draeion
REGIONAL OFFICER
U.P. POLLUTION CONTROL BOARD, JHANSI
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U.P. POLLUTION CONTROL BOARD, LUCKNOW

Annexure to Consent issued to M/s.GAWAR CONSTRUCTION LIMITED vide

Consent Order No. 9912975/ Water Dated : 31/10/2020

4(a)

4(b).

CONDITIONS OF CONSENT

This consent is valid only for the approved production capacity of HOT MIX PLANT-120 MT/HR,
READY-MIX CONCRETE PLANT-366 MT/DAY.

The quantity of maximum daily effluent discharge should not be more than the following :

Effluent Discharge Details

S.No Kind of Effulant Maximum daily Treatment facility and
discharge KL./day discharge point

Arrangement should be made for collection of water used in process and domestic effluent

separately in closed water supply system. The treated domestic and industrial effluent if discharged

outside the premises, if meets at the end of final discharge point, arrangement should be made for

measurement of effluent and for collecting its sample. Except the effluent informed in the

application for consent no other effluent should enter in the said arrangements for collection of

gfﬂ’uent. It should also be ensured that domestic effluent should not be discharged in storm water
rain .

The domestic effluent should be treated in treatment plant so that the should be in conformity with
the following norms dated treated effluent .
Domestic Effulant
S.No i Parameter Standard

The industrial effluent should be treated in treatment plant so that the treated effluent should be in
conformity with the following norms. .

Industrial Effulant
SNo | Parameter | Standard

Effluent generated in all the processes, bleed water, cooling effiuent and the effluent generated from
washing of floor and equipments etc should be treated before its disposal with treated industrial
effluent so that it should be according to the norms prescribed under The Environment (Protection)
Act, 1986 or otherwise mandatory .

The other pollutant for which norms have not been prescribed, the same should not be more than the
norms prescribed for the water used in manufacturing process of the industry .

The method for collecting industrial and domestic effluent and its analysis should be as per legal
Indian standards and its subsequent amendments/standards prescribed under The Environment
(Protection) Act, 1986,

The treated domestic and industrial effluent be mixed (as per the provisions of Condition No. 2) and
disposed of on one disposal point. This common effluent disposal point should have arrangement for
flow meter/V Notch for measuring effluent and its log book be maintained .

The Unit will file the renewal application at least 2 months prior to the expiry of this Order.

Specific Conditions:

1.The Industry should install rain water harvesting system to recharge the ground water system.
2.The industry should planted dense plantation within the premises of the industry.

3.There should not discharge any industrial effluent from the industrial premises.

4.The domestic effluent should be treated through septic tank followed by soak pit.

5.The generated solid waste should be treated properly in such a way that does not adverse effect on
the environment.

10.The water will be used for domestic and industrial purpose and the generated domestic effluent
will be treated through septic tank followed by soak pit. There should be no any discharge of
industrial effluent from the industrial premises.
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Issued with the permission of competent authority .

For and on behalf of U.P. Pollution Control Board .
NIRANJAN - Beimess,

SHARMA E 'Dg;?ggpzo,w,anmazza

REGIONAL OFFICER

U.P. POLLUTION CONTROL BOARD, JHANSI
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11 AT Fo 1939 / WiS—Tawadi—30 foia 10.02.2021 FYRI 6250

>
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NS To 1940 / WIFRA-TNTHA—30 1876 10,02.2024

12 i 58368
13 AT 1o 1941 / @G- EICHII-30 [ 10,02.2021 192000
14 AT w0 1942 / WRRI-Tauadl-30 1406 10.02.2024 12000
15 AT o 1943 / WFRI-YTORN—30 (AT 10.02.2021 7920
16 NRY W0 1944 / WAT-UIRT-30 706 10.02.2021 54000
17 TS w0 1945 / WiFoi-Taea-30 B 10.02.2021 54000
18 A [0 1946 / WIA-YATHRA—30 1271 10,02.2021 9075
19 Aifew wo 1947 / @RSI—wuai-30 f=ie 10.02.2021 3000
20 AR W0 1948 / WTO—TATHAI—30 farid 10.02.2021 72000
21 e o 1949 / WRIS-UITEE-30 31 10,02.2021 2000
22 T w0 1950 / WIS~ TATHHI—30 f&AT5 10.02.2021 40000
23 Aifew wo 1951 / @RI-THURA—30 A6 10.02.2021 5000
24 TfeH W0 1952 / WIAG-UATAI—30 RF1% 10.02.2021 1700
25 A o 1953 / Whrol-TAGRA—30 21 10.02.2021 1200
26 ST o 1954 / FIFA-TAOHAHI-30 & 10.02.2021 1200
27 wfed "o 1955 / @fAT—uHTHE-30 RAi® 10.02.2021 1800
28 e Ho 1956 / WioI—THUAR-30 ToF 10.02.2021 15000
29 Aifex Ho 1957 / WIST-THUARI—30 QTP 10.02.2021 2400
30 NS o 1958 / @iei—vauadi—30 =@ 10.02.2021 6400
31 AT o 1959 / @HGT—TATHA—30 {316 10.02.2021 18480
32 Mfew o 1960 / @iNo-TATHA-30 &P 10.02.2021 11530

m%wﬁwmm%ﬁmﬁaﬁa}mwmﬁ
MR HIRTFET FEA TG B prafery & AfeH T Ho 1877 / @l w-waerdi-30 f=Tia
08.11.2024 TRT ISR YRGE Y @ R Afew e a7, Ry R MR P
PR ERT S WG RS 20.112024 I B gY THROT A AWA A A
mﬂv\amﬂmmw@a@%mﬁmﬂm%mmmmmﬂ
ERT YT Pedl & oy WA & A ¥ Sodo Suwfe aReR Premael 2021 & Prm-s
T 58 Uy @ U7 @R e va ffee) alfme-1es7 3 aR-4 7 21 B IReia il
TR 0350 TRT B X V iR IR A g e v 9 @ few Rl T Se
AR B U A MR FGRE FA gr AR mRa ga wo 1,29.50,000—00
S—mram Wo AKV 240027534 fii 09.12.2024 RI TISTBIE & STI BY < Y B

sRE 2 B owo whw wRe afeww A el # i@ sfovo wHo
556 /2023 36U faaTl G SONO USY T Y H WIRA AW @ et § BwIT Wy
Pz A g gRoate e 3 Felu § wge el @ e we @1 el
Py /e @ R o wo fam @ aReRdl /el @ ww Reie
0304072024 H WgF w4 forar wnfreer wey o A w1 S, JEihe § Bl
yeuer e A g Wo aifdyeeer ¥ afte fFW T € W wn W B R wo-6
Tooifaa 2| ,
o oV, dsFE € S e PR AR g wew ud @ g
wEm—75 § e 9o fear Ty 8-

Mining Department, Jalaun has granted 162 mining permissions for mining of soil
from 79 villages in district jalaun (total area- 2336.46 acres and total quantity- 17001696 m’) for
package-1V & V in Jalaun District with 889 mining pits to M/s Gawar Construction Limited.

These mining permissions were granted between December, 2020 to April 2022.
WM ARFR) Srel gRT ReE 0307.2024 E 04.07.2024 B wiehy e @

TG e A BT AR T WA ARl B Seier By S T o | W & WY e

T
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gegu A F U WEW 13001 /110 / 2024~ Qei0V0ST)0--Tdoso-fofodiod—gaoaio / 434
Rafs 31072024 & w9 N ooy Rale® @@ orpim & w W 1s40/
QFRV-THOTH0M0-30 T 01.08.2004 BRI VIR ) IR Gorm IO FU D T off)
o U & g wew 6§ W we o @ @ fv gR1 oRa afyeRs aur s
T @ Wi v e i o) Rt Med @ o v o wea )

M N SE, AP § S agu P a8 gR wme v W g
wEi-7.42 % Foeta gvly fsar wy &-

CPCB visited 39 mining permission arca with 157 mining pits/area and
photograph taken during visit of area is annexed as Annexure-8 Due to heavy rain, approach
road to remaining mining sites was not assessable. Hence, visit of remaining sites could not
possible.

A & S, denfie § e e R 9 grr weo o @ g e
742 X @ W B £ 5 wiw @ wwg Wil A § oy 89 @ are e § g a3
IS0 ART BIN TI R)

M W W, e § deiw ugEwr Friw O g w9 uF R
Hem-7.15 A Foeag 9o fsar -

It was observed that Due to undulated geographical condition of mining areas the
quantification/measurement was very difficult during the ficld visit.

R w1 R, Yenfie § S wgwwr Prdaw A gR1 auy 9N @ &R =
745 ¥ W@ W 29§ 5 A7 ) it Refy Trf sramad 8N & BT &9 BT JAISY
o s feA ®) .

Y& @ 03 af qd ¥ R wan o, SR st &= fhaml @1 Aol o 2
A A SE W e A R g FR 8 e ) Wie § W o feeEl g
frdlt 2w @e 1 @1 Rreraa o 9@ fean T 8 9 d@F 999 fbw T 2t SIS Wi @
| SFa 4 @ odnifee Rufy awr aranfee S /9md @ 9 T BN @ BRY
TEAY B9 ) W I TR Iy gET @ AR qane 9Ha F ofwen fear o aeE
T8 21 R 7 & 35 fer o o1 o W@ea ? 5 S99 e @ afReEy 1 e wmeor
Y @ 1w v §| wfew # AR o T g ol @E R @ e § 91d aey
yar ¥ ST 8, 99 W RereaR aifi sriardt far s |

31 SRIFarIAR IR Rafy | o 819 @1 o w |

=

vfofife- 1—rew wfie, dwig yguor FEn a8, e
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© 3-RrenRerd sl |
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12/9/24, 3:58 PM Untitled Page

CHALLAN
(3l @ quT uig HH I, I0W0)

Government of Uttar Pradesh
Uttar PradeshTreasury Form-209{1) - Challan for Depositing Money
[To be submitted through Net-Payment]

|Cha||an NO.: AKV240027534 Challan Date;09/12/2024 |
[assessment Year:2024-2025 Tax Period: ONETIME ]
[Name of the Bank:
unique 1d:
||Depositor Name: awar Construction Limited
|[Depositor Address:
Head Description Serial No.| Amount (in Rs.)
085300800010000;3 Hritcr 4 12950000.00
[Totals of the above heads - 12950000.00
A SUM OF Rs. 12950000.00 AGAINST THE HEADS MENTIONED ABOVE --[ THROUGH NET-PAYMENT

TRANSACTION ]-- ON HAS BEEN DEPOSITED BY THE DEPOSITOR,

{Depositor Remarks->Letter No 1990 Khanij MMC 38 Dated 04 Dec 2024 1llegal Soil Excavation)
THE BANK REFERENCE NO. RECEIVED AFTER THE TRANSACTION IS : CFAENVXLS8, Scroll Date:-09/12/2024

https:/iraikosh.up.nic.in/PayGateway/EPayChallanCopy.aspx 111
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_ staternent is entirely wrong an
’37’7" 2 {s entirely wrong dmission by GCL.
==~ 5. Weonce again make it clear that GCL notcarried o

(@jffm otherwise. Nor is there any such admisslon in oy, let{g:-megal mining, as allsgad o'
(&7TTNGY (Ret No.2) dated November 29, 202
'f@f iR ‘- gd. ORice: DSS - 378, 5ector 1 17, HIS
LLR QT ': (01662} 246117, 250361 Fox: (01662} 248085
AN q A

B\ Q-
\‘s ‘. ::"‘ chh'h- <

co By
GAAR CONSTeTon

ancu‘:}f;‘,; M) gy ED

Gurgnon . 122603 ’_a Fie, .':

Ph, (0124 4“'7"’%5

Frz; 01?4} 4?.'2(3?{?0

Construct| y
o 'lh, " 12
CIN: U70100) N Limitgq Etal; g 0 i,
!RQDDBDLCB ’/‘ﬂ'l”

37773 Dato: 12, 12,00
GCL/Bundetkhand/F-509/Ag;,

FY2024

~25/3646 .
To
The Mining Offlcer,

District Jalaun- Uttar Pradosh
) From Baroli Kharka
Sub: Development of Bundelkhang gy, qqswoY pnckﬂﬁ"z'gz“ooo} In the Stats of (3::;
Hamirpur) to Saalabad (Dlst. Jalaup) (K::e;;gw 00 wcombef 4, 2024-Reg.

Pradesh on EPC Basis. 0
Reply to notico/igyyg, doted i

Ref: oference no- 1877 along with 33

1. Your notice dated November g pearlnd '
notices dated February 10, 2021 ‘(::i‘:;s‘ 192910 1960)
2. Ourraeptly dated November 29, 2024

3. Yourletter date Dacember 4, 2034 pgaring rof. n0- 1990

Dear sir,
sour” 8s the context may apply} draw

We, Gawar Construction Ltd. (“GCL"/ “we / “us" /
joned references.

your kind attention to the captioned Subject and me
i

The letter dated December 4, 2024 bearing referance No- 1990 from your good offices (the
) etter”) was received by us. By way of this reply {“Reply”), W set out the steps taken in

compliance of the Letter and also, the true and corract factual position:

1. The contents of our letter dated November 29, 2024 {Ref No.2), which was sentin
reply to your letter dated November 8, 2024 (Ref No.1) are deemed to be incorporated
as part and parcel of the present Reply and have not been repoated for brevity.

2. The present Reply is without prejudice to our rights to submit a detailed reply on
merits to the Notice dated Novambaer 8, 2024 (Ret No.1) and/or the Letter dated

December 4, 2024 {Ref No.3)- should the need arise.

3. By the Letter dated December 4, 2024 (Ref No.3}, GCL been directed to deposit an
amount of INR 1,29,50,000 {indian Rupees One Crore Twenty Nine Lakh and Fifty
Thousand Only) towards compounding/closure of alleged extra mining of ordinary

aarth/soil.

4 In the said Letter, it has 250 been statsd whar Gt i
’ t to
wrongdoing/carrying out jllegal mining by the letter dated ng[;mg?r ;gd";:;:d(ﬂat

Ne.2). As Is apparent from the contants of our {et
i dthatthere Isno sucha; dated November 29, 2024, tis
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g M
v Having Set oy, "z‘\lz&%@%’ iﬁi’

£
petter dated Decg,

by, , S0 In€
'4, Q "1 gno1n, you m"’;(’; of!

t iS bi‘OU II g stﬂu
0o dﬂpﬂﬂ"‘m "‘m mﬂ(‘tm[

ecamb ]
D er 9, 2024 ﬂh%hr:km hnt our gubco o or 9 2024, A chafiag a
comb2! T ding tho aold dapgg)

anciosod 08 Annoxyrg 4

INR 1,29,50 I
000 5, Uy, nunc“""

alsO £eNerated/igy,, N8 tpoy
S3upg 8 th y RTGS ON ~ 534 10
copy of the bank st &t:,‘hk eo::l::l no, AK\‘ZAO‘UZT‘,{W Is
ont, . O the poyme”

8. Hence, i|'| v‘ew of this enclosed nsA"nexure 2.

out of the notie

¢ datey cl)ly ahn
ebma sotllo, ehy
other notice/commuy Pre ant |, ' rod DO
all environmemal/rni:‘i:al(o anq,?,“;:::,:awh ch is not!
Package V (KM 200 to 250; SURS rglated t0 WO in packos
{extendible to 06 lane) acc:;

and ending near viltage Kudra

$ Controlled exp;essvvsy star

Uin digteie Etawal

9. Accordingly, in view of the aforgggg complie
¢

remains nothing against GCL or any of our sur,.conta'awtors.

10. We submit that the actions in the pragent matter € complianc

December 4, 2024 have been taksy ynder Me knowledge;
that it only to facilitate amicable losura/compounding: Any suc
amount to nor should be taken as admission of 2nY gultt or Wi
manner whatsoever. [t is & sattled position of 18W that compoun
amount to admission of guilt or a conviction. The
prevent litigation and encourage early setttement of Iss
of compounding is acquittal. it is in the backgroun

compliance weré undertaken.

udice to our rights and remed!

thout prej
onstrued as any

t to nof shalt ba ¢
d reafflrm our pos
eged of otherwlise).

11. The present Reply is wi
and does not amoun
wrongdoing. We reiterate an
wrongfultitiegal mining (as alt

We trust this is to your satisfaction and are happy o cooperate with your

anything elsebe required.

With regards

For Gaivar Construction {imited

Authorjzed signatoty

Enc: As Above
1,0., OuruBre™m: Haryang

Copy to:
1, Gawar Gonstruction Limited, T
' 125 .
76-77. Hisof
55 -376. sg:gafx: 01567} 248885

Regd. Office: D
Ph.: (01662) 24611 7,250

o a f
I pota thot tho diractign,
jonn hve hoon compligg n

Clﬂsed and pass Om to klndlv consider th
inal 4 NCa, wo would poues fosure. This compliance shm:::

closelcornpmmd o
8hd/or 4 Cation of gompoU” pin motters relating to and/of arigin
0. alleget 32 notices dateg

n the knowtedge of GCL ang

ago IV (KM 149 10 200) ang

e Exp mssway" 1.8, & 296.07km 04 Lan
& Bundelkhﬂnd ting In District Chit:ako:t

nce, 1t 1S humbly submitted that there

@ with the Letter dated
pellef and understanding
f action does rot
ongdoing by GCL in any
ding a charge does not
puipose of compounding is to
ues. In fact, the consequence
d that the present acts of

os under law and squity
admission of guilt of
ition that we have not committed any

good offices should
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+/ YES BANK
Statement of account: (10584600001807
Period: 09 Dec 2024 - 09 Dec 2024
ADARSHBAPL! CONSTRUCTION Your Branch details:
PRIVATE LIMITED Name: SECTOR-14 GURGACN, HARYANA
GHA4S5 D 403 ALAKHANANDA Address: GROUND FLOOR, SCO 25,
CO GHS GURGAON VIDHI PLAZA, SEC 14,
GURGAON 122011 HUDA MARKET,
HARYANA INDIA HARYANA
Mobile No: Registered INDIA
Email: Registered
Cust [D: 15399941 IFSC Code: YESBGO00105 MICR Code: 110532022
Transaction details for your account number 010584600001807 {CURRENT) (Currency - INR)
Primary Holder: ADARSHBADLI CONSTRUCTION A/C Opening Date: 17/01/2022 Account Yartant/ Description: CC ACCOUNT - BUSINESS/
PRIVATE LIMITED RETAIL BANKING
Nominee Details: Not Regisiered Account Status: ACTIVE Joint Halder's Names:
Tra]u;;at:tion Yalue Date Cheque No/Relerence Mo Description Withdrawals Deposits Running Balance
09 Dec 2024 | 09 Dec 2024 YESOR43I44637340200 TGS Cr-HDEFCO00G240- 9,832, 160.00 -84,781,545.07
AWARCOMSTRUCTIONLTI-
ADARSHEBADLICONSTRUCTIONERIVATELIMIT-
HDFCR 520241 20969030616
0% Dec 2024 § 09 Dec 2024 10000171220241 2090032000462 12 INET TXN: BILLDESK FOR ALLL CORPORATES £2,950,000.00 G7,733.545.07
ZYBCSDOOTVKAND UPCYTR
Opening Balance: -94,615,705.07 Total Withdrawals: 12,950,000.00 Total Deposits: 9,832,160.00 Clesing Balance: -97.733,545.07
OD Limit: 180,000,000.00 Uncleared Amount: 0.00 Sweep [n: 0.00

For Non-Resident customers: Please verify your address and contact details registered with us. 1f you want 1o updale your conlact and address details, kindly visit the nearest branch 1o update the
necessary details aleng wilh valid XY documents (o avail easy access of information & aleris related ko your accounts.

For Resident customers: in order fo ensure you reccive important information/aleris related 1o your accounts, we request you o please verify your address and contact details registered with us. You
can click here hitpe/fyesonline. yesbank.co.ind 1o update your address and / or email [D online or through our WhatsApp Banking service (give a missed call al +21-829-120-1200). Tn ¢ase you need 1o
update your mobile number, pleasc visil the nearest Yes Bank Branch,

Mandatery disclaimer

Closing Balance figure includes funds not cleat, hold amounts if any.

Under Goods and Services Tax (G3T) applicable from tsi July 20017, the existing service lax on our banking services rendered has been replaced by a GST rale of 18%. For any assistance requircd,
please conlact a YES BANK branch official.

YES TOUCH PhoneBanking Mumnber:
' 1800 1200 (Toll Free for Mobite & Landlines in Jndia}  +91 22 4935 0000 (When calling from Quusida Indis)
= Toll Free number from USA: 8333600149 | Canada: 18334910559 | UK: 8000489¢53 | UAE: 80003570254

{__ CIN. LESI9OMHI00IPLCI43249 )

$MS “Melp” space <CUST 1D 1§
£ ¥31 95522 20020 B!
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Customer Id: 24201846
Primary Account Holder Name: ADARSHBADLI CONSTRUCTION PRIVATE LIMITED

Transaction details for your account number 016584600001307 (CURRENT) {Currency - INR)

Primary Holder: ADARSHBADL] CONSTRUCTION AfC Opening Date: 17/01/2022 Account Variant/ Deseription: CC ACCOUNT - BUSINESS/
PRIVATE LIMITED RETAIL BANKING
Neminee Details: Not Registered Account Status: ACTIVE Joint Holder's names:
B Transaction codes in your account statement
ATWHCEWIATIVATI - ATM Wilhdrawal OBD AOBC - Mobile Funds Transfer
AFD / AFC - ATM Funds Transfer PCD - Purchased
R- RET - UTR - Retwrned RTGS R - UTR - RTGS Transaclion

Please review the information provided in the statement. ln case of any discrepancy, please inform the bank imnediately.

* Reward points accrued on your card includes expired poinis
To redeem your Rewardz points, logon to www. YesRewardz com or call YES Rewardz customer care 1800 1200

YES YOUCH PhoneBanking Number;
f.] 1800 1200 (Toll Free for Mobile & Landlines in india} +51 22 4935 0000 {When calling from Quirside Indis)
/" Tol Free number from USA: 15333800149 | Canada: 18334910559 | UK: 8000489153 | UAE: 30003570251

(  CIN. L6519DMHI00IPLCI4AMY )

SMS “Help” space <CUST DY Y
10 491 95522 20020 Bt

)
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GAWAR CONSTRUCTION LIMITED

g’ SF-01, JMD Galteria,
é' ‘ - AVV A R Sector-48, Sohna Road,
@ § Gurgaon - 122001 (Haryana)

v . Ph.: {012
Construction Limited Fax: (01{24) fégfo%ﬂggg

CIN: UTO109HR2008PLC0O37773 : Web: www.gawar.in
E-mail: gel@gawar.in

GCL/Bundelkhand/F-509/AE/FY2025-26/3801 _ Date: 18.06.2025

To

The Regional Officer,

Uttar Pradesh Pollution Control Board,
Jhansi, U.P.

Sub: Development of Bundelkhand Expressway (Package-IV) From Baroli Kharka (Dist.
Hamirpur) to Saalabad (Dist. Jalaun) {(Km 149+000 to Km 200+000) in the State of Uttar Pradesh
on EPC Basis. Submission of Progress Report Regarding Implementation of Remediation
Measures for ltlegal Mining Sites -Reg.

Ref: '
DM Office Jalaun Letter No. 1877/Khanij-M.M.C.-30, dated 08.11.2024

Mining Officer Letter No. 1904/Khanij-M.M.C.-30, dated 16.11.2024

Your Letter No. H20005/C-2/-6884/24, dated 21.11.2024

Our Letter No. GCL/Bundelkhand/F-509/AE/FY2024-25/3649, dated 15.12.2024
Our Letter No. GCL/Bundelkhand/F-509/AE/FY2024-25/3686, dated 30.01.2025
Mining Office Letter No. 2287/Khanij-MMC-30, dated 18.02,2025

UPPCB Letter No, H25528/C-2/NGT-684/25, dated 10.03.2025

Dear sir,

Neogpwhn

Wa would like to draw your kind attention towards the directive received from your office,
instructing us to prepare and submit a time-bound remediation action plan in coordination
with the Mining Department and UPPCB, for the restoration of illegally mined sites observed
along the Bundelkhand Expressway (Package-IV). '

In compliance with this directive, M/s Gawar Construction Ltd. engaged Dr. Devendra Kumar
Agrawal, Former Expert Member {NGT)}, as the Environmental Specizlist to assess the
impacted mining areas and prepare a comprehensive remediation plan. This plan was duly
submitted vide our letter u/r (5) to the District Mining Officer, Qrai {Jalaun} and your esteemed
office. The plan has since been reviewed and approved by both departments vide letter u/r
(6&7) respectively.

Accordingly, we have Initiated the prescribed remedial measures as per the approved
remediation ptan and in accordance with the guidelines of your office. Key remedial
procedures as outlined and adopted from the remediation plan i.e., Stabilizing the boundaries
of borrow areas by reshaping the vertical cuts maintaining slope ratic and undertaking
extensive plantation of Vetiver grass on embankments to arrest erosion and improve slope
stahility.

Following the commencement of these works, the representative from yvour office vigited the
site on 31.05.2025 and provided technical guidance to ensure the work atigns with the
approved remediation methodology. As advised during the visit, spectat emphasis is being
placed on achieving vegetative cover during the mongogpr gh grass planting and
sustainable green development.

Regd. Office: O3S - 378, Sector 16-17, Hisar - 125001 {Haryana gt
Ph.: (01662} 246117, 250361 Fax: {01662) 248885 *
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We are enclosing herewith the” summary of cuwrrent progréess, including Gata-wise
photographic documentation, for your kind censideration and as a token of work initiation in
line with the approved remediation plan. We assure you that the remaining work will be
completed within the stipulated timeline, and a final compliance report shall be submitted
after completion,

We request you to kindly take note of the progress and accord further instructions, if any. This
is for your information, record and further necessary action.
Thanking you and assuring best of our services at all times.

With regards
For Gawar Construction Limited

Copyto:

1. The Chief Environmental Officer, Circte-2, UPPCB, Lucknow
2. The Mining Officer, Orai, Jalaun.

3. Gawar Construction Limited, H.0., Gurugram, Haryana

Regd. Office: DSS - 378, Sector 16-17, Hisar - 125001 (Haryana)
Ph.: (01662) 246117, 250361 Fax: (01662) 248885
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Remediation Status of the Borrow Areas

66

Sr.No. | Number Notice No. Village Gata Sankhya Statug Remark
i i 1932/Khanij-M.M.C.-30 Kapasi 181 Rectified Annexure-1
2 1932/K hanij-M.M.C.-30 Kapasi 1912 Rectified
2 3 1933/Khanij-M.M.C.-30 Girthan 29 Rectified Annexure-2
4 1933/Khanij-M.M.C.-30 Girthan 138 Reciified
5 1933/Khanij-M.M.C.-30 Girthan 156 Rectified
[ 1933/Khanij-M.M.C.-30 Girthan 165 Rectified
3 T 1935/Khanij-M.M.C.-30 Ginthan 33 Rectified Annexnre-3
8 1935/K hanij-M.M.C.-30 Girthan 103 Rectified
9 1935/Khanij-M.M.C.-30 Girthan 392 Reciified
4 10 1939/Khanij-M.M.C.-3¢ Kapasi 295 Rectified Annexure-4
5 11 §940/Khanij-M.M.C.-30 Kapasi k]| Rectified Annesure-5
[ 12 £944/Khanij-M.M.C.-30 Girthan 157 Rectified Annexure-§
7 13 1945/Khanij-M.M.C.-30 Girthan 25 Rectified Annesure-7




67 2125

Notice No.-1932/Khanij-M.M.C.-30, Gata Sankhya-181, Village-Kapasi

CGPS Map Camera

- J , Uttar Pradesh, India
; Bundelkhand Expy, Uttar Pradesh 285001, india,
¢ Jalaun, Uttar Pradesh 285001, India

Lat 25.959579° Long 79.336788°

08/06/2025 10:47 AM GMT +05:3

Jalaun, Uttar Pradesh, India
Bundelkhand Expy, Uttar Pradesh 285001, India,
Jalaun, Uttar Pradesh 285001, India

ong 79.336808°
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Jalaun, Uttar Pradesh, India

Bundelkhand Expy, Uttar Pradesh 285001, India,
Jalaun, Uttar Pradesh 285001, India

Lat 25.959579° Long 79.336775°

08/06/2025 10:41 AM GMT +05:30

Jalaun, Uttar Pradesh, India
Bundelkhand Expy, Uttar Pradesh 285001, india,
Jalaun, Uttar Pradesh 285001, Indi

Lat 25.950587¢ L.ong 79.33681

085/08/2025 10:41 AM GM
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: GPS Map Camer

Jalaun, Uttar Pradesh, India

Bundelkhand Expy, Uttar Pradesh 285001, Ind
Jalaun, Uttar Pradesh 285007, India

Lat 25.959619° Lonyg 79.336749°
08/06/2025 10:41 AM GMT +05:30

Jalaun, Uttar Pradesh, India

Bundelkhand Expy, Uttar Pradesh 285001, India,
Jalaun, Uttar Pradesh 285001, India

Lat 25.959653° Long 79.336572

08/06/2025 10:40 AM GMT +05:3
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R

Jdalaun, Uttar Pradesh, India
PBundalkhand Expy, Uttar Pradesh 285001, india,
Jataun, tittar Pradesh 285001, india
Lal 25 9596527 Long 79.835868569¢
Q8/068/2025 10: 40 AM GMT +05:30

e T S TR

Ty

Jalaun, Uttar Pradesh, india
Bundelkhand Expy, Uttar Pradesh 285
Jalaun, Littar desh 285001, India

Lat 25 959065¢& )

08/06/20265 10:40 AM GMT +05:30
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Notice No.-1932/Khanij-M.M.C.-30, Gata Sankhya-191/2, Village-Kapasi

GRS Map Camcra

Kapasi, Uttar Pradesh, India
X84r+fr, Kapasi, Uttar Fradesh 285001, India
Lat 25.9564G62° Long 79.341786°

12/06/2025 G8:30 AM OMT +05:30
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Notice No.-1933/Khanij-M.M.C.-30, Gata Sankhya-29, Village-Girthan

&PS Map Cam

; Joining Ln, Sheran
india

Lat 25.925135° Long 79.315736°
08/06/2025 09:35 AM GMT +05:30

AGIORE
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R A S

GPS Map Camera

Sherandazpur, Uttar Pradesh, India
Hwy Joining Ln, Sherandazpur, Uttar Pradc

India '

Lat 259245887 Long 79.315525*

081062025 08:3:

GPS Map Camera

Sherandazpur, Uttar Pradesh, India
Hwy Joining Ln, Sherandazpur, Uttar Pradesh 285001,
Ind

l.at 25.924588° Long 79.316525%

08/06/2025 09:33 AM GMT +05:

GPS Map Camera

Sherandazpur, Uttar Pradesh, India
Hwy Joining .0, Sherandazpur, Uttar Pradesh 285001,
India




2132 24

Notice No.-1933/Khanij-M.M.C.-30, Gata Sankhya-138, Village-Girthan

GPS Map Camera

Sherandazpur Uttar Pradesh Ind;a

Sherandazpur, Uttar Pradesh, India
Hwy Joining Ln, Sherandazpur, Uttar Pradesh 285001,
india

Lat 26.926658° Long 7

08;06/2025 038:41

G#S Map Camera

, India
50




v 2133

GPS Map Cameta

Sherandazpur, Uttar Pradesh, India
Hwy Joining Ln, Sherandazpur, Uttar Pradesh 285001,
india

Lat 26.926658° Long 79.319139°

08/06/2025 09:42 AM GMT +05:3

RS LN AR
RN

R e oo 0
B A 22
Wk

HE

Twy Joinning L., Shaoarandazpur, Wttar Pracdc
Inclia

31904

SR o

Sheramndazpur, Uttar FPradesh, ndic
Hwwy JOirzirigy Lry, Shiaeranc FAEIWE SR R [SE ST 7 %L
gl=]

G ¥ vy 7 RIS

O3 A0 AR CENMT

4 O S TR AU B R
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7

Sherandazpur, Uttar Prades
Hwy Joining Ln, Sherandazpur, Uttar Prad
India

Lat 25.9266° L.ong 79.319212°

08/06/2025 09:44 AM CGMT +05:30

N IRAN

GPS Map Camera -

Sherandazpur, Uttar Pradesh, india

aTak

Hwy Joining Ln, Sherandazpu ar Pradesh 28500
India

Lat 25.926654° Long 78.319129¢

08/06/2025 09:4% AM GMT +05:30




Hwy Joi
india
GEHES Long 79.319142°
025 047 AM GMT +05:30

e TS Ny R
. £

Jalaun, Uttar Pradesh, India

, Uttar Pradesh 285001, india, Jalaun, Uttar Pradesh
285001, India

Lat 25.931673° Long 79.324876°

(8/06/2025 10:08 AM GMT +05:30

%

2135
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GPS Map Camera

Jalaun, Uttar Pradesh, India

, Uttar Pladesh 285001, India, Jalaun Uttar Pradeqh
285001, india _
Lat 25.931671° Long 79.324876°
08/06/2025 10:08 AM GMT +05:30

g%
A/.u’f?\* -

;S.
Ww:tQ,,,)«

G

Jalaun Utt ar Pradegh India
, Uttar I'rad(, 3 285001 NE: _|_1|'1, :
2850017, India
Lat 25, ‘—).-’I()/" Long 7&2.3244876

b3 /OG/ Q25 10:08 ANM GNMT
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Jalaun, Uttar Pradesh, India

(Htar Pradesh 2285001, india, Jalaun, Uttar Pradosh
2850017, India
Lat 25.931673° Long 79.324876°

Jalaun, Uttar Pradesh, India

, Uttar Prac 285001, India, J& tar Pradaesh

2885001, India

Lat 25.931602° Long 79.324835°

08/06/2025 10:07 AM GMT +05:30
g . N
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Notice No.-1933/Khanij-M.M.C.-30, Gata Sankhya-165, Village-Girthan

Jalaun, Uttar Pradesh, India

, Uttar Pradesh 285001, India, Jalaun, Uttar Prade
285001, India

Lat 25.828211° Long 79.329297°

08/06/2025 0

GPS Map Camera

Jalaun, Uttar Pradesh, India
, Uttar Pradesh 285001, India, Jalaun, Uttar Pradesh
288001, India

2 |.at 25.928838° Long 79.329206°

»’: 08/06/2025 09:568 AM GMT +05:30
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Jalaun, Uttar Pradesh, India

, Uitar Pradesh 285001, India, Jalaun, Uttar Pradesh
285001, India

Lat 25.928806° Long 79.328142°

08/06/2025 03:58 AM GMT +05

GPS Map Camera

Jalaun, Uttar Pradesh, India
, Uttar Pradesh 285001, India, Jalaun, Uttar Pradesh
285001, india
Lat 25.928586° Long 79.329045°
08/06/2025 09:58 AM GMT +05:30
.
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GPS Map Camera

Jalaun, Uttar Pradesh, India

, Uttar Pradesh 285001, India, Jalaun, Uttar Pradesh
285001, India

Lat 25.928638° Long 79.328206°

08/06/2025 09:58 AM GMT +05:30

e AR

Jalaun, Uttar Pradesh, India

, Uttar Pradesh 285001, india, Jalaun, Uttar Pradesh
85007, India

Lat 25.928806° Long 79.329142°

08/06/2025 09:58 AM GMT +05:30
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§ bt GPS Map Carmers

Jalaun, Uttar Pradesh, India
Uttar Pradeshy 285001, India, Jalaun, ttar Pradesh
b4 285001, India
Lo o beal 2BH.228867° LLomng 799.3209084°
0B/06/2029 O9:58 AM GMY§ +05:30

ot
(OO ] SN

-

Jalaun, Uttar Pradesh, india

, Uttar Pradesh 285001, india, Jalaun, Uttar Pradesh
285001, india '
Lat 25.928586° Long 79.329046°

08/06/2025 09:59 AM GMT +05:30
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Notice No.-1935/Khanij-M.M.C.-30, Gata Sankhya-33, Village-Girthan

GPS Map Came

Sherandazpur, Uttar Pradesh, india
Mwey Joining Ln, Sherandazpur, Uttar Pradesh 285001, in
Lat 25021476 Long 79.317587°

$38/06/2025 08:29 AWM CGMT +05:30

GPS Map Camera

Sherandazpur, Uttar Pradesh, India
Hwy Joining Sherandazpur, Uttar Pradesh 2

Lat 256.921976* Long 78.31759°

08/06/2025 09:29 Alvi GMT +05:30

i GPS Map Came

Sherandazpur, Uttar Pradesh, India
Hwy Joining L.n, Sherandazpur, Uttar Pradesh 28

Lat 25.92%98"° Long 79.317584°

0B/0B/2025 09:29 AM GMT +05:30
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Notice No.-1935/Khanij-M.M.C.-30, Gata Sankhya-103, Village-Girthan




86

2144
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Notice No.-1939/Khanii-M.M.C.-30, Gata Sankhya-295, Village- Kapasi

Kapasi, Uttar Pra
apasi, Yttar Pradesh 285

S
£

i ’.\"} GPS Map Camera

Kapast, Uttar Pradesh, India
Kapasi, Uttar Pradesh 285001, India

Lat 25.842716° Long 79.33574°
08/0G/2025 10:33 AM GMT +05:30
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92

GPS Map Camera

Kapasi, Uttar Pradesh, India

Kapasi, Uttar Pradesh 285001, India
Lat 25.942653° Long 79.335703°
08/06/2025 10:33 AM GMT +08:30

GPS Map Camera-

Kapasi, Uttar Pradesh, india
Kapasi, Uttar Pradesh 285001, India

Lat 25.9428° Long 79.33571°

08/06/2025 10:32 AM GMT +05:30
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LTS

Kapasi, Uttar Pradesh, India

Kapasi, Uttar Pradesh 285001, India
lat 25.94263° Long 79.3357°
08/06/2025 10:33 AM CMT +05:30

GPS Map Camera

Kapasi, Uttar Pradesh, India
Kapasi, Uttar Pradesh 285001, India

[at 25.942659° Long 72.335694°
08/06/2025 10:33 AM GMT +05:30
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Kapasi, Uttar Pradesh, India
" Kapasi, Uttar Pradesh 285001, India

Lat 25.942587° Long 79.335692°

08/06/2025 10:33 AM GMT +05:30
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Notice No.-1940/Khanij-M.M.C.-30, Gata Sankhya-321, Village- Kapasi

GPS Map Camera

Suchena, Uttar Pradesh, India
W8am+9i5, Suchena, Uttar Pradesh 285001, India
Lat 25.939993° Long 79.332599°

08/06/2025 10:22 AM GMT +05:30

Suchena, Uttar Pradesh, India

W8am+9jb, Suchena, Uttar Pradesh 285007, india
Lat 25.93996° Long 79.332572°
08/06/2025 10:22 AM GMT +05:30
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8gm-+9i5, Suchena, Uttar Pradesh
Lat 25.939956¢ Long 79.332568°
08/06/2025 10:23 AM GMT +05:30

Suchena, Uttar Pradesh, India
W8am+95, Suchena, Uttar Pradesh 285001, India
Lat 25.939956° Long 79.332568°

08/06/2025 10:23 AM GMT +05:30




v 2155

Suchena, Uttar Pradesh, India
W8am+9j5, Suchena, Uttar Pradesh 285001, india
Lat 25.939955° Long 79.332567°

08/06/2025 10:23 AM GMT +056:30
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T Suchena, Uttar Pradesh, India
WEam+83j5, Suchena, Utiar Pradesh 285001, India
LLat 25.93939441° [L.ong 79.332613"°
D8/06G/20285 10:22 AM X
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.-1944/Khanij-M.M.C.-30, Gata Sankhya-157, Village- Girthan

GPS Map Camera

Nunsal, Uttar Pradesh, India
Nunsai, Uttar Pradesh 285007, India, Nunsai, Uttar
Pradesh 285001, India

Lat 25.9292 4 Long 79.327 LB 17°
08/G6/2025 10:02 AM GMT +{

30




2158 100

GPS Mag Camera

Nunsal, Uttar Pradesh, India
Nunsai, Uttar Pradesh 285001, India, Nunsai, Uttar
Pradesh 285001, india

Lat 25.929249° { ong 79.327684°
D8/06/2025610:02 AM GMT +05:30

GPS Map Camera

Nunsal, Uttar Pradesh, India
Nunsai - Prac 12 07, India, Nunsai
Pra

lat

Q810G




GPS Map Camera

Nunsai, Uttar Pradesh, India
Nunsai, Uttar Pradesh 285001, Ind [
Pradesh 285001, India

Lat 25.92935° Long 79.327564°
G8706/202510:03 AM GMT +05:30

GPS Map Camera

Nunsai, Uttar Pradesh, India
i, Uttar Pradesh 285001, India, Nunsai, Uttar
285001, Indi

5°

2159




o #

- Nunsail, Uttar Pradesh, India
Nunsai, Uttar Pradesh 285001, india, Nunsai, Uttar
Pradesh 285001, India

Lat 25.929401° Long 79.327578°

0&8/0G/2025 10:03 AM GMT +056:30

2 S %,
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Notice No.-1945/Kbhanij-M.M.C.-30, Gata Sankhya-2§, Village- Girthan

o —t

GPS Map Camecra N

Sherandazpur, Uttar Pradesh, India

Hwy Joimning L., Sherandazpur, WUtlar P

E704° Long 793190
12 AN CGMT +05:3

GPS Map Camera

Sherandazpur, Uttar Pradesh, India

Hwy Jaining Ln, Sherandazpur, Uttar Prade:
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FHwy Joining Ln, Sherandazpur, Utar Prades
Incia
Lat 25.926629° Long 729.319236°
08/06/2025 09:44 AM GMT +05:30

BRI S R

Sherandazpur, Uttar Pradesh, India
Hwy Joining Ln, Sherandazpur, Uttar Pradesh 285007,
India

Lat 25.926632° Long 79.319442°

08/06/2025 09:45 AM GMT +05:30
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GPS Map Camera

Sherandazpur, Uttar Pradesh, India
y Joining Ln, Sherandazpur, Uttar Pradesh 285001,

India

Lat 25.926624° Long 79.319476°

08/06/2025 09:45 ;

Hwy Jeining LLn, Sherandazpur, Uttar Pradesh 285001,
india

Lat 25.926624° Lonhg 79.318482°

08/06/2025 09:45 AM GMT +05:30

2163




2164 106

GPS Map Camera

Lat 26.926624° LLong 79.319476°
08/06/2025 09:45 AM GMT +05:




107

India

Lat
08/

25.926506° Long 79.319989°
06/2025 09:47 AM GMT +05:30

o 0

2165




Inspection of Mining Sites for Verification of Work as Per
Remediation Plan
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CENTRE FOR iINSPECTION, TESTING & CERTIFICATION

REPORTNGO = 024-22-4650

DATE OF SAMPLING =12,12.2022 t013.12.2022

DATE OF REPORTING 28122022

ISSUED TO i~ M/s GAWAR CONSTRUCITON LIMITED.

SF-01,]MD GALLERIA, SECTOR~ 48, SOHNA ROAD
GURUGRAM-122001 (H.R.)

PROJECT:- Development Of ‘Bundelkhand Expressway' (Package-iV} from Baroli Kharka (District-
Hamirpur}) To Saalabad (Dist.-jalaun) from Km. 149+000 To Km. 200+000 In The State Of Uttar
Pradesh gn EPC Basis.

{BUILDING MATERIAL ROAD MATERIAL & SOIL TESTING LAB.)
(AN IR0 SRDL-2008 CERTIFIED B MABL ATCREDITVED TESTING LABGHATORY)
AGRA-B-363,KalindiVihar Near Water Tank 100 Foot Road,
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110

Formate ho:F0 1[7.31} kssue Date :07.01.2020

Radhey Testing & Consultants Pyt Lid,

_ RICPL

TEST REPORT
iSSUED T0 -M /s GAWAR CONSTRUCITON LIMITED. Report No:-024-22-4650
SF-01]MD GALLERIA, Job Order Noi-9644
SECTOR- 48, SOHNA ROAD Ref. No:-N1L
GURUGRAM-122001 (H.R) Date Of Report:-28.12,2022

NAME OF PROJECT:- Dlevelopment Of ‘Bundelithand Expressway’ (Package-1V) From Baroli Kharka
{District-Hamirpur] To Saalabad (Dist-jakaun) from Km. 14940060 To Km. 200+000 {n The State Of Uttar
Pradesh on EPC Basis.

Sample Name:Ambient Air

Sapling Location :- 174,500 toll plaza
Sample Received On:-12.12,2022

Period Of Testing:-13.12.2022-18.12.2022
Protocol Used : [S: 5182 (Pt-1,2,4,6 & 10}

Sampling Details
1 | Type of Sample ; Ambient Air
2 | Date of Sample Collection : 12.12.20%2 - 13.12.2022
3 | Purpose of Analysis : Envirommental Monitoring
4 1 Sample Coliected By : Lab Representative
Requirements
S.No Test Parameters Resulis | as per NAAQS Protocol Used
[5:5182: Part-23:2006 (RA
1 | Particulate Matter {PM:a} (g/m*) 54.6 100 Max. 2017)
2 | Particulate Matter {PMzs) {ug/m?) 34.8 60 Max. 15:5182: Part 24 2019
S 15182 Part-2: 2001 {RA
3 { Sulphur Dioxide {as 532), (ug/m?) 9,4 £0 Max, 2017)
I§: 5182 Part-6: 2006 {RA
3 Nitrogen Dioxide {as NGO}, {yg/m?) 244 30 Max. 2017)
& | Carbon Menowide (as €0), (ng/m?) | 1804 4000 May, | [55182: Part-25: 2018

**End of Report**

Note: The above impact assessment test in confirmed as per codal requirement byNAAQS.




ULTRA TESTIN(

(An 1SO 9001:2015, OHSAS 45001:2018, 14%%

s R

Laboratary: C-43, Sector-88, Phase-1l, Noiow
Phs Now: 4919971912476, 9380952231
E-mail: aitraresearchlah@gmailcor
Website: http://ww.ultralabuoida.com
TEST REPORT )
Ambient Air Quality Analysis
‘ nmlwemmmm\mmw Pollution
Report Code: 88-03112023-31 ' Iseue llntc: 05/13/2023
ISSUED TO : ‘GAWAR CONSTRUCTION LIMITED.
SF-01 JMD GALLERIA SECTOR-48 .SOHNA ROAD
) .  GURUGRAM-123001 { H.R)
Client Name s GLOBUS ENVIRONMENT ENGINEERING SERVICES
Project Name : Deviopment of Bundelkhand Expressway .(Package-1V)
District -Sataun _
{ District Jalaun Y(KM 1494000 To 200+000 )
Sample Drawn On : 28/10/2023 TO 01/11/2023
Sample Drawn By : UTRL
Sample Description : Ambient Air
Sampling Location ; Jalaun Project
Analysis Duration ! 02/11/2023 TO 03/11/2023
Weather Condition : Clear '
Remarks (if any) e '
TEST RESULT
. - - Liwnits as per
S.No . Parameters Teat Method Result | Units Esvironment
_ _ {Protection) Act.
_ j [Particulate Matter (PMyo) | yo.5189 (pPan23) | 83.72 | pa/o® 100.00
5 [|Particulae Matter (PM35) 15:5182 (Part-24) | 5654 | pgime ' 60.00
3 [SolphurDioxide (550 | igis1sa(pan0z) | 1420 | pgr 8000
4 |Nitrogen Dioxide (asNO2) | yo.5107 pare06) | 2247 | pgim 80,00
5 |Carbon monoxide (as CO) 15:5182(Part-10) | 058 |mghmt| 400
Noter i . *#End Of Report*  ' "

1 The results given above sre relnied to the tested sample, for various parameters, as observed at
the time of sampling. The castomer asked for the above tests only.
2 This test report will not be used for any publicity/legal purpose
3 Thetesxmpleswinhdup«doﬂ!ﬁwmmﬁmnﬁnMofMoIWMunmmﬂlwm
by the customer.

The Report can not be used as evidence in a court of law without the written sppmyal

of holab.

ihn
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ULTRA TESTINC

(An 180 9001:2018, OHSAS 45001-2”8, 14
Lahoratory: C-43, Sector-88, Phase-11, NoWrey

Ph.: No.: +91-9971912476, 9350052231
E-mail: ultraresearchisb@gmall.com

Website: http://www.ultralabnoida.com
TEST REPORT
Ambient Air Quality Analysis
_ mmmmmmm Pollution _
Report Code: $$-08112023-32 Issue Date: 08/11/2023
ISSUED TO 1 GAWAR CONSTRUCTION LIMITED. .
SF-01 JMD GALLERIA SECTOR-48 SOHNA ROAD
GURUGRAM -122001 { HLR.)
Client Name T GLOBUS ENVIRONMENT ENGINEERING sanv' ices
Project Name :. Deviopment of Bundelkhand Expressway .(Package4V)
District -Jalaun
: ‘ ( District -Jsl!m) (KN@ 1494000 To 200-+)04 )
Sample Drawn On _ : 01/11/2023 TO 03/11/2023
Sample Drawn By : UTRL
Sample Description : ~+ Ambient Air
Sampling Location ! 1824490
Analysis Duration _ : 04/11/2023 0 05/11/2023
Weather Condition : Clear '
Remarks (if any) D -
TEST RESULT
Limits as per
S.No Parameters Test Method Result | Units Eovironment
- (Protection) Act.
| [Particulete Matter (PMyo) 15:5182(Part-23) | 9134 | pg/m® § . 100.00
, [Particulate Matter (PM25) 18:5182 (Part-24) | 5735 | pgtme | §0.00
3 [fvlphwrDicxide asSO) | yo5iao panoz) | 1772 | pgsmd 80.00
4 [Nitrogen Dioxide (asNO2) 1 1q.ci00 partog) | 2728 | pg/m? 30.00
5 jCarbon monoxide (as CO) 1S:5182( Part-10) | 0.8t | mg/m® | 400
Noter **End Of Report**

! The resuits given above are related to the tested sample, fbrvarimspmnetm,asobmwdu
the time of sampling. Ths customer ssked for the above tests only.
2 This test véport will not be used for any publicity/Tegal purpose
3 Thetesismnpluwi!lbedmdof?nﬁ«m%ﬁumﬂndmdmdmmunhumﬁlw&d
by the customet,

The Report can not be used as evidence in a court of taw without the written

«of the Iab
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ULTRA TESTIN"

(An 18O 9001:2015, OHSAS. mm :2018, 190
Lahoratory: C-43, Sector-88, Phase-11, Noltiy

Ph No.. +91.9971912476, 9350952231
E-mail: uliraresearchlab@gnmil.con

_ Website: https/frwwuliralnbuoida.com
TEST REPORT
Ambient Air Quality Analysis
Discipline/Group-Chemical/Atmospheric Pollution
Report Code: $5-08132023-33 | mm:nmm
ISSUED TO : GAWAR CONSTRUCTION LIMITED,
’ SF01 JMD GALLERIA SECTOR-43 SOHNA ROAD
| GURUGRAM -122001 { HLR) )
Client Name . - GLOBUS ENVIRONMENT ENGINGERING SERVICES
Project Name : Deviopment of Bundelkhand Expressway (PackagodV)
District -Jataun
. ( Distriot -Jalaun) (KM 1484000 To 2004000 )
 Sample Drawn On : 25/10/2023 T0 26/10/2023
Sample Drawn By : UTRL
Sample Description 1 Ambient Air
Sampling Location . : 1574800
Analysis Duration | : 30/10/2023 TO 03/11/2023
Weather Condition : Clear
Remarks (if any) "
f - R T Limies per
S.Ne Parameters TestMethod | Result | Uity Environment
y  [Particulate Matter (PMio) 15:5182 (Part-23) | 8509 | pgim? | 100,00
p (Perticulate Matter (PM;) 15:5182 (Part-24) | 5488 | gt 60.00
3 |Sulphor Dioxide (as 30;) I5:5182( Part-02) | 1664 | g £0.00.
4 [Niwogen Dioxide (@N0) | 1o.5180 part0g) | 2584 | pgie $0.00
5 |Corbon moncxide (as CO) rs:stsz(_m-w)'_ 069 | mg/m® 4.00
Note:- ' *oEnd OF Report**

1 mmuksgimabowmnhtedwﬂnmdmk.fotwﬁommmnsMu :
the time of sampling, The custonier asked for the above tests only.

2 This test report will not be used for any publicity/iegal prrpose
3 ‘mueslmpleswnllbedhpmdoﬁaﬁwmmmmmwmofWMwﬂusmﬁlmlﬁed
by the customer.

mmmmmm“mmmamofhwwiﬂmﬁwm
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(An 1SO 9001:2015, OHSAS 45001:2018, 1190R
Lahoratory: C-43, Scctor-88, Phase-11, No!
i No.: 191-9971912476, 9350952231

E-mail; ultraresearchiab@gmall.com
Website: http:/fwww.ultrakibnoida.com
TEST REPORT
" Ambient Air Quality Analysis
Diaciplthmup—ChemieallAmltkerk Pollution
Report Code: §5-08112023-38 Tssue n.uwiim
ISSUEDTO . : GAWAR CONSTRUCTION LIMITED. .
SF-81 JMD GALLERIA SECTOR-48 SOHNA ROAD
o GURUGRAM -122091 (HR)
Ciont Name . ; GLOBUS ENVIRONMENT ENGINEERING SERVIGES
Project Name : 1 Deviopment of Bundelkhand Expressway .(Pmkage-m
' District -Jalaun
(District -Jalaun}(KM 149+000 To 200+000)
Sample Drawn On- : 28/10/2023 TO 29/10/2023 . :
Sample Drawn By + UTRL
Sample Description : Ambient Air
Sampling Location 11824490
Analysis Duration : 03/11/2023T0 05/11)'2023
Weather Condition : Clear
Remarks (if any) e -
TEST RESULT
_ Limits as per
S.No Parameters Test Method Result | Units Eaviroament
. | : _{Protection) Act.
|y |Pedticulate Matter (PMo) 1S:5182 (Part23) | 7872 | g/ 100.00

g |Particulate Matter (PM; ;) IS:5182 (Part-24) | 5052 { pg/me 60.00°

3 [SulphurDioxide (5502 | oqign parti2) | 1605 | pgie| - 0.0

4 [Niogen Dioxide (@sNO) 1 16.q180 pan6) | 2466 | pg/m 8000

5 |Carbon monaxide (as CO) IS:5182( Pari-10) | 058 | mg/m* 4.00
Note:- ' #*End Of Report*®

1 T&meMmemmWhmmmuMu
the time of sampling. The customer asked for the above tests only.

2 This test report will not be wsed for any publicity/legal purpose
3 mmwlcswillbedhpmedoﬂaﬁummmmm&mwmm:mem
by the customer. -

The Report can not be used as evidence inamnoflawwiﬂmmmm )




ULTRA TESTINGE

(AN 1SC 30012015, IS0 450012018, I5OY
Recognized from Mok F & CC under _
f.aharatory: €43, Seclor-88, Pluse-11, Noida?
Ph.: No.: +91-0071912476, 9380952231
[ -mail: altrarescarchiabasgmail.com | Website: htip: }‘n“w.uitmlabu

Uitra Lab

TEST REPORT

Ambient Air Quality Analysis
Discipline/Group-Chemical/At mospheric Pollution
Report Codes a\;i()ul 804202401 Issue Date: 24/05/2024

ISSEIED ¥

D GAWAR CONSTRUCTION LIMITER. _
SE-31 IMD GALLERIA SECTOR-48 SOHNA ROAD,
GURUGRAM 122001 ¢ HLR.}

¢ [ront Name
Projeel Nanw

Stwpphe Deawn On
Sanipke s By
Sanple Description
Smnpling Lovation
Aty sis Duration
Weather Condition

¢ GLOBUS ENVIRONMENT ENGINEERING SERVICES
: Deviopment of Bundelkhand FExpressway {Package- 1V}

Baroli Kharka( District <Hamirpur ) To Saalabad

{District <Jalaun) (KM 1494060 To 200+0060 ).8iate -Li 7 on EPC
3asig

F3H05/2024 To 16/05/2024

: HTRL

1 Ambienl Air

: (h-174+400 (Maint. Camip)
C 1870572024 To 24/05/2024
o Clear

Bonuirhs (i any) -

E_ TEST RESULY )

Linvits as per Environment

Fest Method Résul Units (Protection) Act,

5, Ny Purameters

; (Padticulate Matrer {PM 1S:5182 ¢ Part-23) | 90.20 | pg /i . 10004
s fPartivelate Matter (PM, o) IS:S182 Part-24) | 55.24 | pg/m® 60.00
) :” Slllllhll!’ Dioxide {as 3()3} 15:51 82( Part-2) 16 88 Hg I £0.00 ]

 [Nwogen Dioxide s NO» | igsiga parsy | 2322 | pg £6.00

1Carbon monoxide fas CO)

IS:5182¢ Part- 1 0.81 my A’ - 4.00

Rk **Ewd Of Report**
P The resulis given above are related to the testod sample. for varioas parmneters, as observed af
the tim of sunipling. The castomier asked for the above tests oaly,

P This test report will not be used for any publicity/legal piurpose
o test suinples will be disposed of T after two weeks from the date of issuc of test repart, unless until specified by
the custamer.

Leport can not he used as evidence i i court of law without the written appnwai af the lub,
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(AN IS0 9081:2015, 180 436401 2018‘
Recognized from MokF & CC unde
Laboratory: C-43, Sector-88, Phase- i, Noid

Pl No: 919971912476, 9350452231

%ﬁ%’fﬁ@ LClb E-muil: uitraresearchlab@ gmail.com | Websiter ﬁz(p'ﬁn\\“.ul(rﬂlabn

TEST REPORT

Ambient Air Quality Analysis
Discipline/Group-Chemical/Atmospheric Pollution
Repart Cade: AAQ-18042024-02 Issue Ditet 24/05/2024
ISSLIEDTO L GAWAR CONSTRUCTHON LIMITED.

SF-81 IMD GALLERIA SECTOR-48 SOHNA ROAD
GURUGRAM 1220661 ¢ 1.0}

Clivat Name ; GLOBUS ENVIRONMENT PNGINEERING SERVICES
Fiuqect Namw ¢ Deviopment of Bumdelkhand Expressway (Package- 1V)

Baroli Kharka{ District -Hamiepur )} To Saalabad
(Disteict <Jalaun) (KM 149000 To 200-+000 3,State L P on EP

Basis
siptiple Prawa On ¢ 150572024 To L6/05/2024 .
Sutinpbe Deavwn By ¢ LITRL
sathply Deseriplion : Ambicat Ay
Sunpling Locntion + Ch-161+500
Astafysis Daration ' . 18/05/2024 To 24/05/2024
Wetlner Condition o Clear
Remarks (1 iy Do
o TEST RESULT

3 N Parnueters Test Method Resubt Units Liniits as per Eavironment
A AR M esu ks {Protection) Act.

{ {Paniculate Matter (PM ) 1:5182 ( Part-23) | 90.84 | pgam? 100,00

‘-3' farticutate Mattee (PM, 1} 1$:5182 ¢ Part-24) | 8570 | pg/ad 60.00
1. . — -~ .
L3 ulphur Dioxide (as $0.) IS:5182( Part-2) | 17.03 | g i 80.00

g fNitropen Dioxide {as NO-» } IS:3182( Pare-6) | 2361 | pg/ee 80.00
N Larbont inonoxide (as CO) 1$:5182¢ Part-10) (.57% g fd 441
Noden **Fnd O Report*

Tb o Fine resalis given pbove are relufed (o the tested sample, for virious parameters, as observed g
the tinte of steaphiog. The customer asked for the above tests only,

Fhrs testreport wilh sot be used for any publicity Tegal purpose
Pl west siomphes will be disposed ol atter {wo weeks from the date of issue of 1058 report, viless untif specitied by
TR I



ULTRA TESTING _
iAn 150 SG1:2015. 180 4500 l:Z_ﬂ}& I..‘_’

MoEF & CO under 15060

ilf:;}c{:}:::i{;e:‘d Er{—lf; 'a:ctar 85, Phrase-1, Noid

Ph.: No.: +91-9971912476, 935952231

E-mail: u!miresearcmnb(&;gnmal com | Websites ity fIwww. t;ltrahal}a 3

TEST REPORT

Ambient Air Quality Analysis
Discipline/Group-Chemical/Atmospheric Pollution

Report Code:r AAQ-18042024-03 Issue Date: 240582024

ISSEEBTO D GAWAR CORSTRUCTION LIMITED.
SF-01 JMD GALLEHEA SECTOR-48 SOHNA ROAD,
GURUGRAM ~122001 (H.R.)

{Hent Name + GLOBUS ENVIRONMENT ENGINEERING SERVICES
Project Namg : Beviopment of Bundeikhand Expréssway (Packayge- 1V}
Baroli Kharkat District -Hamirpur } To Saalabad
(Dstrict -Jataun} (KM 1494000 To 2004000 ). Sude -LULP on EPC

Basis
Spangdle Dvasen Oy : 16/05/2024 To 17/05/2024
Sanrpli Drawe 3y » LITRL
Sinple Description : Ambicnt Air
Sanphing Focation 1 Ch-1354360
Arntdyais Dheration © 18/05/2024 To 24/05/2024
Wonther Conrdition : Clear
Homiirks {H any)y i
- TEST RESULT
e ' - . |Lim#s us per Environment
S8 Parameters Fest Method Result | Units .
(Protection) Act.
p o franicalate Matter (PMyg) 1S:3182 (Pan-23) | 7477 | ju/m 100.00
o [Pardicutate Matter (PM, 5) ISISIB2 { Part2) | 5102 | pg /md 60.60
L Sulphur Hioxide {as SO5) 19:5182( Par-2) 13.22 ng £0.00
._1 Nilf'(!!.?ﬁ” Dioxide (ﬂ.‘i Nl)‘g } ISS?RZ( Pal‘l‘ﬁ) 19.61 Hy I R.00
B ,‘ ¢arban meonoxide (_&s (f)) 15'5*82{ P&l’t'!ﬂ} .58 m&‘ fm? 4.00
”?":;_m;;» = End OF Repory## :

1 The resiis g:\cn above gre refated to tine tosted sample, Yor various paranees, as observed al
the time ol sampling. The enstumer asked for the above tusts only.

T his eest report will not be useid for any publicity/tegal pirpose
Phie teat sumiples witl be disposed ot after two weeks From the date of issue of t2st report, unless until speeified by
fh. cHstOIer,

all fHnes.
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ULTRATEST LABORATURS pRivATE LiM ITED

{43, Seotor-88, Phase-11, Noida 201305, (U.P)
(AR ISO 90012015, 18O 450012018, 150 14001:2015 Certified)
Contact No.t91-9971912476, 9350952231
. Fomail: ubtraresearchiabfigmail com
T Website: Bttp:Awww.ultralabnotdacom

TC-8198

TEST REPORT

Ambient Air Quality Analysis
Discipline/Group-Chemical/Atmospheric Pollution
Report Code: AAQ-17102024-01 Issue Date :22/10/2024
Issued To . GAWAR CONSTRUCTION LIMITED.

SF-01 JMD GALLERIA SECTOR-48 SOHNA ROAD
GURUGRAM -122001 { H.R.)

Project Nante : Deviopment of Bundelkhand Expressway (Package- V)
Baroli Kharka( District -Hamirpur ) To Saalabad
{District -Jalaun) (KM 149+000 To 200+000 ),State -U.P on EPC Basis

Sample Prawn On < 15/10/2024 To 16/10/2024
Sample Drawn By < UTL
Sampie Description . Ambient Air
Sampling Procedure - UTL/LAB/SAMPLING/AIR/SOP/01
Sampling Duration . 24 hrs.(Except CO for Lhr.)
Sampling Location . Keitheri [74 Loop Toll Mlaza (CH-2+550)
Analysis Puration » 1716072024 To 22/10/2024
Meteoralugical Condition During Samapling . Clear
TEST RESULY
National Ambient Air Quality
Standards
S.No Parameters Test Method Result | Units [T oncentration in Ambiont Alr
Industrial,Residential,
Rural and other Areas
i jParticulate Matter (PMig)  [15:5182 ( Part-23):2006 | 94.36 | pg/m’ 100.0
7 (Particulate Matter (PMy5) | 19:5182 ( Part-24):2019 | 5337 | pg/m 60.0
3 [Sulphur Dioxide (as SOo) | 18:5182 (Part-02):2001 |  19.56 | pg/m’ 80.0
4 |Nitrogen Dioxide (as NO2) | 1S:5182( Part-06):2006 | 25.16 | pg/m’ 80.0
s [Carbon monoxide(as CO) | 15:5182( Part-10):1999 092 | mg/m’ 4.0
*+End Of Report**
Node:-
i The results given above are related to the tested samyple, for various parameters, as observed at
the time of sampling. The customer asked for the above tests only.
2 This test report will not be used for any publicity/legal purpose.
The test samples will be disposed off after two weeks from the date of issue of test report, unless until specified by the
customer. e '
4 I'he Report can not be used as evidence in a court of law without the wr ten approya
———
evicived By 4 ory.
(Anamika Rajput) (KomﬁlS}ﬁgh} e

Liedivated 1o Fxceflence in Analvsis




¢ ULTRATEST LABORATORY PRIVATE L mnE

(-43, Sector-88, Phase-H, Nowda-201365, (U.P}
{An IS0 BO0T: 2015, IS0 450012018, IS0 140012015 Certified)
Contact No o +91-9971912470, 933095223
FE-mail: ultraresearchlabigginail.com
Website: hitp//www.ulfralabnoida.com

TC-8198

LILTRATERT | A4

TEST REPORT

Ambient Air Quality Analysis
Discipline/Group-Chemical/Atmespheric Pollution

Report Code: AAQ-17102024-02 Issue Pate :22/14/2024
Issued To . GAWAR CONSTRUCTION LIMITED.

S$F-01 ,JMD GALLERIA ,SECTOR-48 ,SOHNA ROAD
GURUGRAM -122001 ( #.R.)

Project Name . Deviopment of Bundelkhand Expressway (Package- V)
Baroli Kharka( District -Hamirpur ) To Saalabad
{District -Jalaun) (KM 149+000 To 200+000 ),State -ULP on EPC Basis

Sample Drawn On + 1571072024 To 16/10/2024
Sample Drawn By - UTL
Sample Description - Ambient Air
Sampling Procedure .+ UTL/LAB/SAMPLING/AIR/SOPA]
Sampling Duration : 24 hrs.(Except CO for the)
Sampling Location : Project Camp, Near Hot Mix Plant (CH-175+200)
Analysis Duration o 17072024 To 2271042024
Metcorological Condition During Sampling . Clear
TEST RESULT
: National Ambient Air Quality
' Standards
S.No Parameters Test Method Resuit Units [ mbiont AIr
Industrial, Residential,
Ruraf and other Areas
1 {Particulate Matter (PMo}  1S:5182 ( Part-23):2006 | 13742 | pg/m® 100.0
2 |Particulate Matter (PMz5) | [S:5182 ( Part-24):2019 72.75 g S’ 60.0
3 |Sulphur Diexide {asSOy) | 15:5182 (Part-02):2001 | 21.10 | pg/m’ 80.0
4 iNirogen Dioxide {as NOy) | 1$:5182( Part-06):2006 | 28.10 | pg/m® 80.0
5 [Carbon monoxide(as CO} | 18:5182( Part-10%:1999 | 127 | mg/m’ 490
**End Of Report**
Note:-
-1 Fhe results given above are related to the tested sample, for various parameters, as cbserved at
the time of sampling. The cusiomer asked for the above tests only.
2 This test report will not be used for any publicity/legal purpose.
3 The test samples will be disposed off after iwo weeks from the date of issue of test report vnle /mli! specified by the
customer, g ¥
) The Report can not be used as evidence in a court of law without the wr:jﬂg:p' approval g the fab.
FOR ULTRATEST LABORATORY PRIVATE LIMITED

o §
Reviewed By Authorized

{Anamika Rajput) (Komal Singh);"

Dedicated 1o Excellence in Analvsia
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Public Works Department

Government of Uttar Pradesh
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- 1-MATERIAL
MATERIAL "TWD [TERUNIT| TFFECTIVE | ENGCTIVE™) |
: Specification - " RATE RATE - | - J
No. ' (LUCKNOW) | (RAEBAREILY) | o
1 2 3 3 5. ' _ :
1 |Bricks- - ' S § o
{a) Class-150 - :;;-;-sg;; 0.0 NO. 7500 SIQQD f
{b) Straight over bumnt 1.1.2 %0 NO, 7000 6400 y
{e) Class-100 14.2 %8 NO, 6500 ss00|
2 [Brick Ballast - )
(&) Class-150 brick ballast 40 mm gauge 1.2 Cum 1350) 1305, _
{b} Class-150 brick baliast 25 mm gauge 12 Cum 1450 1410
{c) Brick-Bats of 0.B.B./Class-150 1.2 Cum 1350 1305
3 1Fly Ash Bricks- M-15 {230x110x76) - 1000N0, 8200 6200
Supply of Waste Plastic shreded in specified $ize and matariaj , ;
4 {mhoukd confirm lo requtrement of IRC:SP:98-2042 at plant or Kg 22 22 '
siter t di f engineer in char -
Cement.
5 {2) Ponland Cement-OPC {50 Kg.) 43 Grade. Bag 300 - 300|
() Pedtland Cemant-PPC (50 Ko.) Bag 285 285
() White Cemenl (50 Kg.) Bag 780 750
6 Ghagra | Ganga Sand (Approved Quarry)- (Not fess than 0.5
F.M. (g e =g 0] Cum 800 800
7 ltocal River Sangd (Approved Quarry) Cum €50 - 650
B iCost of Earth Cum 12 12
9 __ IWhite Lime Qtl, 700 o0
10 [Binding Wire Q. 5500 -~ 85500
11 [Murga Jali Sam, 45 45
12 iWater Charges KL 80 60
13 _|S.5. Barbed Wire - 2,2 mm Kg. 50 &0
g

1 wm = % Povwedo 7t T whaRm T &1 %T Ho~1 7 2 4 8 P o g, R, TS qur BRi-wra T
®fer o & @ wfalm €1 W% do-1 &Y PrmeRr dueR w1 amtg sam ¥ 8w g, (o angfferml waer
aifess / Frsforaal ¢ordt 7 8w i oFy 8Y) d wY Wo-3 W wg wo—r %sﬁﬁﬁﬁaﬂmmﬁwr{aﬁﬁ%«

oo wftaferr 81
2. aﬂﬂaﬁﬂmﬁﬁamﬁmmﬁwmwmwm%mwﬁ%mamm: _
3 reo Pipe NP-3 & R.C.C. Pipe NP4 (SPIGOT) 4 Inter-locking Tiles, Paint, Pulty, Steel Reinforcement (As per IS : i
1786-2008), Dry Fuel Wood and A.A.C, Biock, 125 mm thick Mircron Plastic & Marble Dust Epoxy Primer Paint, DSR. &

arraTe 2R W fre sy wra
Bulk Cement etc. & IUG D.S.n.aﬁ ¥ 7= g |

wat gral § wggo B we) Rifte Wt ¥y wwiew ww aiemm, sovo, wofof, ma‘smi‘m-mﬂw :
2728 / owo(a) /2029, ReiF 10.40.2023 W Hrafag—amm ‘a’w 294%/&03{11‘10(%)/2023 i 28, 1o

20237 aftfa eyaven & arpg W& (Haw)
6 - wfwfegﬂfhﬁﬁnaﬁ-mmm&ﬂwmonnaﬂm-ﬁﬁ‘mmmﬂmmt
7. __mﬂmw/ﬁmﬁmmﬁtmfmﬂﬁéi : :

8. mﬁwwﬁmﬂﬁmﬁiﬁﬁmml
o Wﬁmw T ¥ W 1]

LF Soaerad B ORI $etnner
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T e Heyr R a1
UTTAR PRADESH POLLUTION CONTROL BOARD

T.C/12V, Vibhut Khand Gomtl Nagar, Lucknow -226010
Phone: 2720831, 2720828 Fax: 0522 - 2720764

WV% Email: Info@uppch.in - Web Site: www,uppcb.in

5\!:;1,1
weiio 20004, man YET= EGYIS™ o7 oo
R ¥, delied
e M aeeeEe RS,
THOTH0-1, s\owozcﬁow?r&m Ye-48, WgA IS,
Tite-122001 (2R

& R aREoET TR MR eereE RS, THOTHO-1, SI0YHOSI0 TeRaT,
QaeR-48, TG VS, T TRT 32 T W 1188483 Efiex waRy g &1 3y &
5l T o ety aRaleT & g I gEarer & axie va 24157/8-2/¢105f10210-
684/25 RAiw 12,06.2025 gry wfaveiia afdgfd sfERifte R wre 8g TR T e
W far vy o qe 15 R & afer wieRer gy 91 @Y MY R o gy e s
T T} Fth BRYI Fena Aifew F aRiey ¥ a9 g weared e 30.06.2025 & e

R g faar T 8, fords e e e -

*.......5. We further state that this malter has aiready bsen seltled/compounded in
terms of letter dated 29.11.2024 (by GCL) whereby GCL categorically denied any
wrongdoing and clarified that it did not wish to prolong the matter. Hence, without any
admission of wrongdoing by GCL, GCL requestaed that the matter may be compounded
and the levy (if any) may be charged on the sub-contractor, who was on site at the time,
Vide letter dated 04.12.2024, the Ld. District Mining Officer, Jalaun accepted the said
request and imposed a levy of INR 1,29,50,000/-. This amount was duly paid by the sub-
contractor on 09.12.2024 and a lefter of the same date was sent to Ld. District Mining
thcer Jalaun informing him of this position.

7. Hence, imposition of Environmental Compensation for excessive rmmng by the
referenced Notice (for which compounding order has been issued by the respettive
Mining Officer, Jalaun), is without any basis and ought to be withdrawn, since the issue
has already been put to rest. It bears repetition that apart from assumptions and
allsgations, there is neither any material on record from the contemporaneous time, nor
any adjudication which finds any illegal or excessive mining by GCL. Moreover, for
argument’s sake, if an excess quantity of earth has been exiracted by our Sub-
Contractor, the Mining Department has already compounded the matter, and the
compounded amount of %1,28,50,000/- The said amount has been deposited by our
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Sub-Contractor with the Mining Department...,..."

TR aftfy el A we & R ey gRT o § & Pmfn 29 frfa
gafavolia TR feie 23.11.2019 § R wW g o= o & e g @ &
o faar war 31 ar: A FRT EGE TARE R+ 30,05.2025 T @ SATTS

2 ¥ R FraRe v s )

e 5 w0 Wi sha s, = et & @i al0w0 T 556/2024 (/01
AR a7 S wRy) § srewlia uRarn dwd MR FRigae s, [HOTHo-1,
A0TH0A0 TR, Faew-48, Wie s, Twra-122001 (sRamvm® w6y § S=0 gy
fdam &€ & i@ CM-13011/10/2024-LAW-HO-CPCB-HO-CPCB-HO/5802
Retier 28.10.2020 TRT A9 A @Y Ay (FRywT Prarw aent fefm) aififiam, 1981 &
arer-18(1)(d) & srafa e fda ol fsa -

ii. to initiate actions immediately for appropriate punitive action as applicable
under the law, including levying and realization of environmental compensalion, for
violation of provisions of environmental laws as mentioned in above paragraphs, after

duly following the principle of natural justice;

az 5 10 Wl s s, % Rel § D aN0T0 §O 556/2023 I
fiard T Re v g0 w@ o § uiRe sy e 21.03.2025 & gEwa g
e &- |

".....lt has been pointed out that EC of Rs- 1,34,25,000/- was imposed upon the
Project Proponent - Respondent no. 6 by order dated 10-03-2025 by the UP PCB (Page
2047) but it could not be demonstrated that while calcufating the EC the extent of illegal
mining by the Respondent No. 6 was taken into account. Learned counsel for the
UPPCB submits that this issue will be duly considered by the UPPCB and a fresh report

will be filed before the Tribunal within two weeks........"

ug & e afa=y, RS g4, dia Rl e, e & sriaa ag
RAiw 30.04.2025 ¥ MG I R & AT FERY A1 B [T ®O 12 uf
vadfiex fafRe frar mr & O o, AT, sranfen @ R wcle off 9t 3,
fp] I NI B YUD-gud | Faffa T fbar w81 IR 98 o srewr wee &
f5 oy Wfg, @re Fmlr o111, @ Pl Rvm, 090 w7 ¥ 3 Rais
12.03.2025 & wreaw § Sug gatel-eRieh ami (3Fw o arf) @ o 9 W i
P ¢ weprer cqaeer #1d 61 ot wdigh e Pefn e AR di se ard &
AR 3l ¥ & oFia Compensation for Earth taken from Private Land
g RV Ja1 & 91 7.00 iR ' Atex Al 21 dergar [uRe ge1 o 59 $0
7.00 Y grfier T g1 S vemwr i avg, Reft am1 oy @aw 3 wmafawdy
gRigld & Wy A GaR A wft  apfeliw R-29.01.2020 o

2183
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Recommendations on Scale of Compensation to deal with the cases of

illegal sand mining ¥ 3rRR wafrofty &R w0 2.7699185 3 s Bt 24

7% 5 SR aftia aed} & v g 9 & defly e, e e i
03.07.2025 T 08.07.2025 & wieaqw J gRaem Aawf TR sewgae RS, tHoTso-
1, H0HOR0 TR, JIe-48, e U, Twim g7 oy @ & Fafor &g frfa
yafaefla wfily Reie 23.11.2019 ¥ g} @ &g smue grm & afde gt @@ @
B {5 9T P ey TP RAeg W0 2.7699185 S (WO & aNIg oEw arg
e BuR o Wt vare) ary) B waiaol sRgf aftRfde 5 om & segfo Hwt @

3¥: S aftha eal v wog S ¥ et o, i e e SRR &
SR e TR Y SRS PRV Fenel WY Retie 12.06.2025 F IR TR0
uRatemT HeRf MR Fgae RS, tHOTH0-1, F0TOLI0 TSN, JaeR-48, Wew
s, Toriia & favg wae @ & fmfor 3g il vafawliy w=iefd Reie 23.11.2019 9
g @ 8 ST A ¥ o B T o o R S ¥ sy gafaliy

. s G W0 2.7699185 BG (W0 O IS DETR TG FEFS B9R U 4 garh

wr) AR Bt et 2 e FAdRT frm war & B vw wafawla afigfd 6 e
fRreraem 15 o § FA=ifAf@a Payment Gateway vd RfaRor & wreart & sow R i

Payment Gateway- http://erp.eshiksa.net/DirectFeesv3/UPPCB

Nature of Pollution-Air Pollution
EC imposed in Compliance-NGT Order

e AR & orfa ¥ ffa
Digitally signed by
ATULESH YADAV

ARl 36.2°

15:15:02
yfdfafd:-
1. frenftem, st @ gune @ e pdard ¥ e
2. i bR Sou0 yeyw P @, il o 3w Py & Wiy 5 gan @
yfaeolig afdgfd 6t e=efd Ruffa w5 w7 89 H Rufd F v 6
i agelt H oriad &g v Renfier) & e wega R o 6t

AR $t s
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GAWAR CONSTRUCTION LIMITED
‘ - A\VA R SF-01, JMD Galleria,
Sector48, Sohna Road,

Gurugram - 122001 (Haryana)

L |

Construction Limited Mob.: +91-7303504555

_ Ph.: (0124) 4854000
CIN:

N: U70109HR2008PLCO37773 Fax : (0124) 4854001/02

Web.: www.gawar.in
E-mall : gcl@gawar.in

Date; July 15, 2025
Chief Environmental Officer,
Uttar Pradesh Pollution Control Board, Circle-2
T.CA2V, Vibhuti Khand Gomti Nagar,
Lucknow- 226010

Sub: Reply to notice/lstter dated July 8, 2025
Ref: 1. Show Cause Notice dated June 12, 2025 bearing No. 29157/C-2/ NGT-
684/25

2. Our reply dated June 30, 2025
3. Your letter date July 9, 2025 bearing No.H 30006/C-2/ NGT- 684/25

Dear sir,

We, Gawar Construction Ltd. (“GCL"/ “we” / “us®/ “our” as the coniext may apply} draw
your kind attention to the captioned Subject and mentioned references.

The letter (Ref No.3) dated July 9, 2025 bearing ref no. H 30006/C-2/ NGT- 684/25 from
your good offices (the “Letter”) was received by us. By way of this reply (“Reply”), we set
out the steps takan in compliance of the Letter and also, the true and correct factual
position:

1. The contents of our tetter dated June 30, 2025 (Ref No.2}, which was sent in reply
to your letter dated June 12, 2025 (Ref No.1) are deemed to be incorporated as
part and parcel of the present Reply and have not been repeated for brevity,

2. The present Reply is without prejudice to our rights to submit a detailed reply on
metrits to the Notice dated June 12, 2025 (Ref No.1) and/or the Letter dated July 9,
2025 {Ref No.3}- should the need arise.

3. By the Letter dated July 9, 2025 (Ref Ne.3), GCL been directed to deposit an
amount of INR 2,76,99,185/- (indian Rupees Two Crore Seventy Six Lakh Ninety
Nine Thousand One Hundred Eighty Five Only} towards
compounding/closure/environmental compensation (“EC”) for aileged extra
mining of erdinary earth/soil.

\VL/ Page10f3

Regd. Office : DSS - 378, Sector 16-17, Hisar - 125005 (Haryana)
Ph_: (01662) 246117, 260361, Fax : (01662) 248885




2186

4,

60

128

Inthe said Letter, it has also been stated that GCL's letter dated June 30, 2025 (Ref
No.2} is ‘weak’ and disregarded. We submit that the contents of our letter dated
June 30, 2025 (Ref No.2) are correct and reiterated. The fact is that the manner of
computation of the EC was arbitrary and that there has been no proof, specifics
or any adjudication that GCL has committed any wrongdoing. We once again
make it clear that GCL not carried out any illegal mining, as alleged or otherwise.
Nor is there any such admission in our letter dated June 30, 2025 (Ref. No.2).

First and foremost, we humbly submit that we had no knowledge, belief or
impression of any illegal mining being carried out. The mining works in the present

_project were carried out by our sub-contracter M/s, Adarsh Badli Construction

Pvt. Ltd (“Adarsh”), having its office at D-403, GH-45, Alakhananda, GHS,
Gurugram {Haryana) and not by us.

We are a prudent contractor which prides itself on timely execution of projects
and extending all cooperation with authorities. We make it clear that we have
never receive;d any prior communication in respect of the accusations of alleged
illegal mining. Nor has there been an adjudication in accordance with law that we
have committed any illegal mining.

Nonetheless, since our company is business driven, we do not wish to protong this
matter or escalate it to adversarial litigation. While we are firm in our position that
we have not _bommitted any wrongdoing we would like to amicably resolve the
matter - making it clear that there has been no wrongdoing on our part.

Having set out the true and correct facts, vou may kindly note that the directions
in the Letter dated July 9, 2025 (Ref No.3) issued by your good offices have been
complied.

It is brought to your kind attention that our subcontractor has deposited the
amount of INR 2,76,99,185/- as directed by way of NEFT/RTGS on July 14, 2025
with Transaction ID: 250714235644218. A challan/receipt dated july 14, 2025
recording the said deposit was also generated/issued from the UP PCB’s ‘Online
Environmental Compensation Payment Portal. A copy of the payment
chailanfreceipt generated/issued from the UP PCB’s ‘Online Environmenta!
Compensation Payment Portal’ is enclosed as Annexure 1. A copy of the
NEFT/RTGS Bank statement is enclosed as Annexure 2.
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10. Hence, in view of this compliance, we would request you to kindly consider the
matter closed and pass a final adjudication of compounding/closure. This
compliance should close/compound and/or amicably settle, any and all matters
relating to and/or arising out of the notice dated June 12, 2025 {(Ref No.1) and
present letter datad July 8, 2025 (Ref No.3) and any other notice/communication
and/or action which is not in the knowledge of GCL and alt environmental/mining
jssues related to works in Package IV (KM 149 to 200) and Package V (KM 200 to
250} of the "Bundelkhand Expressway" i.e. a 296.07km 04 Lane (extendible to 06
lane) accass controlled expressway starting in District Chitrakoot and ending near
village Kudrail in district Etawah.

11. Accordingly, in view of the aforesaid compliance, itis humbly submitted that there
remains nothing against GCL or any of our sub-contractors.

12. We submit that the actions in the present matter i.e. compliance with the Letter
dated July 9, 2025 (Ref No.3} have been taken under the knowledge, belief and
understanding that it only to facilitate amicable closure/compounding. Any such
action does not arnount to nor should be taken as admission of any guilt or
wrongdoing by GCL in any manner whatsoever. It is a settled position of law that
compounding a charge does not amount to admission of guilt or a conviction. The
purpose of compounding is to prevent litigation and encourage early settlement
of issues. In fact, the consequence of compounding is acquittal. It is in the
background that the present acts of compliance were undertaken.

13. The present Reply is without prejudice 1o our rights and remedies under law and
equity and does not amount to nor shall be construed as any admission of guilt or
wrongdoing. We reiterate and reaffirm our position that we have not committed
any wrongful/illegal mining (as alleged or otherwise).

We trust this is to your satisfaction and are happy to cooperate with your good offices
shouid anything else be required.

Yours sincer?ly

\(nonl

Authorized signatory

Page30f3
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1_30 Annexure-1

naAMe ) : ) )
GAWAR CONSTRUCTION LIMITED ' i . 9582807022

© amail : _
: ce_oadmi_n@uppcb.m o . SF-I JMD GALERIYA, Sector-48, SOGHANA ROAD, GURGAON 122001

district
¢ Jhangi

amoum_Eé_‘lrnposed
[ 27699185

amount
Io27semas

ol : : :
| eshf_g874fa54337du16771752496724 © ¢ 14-07-2025 :

paymentMode )
MEFTRTGS

muﬁerwﬁrﬁwa‘lﬁ

UTTAR PRADESH POLLUTION CONTROL BOARD

8 LiFE

Lifestyle for
Environment

Online Environmental Compensation Payment Portal

meble

;ndustry_uddress

aature. of_pollution : o " regionat_officas
i Ak Pollution S

. dhansi

| EC_imposed_by._compliance
¢ NGT Order .
. amount_£C_Imposed_word

Two Crore Sevenly Slx Lnkh Nrnely Nine Thousemd Ong Hundred Elgh

; amount,. word
; Two Crore Sevenly Six Lokh Nlnely Nine Thousand One Hundred Elgh

{ Payment Date

©status
. Success

Mot - Computer Generate Receipt & No Signature Required.

Powered by

ashihig
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0 ICICI Bank

NEFT/RTGS Challan
Account Name: UTTAR PRADESH POLLUTION CONTROL BOARD

Account Number : ICL50714235644218
IFSC Code : ICIC0000103
Bank Name : ICICI Bank Ltd

Branch Name : RPC Mumbai

Date :14/07/2025

Total amount payable Rs :27699185.00

Payment Details Payer Details

PGAmount 27699185.00 Reference No eshf_86874fa54337da
16771752496724

Convenience Fee 0.00

SubMerchant id 1677

GST 0.00

Notes:

1. Please verify content of RTGS/NEFT instruction silp generated for accuracy.
2. Post taking print out of RTGS/NEFT instruction slip, visit to your bank for remitting the fund through RTGS/NEFT,
3. You may also add Account Number as payee in your Inlemnet Banking for remitting the fund through RTGS/NEFT.
4, While making payments ensure 10:

i. Initiate the payment well befere the late-fee is applicable and/or befors the last payment due date.

ii. Avoid any mismatch/incorrect input of an Account Number or |FSC,

iit. Ensure to remit funds equal to the total amount, only.

iv. Avoid multiple payments with the same Account Number.
5. Any of the above error will lead lo a failure/delay in the settliement or refund of the funds to the Merchant Account, for which ICICI
Bank will not be responsible.
6. For any refund/claim please contact your Merchant/Institute, only.

Customer Copy (To be filled by Bank official)

Transaction 1D : 250714235644218 Date : 14/07/2025
Paymode : NEFT/RTGS Challan Amount Collected : 27699185.00

Pleass check the status of the payment by login to
hitps:/fwww.eazypay.icicibank.com/Transaction Status/

2189




Page No.: | Annexure-2 (11)

{n HDFC BANK

Account Branch : PALM SQUARE SECTOR 66

Wea undersatand vour world Address : GF 2 & 3, PALM SQAURE SECTOR-66
GOLF COURSE EXTENSION
. GURGAON, HARYANA
M/S. ADARSHBADLI CONSTRUCTION PRIVATE LIMITED Sy { gﬁgigﬁ 122002
/O ADARSHBADLI CONSTRUCTION PRIVAT Phoune no. © 18002600/13001600
GH-45 D-403 ALAKHANANDA CO GHS OD Limit * 6,300,000.00
Currency r INR
GURGAON NEAR ANAND APARTMENTS Email : AAHTGULIA@GMAIL.COM
GURGAON 122011 Cust D : 117265517
HARYANA INDIA Account No 1 0200034046077 Tmiperia
ASC Open Date ¢ 04/104201%
JOINT HOLDERS : Account Status - Regular
RTGS/NEFT IFSC: HDFCOM0110 MICR, : 110240492
Branch Code ;910
Nomination : Not Registered Account Type  : SUFREME CURRENT ACCOUNT(873)
Frem : 14/07/2025 To : 15/07/2025 Statement of account
Date NMarration Cha./Ref.No, Value It |  Withdrawal Amt. Deposit Amt. Closing Balance
14/07/25 | REF-CCAMAKEMYTRI-113830241682-1/7/25 BO0COOOCH00000G | 140723 370.00 ~5,0644,660.06
140725 | AZAINTO1--AZA 24988555-00600350111290-AD 0000001 147899292 | 1450725 1,000,000.00 -4,644.660.06
ITYA BIRLA CAPITAL LIMITED
14407425 | HIMALAYAN INFRACOP PRIVATE LTD BR 0000507 I44852017 | 14707725 13,558,474.00 B913,812.94
14/07/25 | RTGS CR-ICICO003889-M K E CONSTRUCTIONS [CICRS2025071400 | 14/07/25 19,568, 578.00 28,482,391.04
AND ENGINEERS P-ADARSHEBADLI 621193
ICONSTRUCTION
PRIVATE LI-ICICR5202507 1400681193
14/07/25 | NEFT - SBINCQOOG2] - C7481 1140725175623 HDFCN52025471454 | 14707725 11,387.00 28,471,804.94
- - 32773022427 - TIRUPATI VEHICLES PVT BON566
LTD
147425 | 113851942304/ CCAMAKEMY TRIPINDIAPR CO00Z5 1959730400 | 1407725 20,060.00 28,450,944 94
15/467425 | RTGS DR-ICICO000103-UTTAR PRADESH POLLUT HDFCR320250715%0 | 1540725 27.699,185.00 751,759.94
[ON CONTROL BOA-CBX 505368
[INTERMET-HDXFCR520250
TI590805368-C28416140725 190018
STATEMENT SUMMARY :- |
Opening Balance Dr Count Cr Count Deblts Credits Closing Bal
-5,645,030.06 3 4 27.730,632.00 34,127, 422.00 751,759.94
Generafed On: 15-Jul-2025 11:02 Generated By: 117265518 Requesting Branch Code: NET

This is a compuler generated slatement and does!

not require signatare.

HDFC BANK LIMITED

*Clasing baiance includes Tunds earmarked for hold and uncleared funds

:Z]?onlenls of this statemant will be congidered corect if no emor is seported within 30 days of receipt of statement The address on dhis statemetit is that on record with the Bank as a1 the dey of requesting
his staleinent,

Stale account branch GSTR:06AAACTITOZHIZA

HDFC Bank GSTIN number details are available at hiips:Awvwsw i febank.comd 1 Lfonline-1ax-payment/zoods-and-service-1ax.

Registered Office Address: BDFC Bank House, Senagati Bapal Marg,Lower Par Ll Munibai 4000I 1




CONSTRUCTION LIMITED
GAWAR SF-01, JMD Galleria,

G A\v A R Sector-48, Soh;_\'a Roadi
Gurgaon - 122001 (Haryana
b Ph.: (0124) 4854000

Construction Limited Fax, (0124) 4854001102
CIN: U701 00HR2008M.CON7773 Eﬁ?{:mg:warkn
Date: 30.01 .2025

GCUBUndnlkhnnd!F-B09/AE/P?2024~2813680

Ve
To N4
The Reglonal Officer, The Mining Officer,
Uttar Pradesh Pollution Control Board, Distelct Jataun- Uttar Pradesh

Jhansi, u.p.

Sub:_ Development of Bundelkhand Expressway (Package-IV) From Baroli Kharke (Dist.
Hamirpur) to Saalabad (Dist. Jalaun) (Km 1494000 to Km 200+000) in the State of Uttar Pradesh

on EPC Basis. Submission of Detalled Report Regarding Remediation Action Plan-Reg.

Ref:
1. DM Office !ataun Letter No, 1877/Khani)-M.M.C,-30, dated 08.11.2024

2. Mining Ofticaer Letter No. 1804/Khanij-M,M.C,-30, doted 16.11.2024
3. Your Letter No. H20005/C-2/-884/24, dated 21,11.2024
4. Ourlatter No. GCL/Bundetkhand/F-5608/AE/FY2024-25/3649, dated 15.12.2024

Dear sir,

With reference to the show-cause notice Issued by your office vide letter at ref. no. (iif) which
has been received on 24.11.2024 and 03.12.2024 at our site office and head office,
respectively.

in this regard, the UPPCB, through its directive dated 26.11.2024, instructed us to prepare’a
time-bound action plan in coordination with the Mining Department and UPPCB for the
remediation of illegal mining sites related to the Bundelkhand Expressway construction in
Jalaun district. ‘

In response, we have engaged Environmental Specialists Dr. Devendra Kumar Agrawal,
Former Expert Membar (NGT), to assess the impacted mining areas/sites and develop a
comprehensive remediation plan. Enclosed with this tetter is a detailed report, which

includes:

Methodology and scope of remediation

Survey and assessment of affected sites

Proposed remedial measures and techniques

Benefits of the remediation plan

Cost estimation for the imptementation of remedial measures

We kindly request you to review the submitted remediation plan and provide necessary
approvals for further actlons. Please find the enclosed detailed report for your perusat,

* & & o @

With regards

Enc: AsVW
Copy to:

1. Gawar Construction Limited, H.0., Gurugram, Haryana
Rogd. Office: DG5S - 378, Hectol 16+17, Hisar - 125001 (Haryana)
Ph{01662) 246117, 250361 Fax: (01662) 2488685
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Remediation Plan for Excessive Mined
Borrow Areas of Ordinary soil/earth used
in Package IV of Bundelkhand
Expressway cons‘éis*éﬁ%é%@d by M/s Gawar

Construction Ltd. &

Dr Devendra Kumar Agrawal, Former Expert Member, NGT ()‘% 1.
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f;) CAWAR

Construction Limited
CIN: U70109HR2008PLC0O37773

ANNERURE - 17T 2195

GAWAR CONSTRUCTION LIMITED
SF-01, JMD Galleria,

Sector-48, Sohna Road,

Gurgaon - 122001 (Maryana)

Ph.: (0124) 4854000

Fax: (0124) 4854001/02

Web: www.gawar.in

E-mail: gel@gawar.in

GCL/Bundelkhand/F-509/AE/FY2025-26/3801 | Date: 18.06.2025

To

The Regional Officer,

Uttar Pradesh Poliution Control Board,
Jhansi, U.P.

Sub: Development of Bundelkhand Expressway (Package-IV} From Baroli Kharka {Dist.
Hamirpur} to Saalabad (Dist. Jalaun) (Km 149+000 to K 200+000) in the State of Uttar Pradesh
on EPC Basis. Submission of Progress Report Regarding Implementation of Remediation
Measures for illegal Mining Sites -Reg.

Ref: :
DM Office Jalaun Letter No. 1877/Khanij-M.M.C.-30, dated 08.11.2024

Mining Officer Letter No. 1904/Khanij-M.M.C.-30, dated 16.11.2024

Your Letter No. H200056/C-2/-684/24, dated 21.11.2024

Our Letter No, GCL/Bundelikhand/F-509/AE/FY2024-25/3649, dated 15.12.2024
Our Letter No. GCL/Bundelkhand/F-509/AE/FY2024-25/368€, dated 30.01.2025
Mining Office Letter No. 2287/Khanij-MMC-30, dated 19.02.2025

UPPCB Letter No. H25528/C-2/NGT-684/25, dated 10.03.2025

NpmpRhNa

Dear sir,

We would like to draw your kind attention towards the directive received from your office,
instructing us to prepare and submit a time-bound remediation action plan in coordination
with the Mining Department and UPPCB, for the restoration of illegatly mined sites observed
atong the Bundelkhand Expressway (Package-iV). '

In compliance with this directive, M/s Gawar Construction Ltd. engaged Dr. Devendra Kumar
Agrawal, Former Expert Member {NGT), as the Environmenial Specialist to assess the
impacted mining areas and prepare a comprehensive remediation plan. This plan was duly
submitted vide our letter u/r (5) to the District Mining Officer, Orai (Jalaun) and your esteemed
office. The plan has since been reviewed and approved by both departments vide letter u/r
(6&7) respectively.

Accordingly, we have initiated the prescribed remedial measures as per the approved
remediation plan and in accordance with the guidelines of your office. Key remedial
procedures as outlined and adopied from the remediation plan i.e., Stabilizing the boundaries
of borrow areas by reshaping the vertical cuts maintaining stope ratio and undertaking
extensive plantation of Vetiver grass on embankments to arrest erosion and improve slope
stabitity.

Following the commencement of these works, the reprasentative from your office visited the
site on 31.05.2025 and provided technical guidance to ensure the work aligns with the
approved remediation methodotogy. As advised during the visit, special emphasis is being
placed on achieving vegetative cover during the mongog gh grass planting and
sustainable green development.

Pegd. Office: DSS - 378, Sector 18417, Hisar - 125001 (Haryana) g
Ph.: (01682) 246117, 250361 Fax: (01662) 248885 . *\—_/
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We are enclosing herewith the” summary of current progress, including Gata-wise
photographic documentation, for your kind consideration and as a token of work initiation in
line with the approved remediation plan. We assure you that the remaining work will be
completed within the stipulated timeline, and a final compliance report shall be submitted
after completion.

We request you to kindly take note of the progress and accord further instructions, if any. This
is for your information, record and further necessary action.
Thanking you and assuring best of our services at all times.

With regards
For Gawar Construction Limited

Copy to:

1. The Chief Environmental Officer, Circle-2, UPPCB, Lucknow
2. The Mining Officer, Oral, Jalaun.

3. Gawar Construction Limited, H.O., Gurugram, Haryana

Regd. Office: DSS - 378, Sector 16-17, Hisar - 125001 (Haryana)
Ph.: (01662) 246117, 250361 Fax: (01662) 248885
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Remediation Status of the Borrow Areas

138

Sr.No. ;| Number Notice No. Village Gata Sankhya Status Remark
1 1 1932/Khanij-M.M.C.-30 Kapast 181 Rectified Annexure-1
2 1932/Khanijj-M.M.C.-30 Kapasi 1912 Rectified
2 3 1933/Khanij-M.M.C.-30 Girthan 29 Rectified Annexure-2
4 1933/Khanij-M.M.C.-30 Girthan 138 Rectified
5 1933/Khanij-M.M.C.-30 Girthan 156 Rectified
6 1933/Khanij-M.M.C.-30 Girthan 165 Rectified
3 7 1935/Khanij-M.M.C.-30 Girthan 33 Rectified Annexure-3
. 8 1935/Khanij-M.M.C.-30 Girthan 103 Rectified
9 1935/Khanij-M.M.C.-30 Girthan 392 Rectified
4 10 193%/Khanij-M.M.C.-30 Kapasi 295 Rectified Annexure-4
5 11 1940/Khanij-M.M.C.-30 Kapasi 321 Rectified Annexure-5
6 12 1944/Khanij-M.M.C.-30 - Girthan 157 Rectified Annexure-6
7 1945/Khaniji-M.M.C.-30 Girthan 23 Rectified Annexure-7
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._Enc.As

L Copyto: "
" .1, The Chiat Environmental Officer, clrcle-z UPPOG. Lucknow

 CAWAR

Construction Limited

CIN: UTO1091R20081MC037770

GCL/Bundetkhand/F-500/AE/FY2025.26/3822

To
The Reglonal Ofticer,

Uttar Pradesh Poltution Controt Board,
Jhansl, U.P,

MNNEXURE ~

18
139

GAWAR ¢ CTION LIMITED
ON{?’T’}:’; o1, MO Galleria,
Sneor-48, 3???43 f{gﬁ)
aon - 1220
Ourd Ph.: (0124) 4854000
Fox: (0124) 4854001/02
Wabh: wirw gaaarin
E-mail: gel@gawar.dn

Date: 16.07.2026

Sub: Development of Bundelkhand Expressway {Package-IV) From Baroli Kherka (Dist.
Hamirpur) to Saatabad (Dist. Jaleun) (Km 148+000 to Km 200+000) In the State of Uttar Pradesh
on EPC Basis. Prograss Report. “Completion of Additlonat & Locations as per Appﬂwﬁd
Remaediation Plan (Bundelkhand Expressway- kﬂ"’" '30&

Ref:

1. Qurletter No. 60IJBundeIkhanle-SOSlAElFYzoz&zef:iOO? datcd 18.07.2025

2. Approved RemedIlation Plan .
Daar sir,

in continuation of our eartier submlssion roferred above, we hereby Smeit for your kind
conslderation the progress ragarding rectification of addltlanal sites, under the approved
remediation plan along Bundelkhand Expressva(?aekageul\l) o

Post submissicn of the Gata-wlse :epott for 13 comptetad 1ocations, we have further
completed the prescribed remadiation works at 5 additional iocatlons. strictly in accordance
with the approved plan and technical guldalines The remediat measures undertaken include
reshaping of botrow areas, slops_ stabilization, and, plamation of Vetlver grass to arrast

erosion. Photographs attachad as Nme '

d for you ready raference :

S. N, Notlce No. R | ._,:.Vlttaga B | Status
1. 1636/Khan(j-M.M.C.-30 |- . Timron . o708 1 Rectified ]
2 1937/Khanij-M.M.C.-30 . |- Timron. S 224 -1 Rectified: |
3 1938/Khanij-M.M.C.-30 | - "Timron..' .-} = - 605 =7 -} Rectified .§

4 1941/Khanij-M.M.C.-30 - | - -Kapasi - . """"'134!1 '_ . Rectified - |
5 1942;l(hani1 M. M C.-30 '”-"'--Kepasi 215 . _Rectaﬂad"'

Wo request you to klnd%y take note of the progress and accorc_l funhar lnstructlons. tf any. Thls
is for your information, record and further necess&ry action.

Thanking you and asauring best of our seMces at a_u times.

With regards

“Regd. Office: DSS - 278, Sectu 16-172, Fusar - 1256001 (l‘!ﬂ(}[d!ld} '

PR (01652) 246117, 250361 Fox: (016b2} 249885
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CIN: UTOHIBHIIO0HP) Co3Y 1T Wati: ervrei yange i,

B £-rrail: prigigavear in

GRCLRundetkhand/F-500/AE/FY2025-20/3823 Dats: 16.07.2028

To

Yha Raglonal Ofticer,

Uttar Pradsah Pollution Controt Board,

Jhansgl, U.B,

Sub:l Davelopmant of Bundelkhand Expeossway (Package-IV) From Baroll Kharks (Dist,
Hamlrpur) to Saatabad (Diat. Jaloun) (Km 149+000 to Km 200+4000) in the Stote of Utter Pradesh
on EPC Bosla. intimation Regarding Obstruction of Ramediation Works at 8 Locations by
tacal Landowners - Bundelkhand Expreasway (Pksﬂl\l) -Reg.

Ref:

1. Our Latter No. GCUBundelkhnnd/F-SOGIAEIFYQO:E-%IaBO1 dated 16.07.2025
2. Approved Romediation Plan | -«

Daor sir,

With reference to the ongoing remediation works being undertaken by M/s Gawar
Construction Ltd. under the approved plon for restoration of excess mined sites along
Bundelkhand Expressway {Pkg-1V), we wigh to respectfutly bring to your notice that et the
following 9 locations, the execution of remedial measures could not be Initiated due to
continuod obstruction by tocat tandowners, datails are undermentioned:

S.N. Notice No. ~ Vitlage Gata Sankhya | - Remarks
1 1934/Khani-M.M.C.-30 | = Vardh . A58
2 1946/Khanij-M.M.C,-30 Vyaspura 220
3 1947/Khanij-M.M.C.-30 | Vyaspura 240 :
4 1954/Khanij-M.M,C.-30 |- Deakore 2771 Vitlagers Protest
5 1954/Khanij-M.M.C.-30 1 Dakorg 2772
6 1955/Khanij-M.M.C.-30 -Dakore - 2287
7 1956/Khanij-M.M.C.-30 | - ‘Dakore 2259
8 1957/Khanij-M.M.C.-30 Dakore - 2919
9 1960/Khani]-M. MC~30 .| . Dakore = 2928

Despite ropeated follow-ups and personal vislts, the landowners at the above-mentioned
tocations have not permitted access to the sites and have dectined to provide written
communication confirming their objaction. Consequently, we are unable to carry out the
prescribed remediation works at these specific sites.

Thanking you and assuring best of our serv!ces at all tlmes

gards _ s '
For dayg i ctlon Limited . @w :
4 oty '
°‘* ,- (6632

‘.'-Copyto. ,

1, The Ghief Environmantat Officer, Circle-2, UPPCB, Lucknow

g

- Regd. Otfice: D55 - 374, Sectar 16-17, Hisar ~ 125001 (Hnryana)
Ph.1I0T667) 246117, 250 'f.ﬂ Fay: (016621 240885
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